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PREFACE 

The objective of this volume is to provide an analysis of 
the work done by the Fifth Lok Sabha in major fields during 
the eventful years 1971-77. The information regarding the 
activities of the Fifth Lok Sabha has been presented through 
statements and statistical tables and supplemented by brief 
introductory notes. Some of the statements draw a compara-
tive picture of the work done by the previous Lok Sabhas as 
also the Central Legislative Assembly since 1929. The study 
provides some vital information pertaining to the members of 
the Fifth Lok Sabha and the contribution made by them. 

A noteworthy feature of the Fifth Lok Sabha was that the 
Constitution was amended as many as nineteen times, the last 
and the most controversial in the series being the Constitution 
(42nd Amendment) Act, 1976. 

The extension of the life of the Fifth Lok Sabha by two 
years, one year at a time, was another significant event, although 
the Lok Sabha was dissolved before the expiry of the 
extended period. 

This publication, it is hoped, will be widely welcomed and 
found to be useful and of interest to all students so far as the 
working of our political system and the role of Parliament and 
parliamentarians is concerned. 

NEW DELHI; 
1st April, 1977. 

S. L. SHAKDHER, 
Secretary-General, 

Lok Sabha. 
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1 
FIFTH LOK SABHA 

A GENERAL SURVEY 

The first sitting of the Fifth Lok Sabha was held on March 19, 
1971 after the Fif! h General Elections held in March 1971. 
The term of the Lok Sabha, which was to expire on March 18, 
1976 was extended by a period of one year upto March 18, 
1977 by the H elISe of the People ( Extension of Duration) Act, 
1976. The term was extended for ,1 further period of one year 
uplo March 18, 1978 hy the House of the People (Extension 
of Duration) Amendment Act. 1976. However, the Lok Sabha 
was dissolved on January 18, 1977 after having been in existence 
for a period of less than six years. There were 18 sessions of 
the Fifth Lok Sabha covering a period of 887 days and the 
number of days on which the House actually sat was 613. 

Compared with the earlier periods of the Central Legislative 
Assembly and the Constituent Assembly (Legislative), there bas 
been a marked increase in the number of annual sittings and 
their duration from 1951 onwards, revealing an increasing tempo 
in the activities of the House during these years. Thus, from 1951 
to 1976, the average annual duration of the sittings was 1I8.76 
days as against 70.36 days between the years 1929 and 1950. 

The Fifth Lok Sabha was in existence for a period of 5 years, 
10 months and 6 days. During its span, it held 613 sittings 
with a duration of 4071 hours as against 469 sittings of about 
3029 hours' duration of the Fourth Lok Sabha, 578 sittings 
of about 3,733 hours' duration of the Third Lok Sabha, 567 
sittings of about 3,651 hours' duration of the Second Lok 
Sabha and 677 sittings of about 3,784 hours' duration of the 
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First Lok Sabha. The average duratleln of a sitting during 
the Fifth Lok S:lbha c-ollles to (I Illlurs and ~8 minutes. as 
compared with (I hours and 15 minutes during the J'ourth 
Lok Sabha. 6 hours an,j 27 minut~~ during the Third Lok 
Sabha. 6 Ih)Ur~ and 26 minute~ during the Sec-ond Lok Sabha 
and 5 hours and 25 minutes durjn~ the First 10k Sahha 

Age Distribution of 'lerubt.'rs 

On the day of tlrst sitting of Fifth Lp\.. Sahll.l. the youngest 
member was 25 ~e~lrs elld and thc olde.;t 83 years 6 months. The 
aver.lge age fllr the whole H,)t1se \\ as ~'i years as against ~x 

yean for the Fourth I elk Sabha. ~X ~ears J(l months for 
the Third Lok Sabha. 46 ~ears ~ month, for the Second l.ok 
Sabha and 45 years 8 month, for the First Lok S3bha. 

In the Fifth Lok Sabha. the ma\imum numher of memhers 
fell in the age group 46-50 yeah. s.lme as in the Fourth L(lk 
Sabha. whereas thc age groups ~1--i5 .. ~6-~O and 51-55 claimed 
the maximum numbers in thc Third. Sel'e1nd and J irst Lok 
Sabhas respccti\ely. 

Occupational Path:'rn 

In the memhership of the hr~t and Second Lok Sabhas. law-
yers constituted the maximum number, their pcrcentage to the 
total being 35.6 and 30.3 respectively. Howevcr. this category 
was relegated to the second position. with 24.5 per cent, 
in the Third Lok Sabha; to the third pllsition. with 17.5 per 
cent, in the Fourth Lok Sabha: and again h) thc seclmd posi-
tion. with 20.5 per cent. in the Fifth Lok Sahha. 

In the First and Second Lok Sahhas. the sc<.:Ond largest cate-
gory after the lawyers was that of agriculturists including culti-
vators and land-lords. with 22.4 and 2l}.1 per cent representation 
respectively. This category occupied the first position in the 
Third Lok Sabha, the Fourth Lok Sabha and the Fifth Lok 
Sabha with 27.4 per cent. ~O.6 per cent and 33.2 per cent 
representat ion respectively. 

Political and social workers incredsed their representation 
from the previous Lok Sabhas and occupied the second position 
in the Fourth Lok Sabha, accounting for 22.9 per cent of the 
membership. Their representation was, however, relegated to the 
third position with 19 per cent in the Fiflh Lok Sabha. 
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Among other categories which slightly increased their repre-
sentation in the Fifth Lok Sahha as compared to the Fourth 
Lok Sahha were teacher~. educationists, journalists and writers. 
On the other hand, traders. industrialists, medical practitioners, 
former Rulers. p0litical and social workers. engineers, archi-
tects. technologists. industrial workers and religious missionaries 
had a reduced representation in the Fifth Lok Sabha as com-
pared to the fourth Lok Sabha. 

President's Address to th(' House 

Under Article S7 (I) ot the Constitution the President addres-
sed the two Houses ~ix time~. Ii::., in the First. Fourth, Seventh, 
Tenth. Thirteenth and Fifteenth sessions of the Fifth Lok Sabha. 
The matters referred to iO thc~e Addresses were discussed in de-
tail on each occa~ion on a Motion of Thanks. The total time in-
v\)lved ill these discussions was ~s hours 1:l minutes. 

Tinll' Takt,o on Variolls Kinds of Business 

Of the toLlI time of -W71 hours taken by the House, legislative 
husines~ (excluding Budget) claimed the maximum-I 121 hours 
and 52 minutes or 27.)) per cent as against 22.08 per cent in the 
fourth Lok Sabha, 23 per cent in the Third Lok Sabha, 28.2 
per cent in the Second L.ok Sabha and 48.8 per cent in the First 
Lok Sabha. 

The lime involved in discussion on Budget was 21.64 per 
cent of the total in the Fifth Lok Sabha as against 19.13 per cent 
in the Fourth Lok Sabha, 25 per cent in the Third Lok 
Sabha, 20.9 per cent in the Second Lok Sabha and 18.5 per 
cent in the First Lok Sabha. 

The percentage of time taken on questions during the 
Fifth Lok Sabha was 12.61 as against 15.94 in the Fourth 
Lok Sabha, 15.1 in the Third and the Second Lok Sabhas 
and 14.6 in the First Lok Sabha. 

The percentage of time taken on Resolutions in the Fifth 
Lok Sabha went down to 5.17 from 6.45 in the Fourth Lok 
Sabha. while the Third Lok Sabha took 5.9, Second Lok 
Sabha 5.5 and the First Lok Sabha 6.3 per cent. The time 
taken on Motions in the Fifth Lok Sabha was 6.55 per cent 
as against 9.22 per cent in the Fourth Lok Sabha, 13.2 per 
cent in the Third, 13.7 in the Second and 7.1 in the First Lok 



Sabha. The remaining time was taken ,)n adjournment motions, 
calling attenti,)tl notil.'es, half-an-h()ur discllssions, short dura-
tion discussion~, Dehates on Presidellt'~ Addresses, Statements t"ly 
\1inisters and miscellaneolls itcms. 

Legislatin Work 

Durin~ the tenure l)f the Fifth Lok Sahha, a large number 
of legislative measures pertaining to administrati\'e, financial, 
economIc and social spheres were hfl)ught on the Statute 
Book. The number of enactments aggre~ated -H<2 of which 
173 related tll financial subjects. The Comtitutil)n was amen-
ded nineteen times, t-eginning with the Constitution (Twenty-
fourth Amendment) Act. 1971. The Cl)nstitution (Fort~

second Amendment) Act, 1976 was the la~t in the series of 
amendments to the Constitution during the tenurc l)f the Fifth 
Lok Sabha. 

Among the impllrL1l1t enactments in the administrative 
field. mention may he made of the \I.tintenance of Internal 
Security Act, 1'171; thc Comptroller and Auditor-Gencral's 
(Duties, Powers and Conditions of Servicc) Ad. 1971: the 
Pre\'ention of Imults to :\atil)l1al H,)l1our Act, 1971: the 
North Eastern Areas (Reorganisation) Act, 1971: the Rulers 
of Indian States (A bolltion of Privilcges) Act, 1972; the Former 
Secretary of State Service Oflkers (Conditions pf Senice) Act, 
1972; and the Departmentalisation of Union Accounts (Transfer 
of Personnel) Act. 1976. 

In the economic field the importar,t enactments passed were 
the Additional Emoluments (Compulsory Deposit) Act, 1974; 
the Compulsory Deposit Scheme (Income-tax Payers) Act, 
1974; the Conservation of Foreign Exchange and Prevention 
of Smuggling Activities Act, 1974: the Voluntary Disclosure of 
Income and Wealth A(;t, 1976; and the Smugglers and Foreign 
Exchange Manipulators (Forfeiture of Properly) Act, 1976. 

In the social and welfare fields, mention may be made of 
the Medical Termination of Pregnancy Act, 1971; the Homoeo-
pathy Central Council Act, 1973; the Water (Prevention and 
Control of Pollution) Act, 1974; the Cigarettes (Regulation 
<)f Production, Supply and Distribution) Act, 1975; the Payment 
of Bonus (Amendment) Act, 1972; the Bonded Labour System 
(Abolition) Act, 1976; the Equal Remuneration Act, 1976; the 
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Marriage Laws (Amendment) Act, 1976; and the Untouchability 
(Offences) Amendment and Miscellaneous Provisions Act, 1976. 

In the legal, judicial and parliamentary fields, the notable 
pieces of legislation were the Code of Civil Procedure (Amend-
ment) Act, 11)73; the Code of Criminal Procedure Act, 1974; 
the Econom;.; Offcm:es (Inapplicability of Limitation) Act, 1974; 
the Contempt nf Court, Act, I n I; the Supreme Court (Enlarge-
ment of Crimin:tI Appellate Juri~diction) Amendment Act, 
11)72; the Salaries and Allowances of Members of Parlia-
ment (Amendment) Act, 1972; the Presidential and Vice-
Presidential (Amendment) Act, 1974; the Parliamentary Pro-
ceedings (Pr(ltection of Publication) Repeal Act, 1976: the House 
of the People (Extension of Duration) Act, 1976; the Kerala 
Legislative Assem hly (Extension of Duration) Act, 1975; and 
their sub~equent amendments. 

Other notahk pieces of legislation made by the Fifth 
Luk Sabha were the Coking Coal Mines (Nationaiisation) 
Act. 1972; the Coal Mines (Nationalisation) Act, 1973; the 
Oil Industry (Development) Act. 1974; the Hire-Purchase 
Act, 1972; the Newspapers (Price Control) Act. 1972; the 
Sick Textile Undertakings (Taking Over of Management) 
Act, 1972; the Antiquities and Art Treasures Act, 1972; and 
the ioreign Contrihution (Regulation) Act. 1976. 

Adjournment Motions 
During the span of the Fifth Lok Sahha, notices of 996 

adjournment motions were received of whiCh 51, representing 
5.12 per cent of the total. were brought before the House. 
Of these, 10 were admitted and discussed, taking a total time 
of 63 hours and 49 minutes. Some of the subjects raised 
through the adjournment motions related to the failure of the 
Government to check the abnormal rise in prices of essential 
commodities and to supply adequate quantities of foodgrains 
to people; arrest of leaders of railway workers; failure to avert 
riots in the Sadar Bazar area in Delhi; failure to effectively 
deal with the famine conditions in West Bengal. Assam, Orissa, 
etc.; and the failure of the Government to solve the mystery of 
the Samastipur bomb case and inordinate delay in setting up a 
Commission of Inquiry. All the adjournment motions were 
negatived by the House. 



6 

No-Confidence Motions 
During the span of the Fifth Lok Sahha. 15 No·wnfidence 

Motions were brought hefore the House. Out llf these. 5 were 
admitted and discussed. I was barred and 9 were withdrawn by 
the members concerned l'n the floor of the House. All the 
No-confidence motions whi.:h were discussed were negatived 
by the House. 

Calling Atteation 
A record number of 28.983 calling attention notices on 

matters of urgent public importance unJer Rule 197 of the 
Rules of Procedure and Conduct of Business in Lok Sabha 
were received during the Fifth Lok Sahha. or these. 4.343 
notices were admitted representing 14.9 per cent of total recei-
ved. In response to the notices admitted. statements· were 
made before the House by the Ministers concerned. 

Motions 
Several discussions on matters of public importance were 

raised during the Fifth Lok Sahha through motioOl; under Rule 
191 (No-day-yet-named motillOS). Rule 193 (short duration 
discussions on matters of urgent pll hi ic i mporta nce l. R llie 342 
(for taking into consideration a pplicy Pr a situation or a "tate-
ment or any other m.ltter) and R lIle 55 (ha I (·an· hour d iscu~sion 
on a matter of sultkient puhlic Importance ari~ing out of the 
answer to question put hya member/. 

Sixteen motions were discussed under Rule 191, 29 motions 
were discussed under Rule 342 and 65 motions under Rule 
193. The number or half-an-hour discussions held under Rule 
55 aggregated 120. 

Among the important matters raised. under Rules 191 and 
342, mention may be made of the following: Disapproval of 
the Conduct of a Member during the President's Address to 
both Houses of Parliament; Shipment (If American arms to 
Pakistan: Treaty of Peace. Friendship and Cooperation between 
India and U.S.S.R.; Agreement on hi-lateral relations between 
India and Pakistan signed at Simla; Approach to the Fifth 

·In maDY C<lSCS several notices were received on the same subject and 
a sinale statement was made in respect of such notices. 
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Plan, 1974-79; Regort of the Sugar Industry Inquiry Commis-
sion: Report of the Commission of Inquiry into the Disappear-
ance of ,Netaji Subhash Chandra Bose; Prime Minister's State-
ment in 'relation to the State of Jammu and Kashmir; Report 
of the Commission un the Status of Women in India; National 
Policy for Children; etc. 

The important discussions raised under Rule .. 193 rellUed 
to the following: working of nationalised banks; ceili;gs on 
;Igricultural holding~; payment of honus to workers; C.I.A. 
activities in India: student unrest: strike in the railways: repor-
ted atrocities committed on Harijans; lock-out in the Indian 
Airlines: the atomic explosion by India (for peaceful purposes); 
attempt on the life of the Chief Justice of India; and tbe acci-
dent in the Chasnala Coal Mines. 

Resoluti()ns 
[n all. 140 resolutions were discussed during the Fifth Lok 

Sabha as against 79 in the Fourth Lok Sabha: 84 in the Third; 83 
in the Second: and 67 in the First tok Sabha. Out of the 
140 resolutions. 14 were Government resolutions all of which 
were adopted: ~7 were statutory resolutions out of which 44 
were adopted: and 39 were Private Memhers' resolutions out 
of which 4 were adopted. The Private Members' resolutions 
which were adopted related to land reforms: creation of job 
opportunities and fixation of wages for agricultural labourers, 
etc.: constitution of a Parliamentary committee to make recom-
mendations for countering fascism in the country: and measures 
for removing the injustices against Indian women. 

Questions 
A total of 2.52,700 notices of que<;tions were received from 

Members during the Fifth Lok Sabha as against 2.64,742 during 
the Fourth Lok Sabha: 1,62,334 during the Third Lok Sabha; 
1.33,328 during the Second Lok Sabha; and 71,907 during the 
First Lok Sabha. Out of the notices received, 98,606 questions, 
representing 39.02 per cent of the total, were admitted. The 
corresponding figures for the Fourth, Third, Second and First 
Lok Sabhas respectively were 93,538 or 353 per cent; 58,440 
or 35 per cent; 62,800 or 47 per cent; and 43,350 or 61 per cent 
of the total received. 
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Of the total questions admitted, ~7,097 or 88.33 per cent, 
were unstarred; 11.439, or 11.60 per cent were starred; and only 
70 or .07 per cent were short notice questions. 

The Ministries to whom the large~t number of questions 
were addressed were those of Agriculture (9,666); Railways 
(8.733); Finance (8,613); Commerce (6,87:') Industrial Develop-
ment (:i.l.;Q9); and Petroleum and Chemicals (5,574). 

Activities of Parliamentary Committees 
During the Fifth Lok Sabha. the Standing Parliamentary 

Committees held 2155 sittings-the thre.: financial Coml1lillees 
accounting for as many as 1.13R sittings. 

The Committee C'11 Estimates held 362 slttll1gs ()f 791 hours' 
duration. The Committee constituted ·Hs Suh-Cnmmittees Study 
Groups and presented 102 reports. The Committee visited 458 
establishments organisatil)ns during their tours. 

The Committee on Public Accounts held 406 Sittings of 
1,053 hours' duratillO. The Committee constituted 45 Suh-
Committees Study Groups anJ \ isited I x:' otlices during their 
tours. The Committee presented ~62 reports. 

The Committee lin Puhlic UnderLtkings helJ 370 Sittings of 
814 hours' duratipn. The Committee constituted 40 Suh-Com-
mittees Study Groups and vi~iteJ 23~ establishmentsllf,!.!anisa-
tions during their tours. The Committee prcscnlL'd 90 reports 
in all. 

The Committee on the Welfare of ScheJulc,j Castes and 
Scheduled Tribes held 115 sittings of about 245 hours' duration. 
The Committee constituted 39 Suh-CI)mmitte.:,Study Group~ 
and visited 114 places during their tours. The Commitlee 
presented 59 reports. 

Of the ad hoc Committees, the Select Committees on Bills 
held 164 sittings in all and presented 9 reports. The Joint 
Committees on Bills held 356 sittings and presented 13 reports. 
The Joint Committee on Amendments to ElectIOn Law, the 
Joint Committee on Judges (Inquiry) Rules, the Study Com-
mittee on Sports and the Committee on the Conduct of a 
Member during the President's Address held 35. 2. 6 and 16 
sittings respectively. The Joint Committee on Amendments to 
Election Law presented one report and the Committee OD the 
Condu~t of a Member during the President's Address presented 
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3 reports. The other two Committees did not present any 
report. 

Service to Members 

During the Fifth Lok Sabha. detailed information was sup-
plied to members in connection with their parliamentary work on 
4,094 references received from them. In addition, information 
was furnished to members orally on the spot on 4,889 references. 
Further, in order to keep the member~ abreast of current 
thoughts and events. the Parliament Library and Reference, 
Research. Do\.:Umentation and Information Service (LARRDIS) 
issued a numher of periodicals, namely, the Journal of Parlia-
mentary Information (quarterly); the Digest of News and Views 
on Public Undertakings (monthly) ; the Digest of Central Acts 
(quarterly); the Digest of Legislative and Constitutional Cases 
(quarterly); the Diary of Political Events (monthly); Abstracts 
of Books. Reports and Articles (quarterly); Documentation 
Fortnightly (fortnightly); and the Sansadiya Patrika (Hindi-
quarterly). Besides, a number of other ad hoc publications like 
Brochure,. Background Notes. I nformation Bulletins, Fact Sheets 
Current Informatiun Digests, BOl1klets, Monographs, Informa-
tion Folders, Documentation Lists and Parliament Library 
Bulletins were brought out with a view to furnishing adequate 
informati,)n tn the members. particularly un the subjects which 
came up for Jiscus~ion in both the Houses of Parliament. 

In order to keep the members informed of the latest deve-
lopments in the national and international fields, arrangements 
were made to display teleprinter news during sessions at short 
intervals near the Gr,lund Floor Library. 

Training Courses and Programmes 

One of the more signiHcant developments during the Fifth 
Lok Sabha period was the setting up of the Bureau of Parlia-
mentary Studies and Training as an integral Division of the Lok 
Sabha Secretariat. The Bureau was inaugurated by the Hon 'ble 
Speaker, Lok Sabha, on May 17,1976. During 1976-77, it 
conducted as many as 25 courses and programmes, covering 649 
officers belonging Lo the Parliament and State Legislature 
Secretariats, Government of India Officers, I.A.S. and I.F.S. 
probationers, etc. 
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SESSIONS OF 
LOK SABHA 

Parliament is the supreme legi~lative body of a country. Our 
Parliament comprises the President and the tw() Houses-Lok 
Sabha ~House of the People) and Rajya Sahha ~Council of 
States). The President has the power to summon and prorogue 
either House of Parliament and to dissolve the Lok Sabha. 

After the coming intI) force of the Constitution of India on 
January 26. 1950 and in pursuance of the First General Election 
held under the new Constitution. the First elected Parliament 
was constituted on April 17, 1\}52. The First Lok Sabha met 
for the first time nn \1ay I~. I \}52 and was dissolved hy the 
President on April 4, 1957. thirty-eight day~ earlier than its 
normal life. The Second 10k Sabha. which held its first sitting 
on May 10, 1957. was dissolved on March 31. 1962. forty days 
earlier than its normal life. The Third Lok Sabha held it!> first 
sitting on April 16, 1962 and was dissolved on \1arch 3, 1967. 
forty-four days before the expiry of its term. The Fourth Lok 
Sabha met on March 16. 1967 and was dissolved on December 27, 
1970, one year and seventy-nine days before the expiry of its term. 

The first ~itting of the Fifth Lok Sabha was held on March 19, 
1971, after the Fifth General Election held in March. 1971. 
The term flf the Fifth Lok Sabha. which was to expire on 
March 18, 1976, was elttended by a period of one year, upto 
March, 18. 1977 by the House of the People (Extension of 
Duration) Act, 1976. The term was extended for a further 
period of one year, upto March 18, 1978, by the House of the 
People (Extension of Duration) Amendment Act, 1976. How-
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ever, the Fifth Lok Sabha was dissolved on January 18, 1977 
after having been in existence for a period of 5 years, 
IO months and 6 days. 

The normal term of the Lok Sabha has now been extended to 
six years under the Constitution (42nd Amendment) Act, 1976. 
The amended article 83 of the Constitution provides that the 
Lok Sabha shall, unless sooner dissolved continue for a period 
of six years from the date appointed for its first meeting and 
the expiration of the said period of six years shall operate as a 
dissolution of the House. However, if a Proclamation of 
Emergency is in operation, the said period of six years may be 
extended by Parliament by law for a period not exceeding one 
year at a time and not extending in any case beyond a period of 
six months after the Proclamation has ceJsed to operate. 

Sessions of Lok Sabha 

Normally, three sessions of Lok Sabha are held in a year as 
follows ;-

(i) Budget Session 

(ii) Autumn Ilr Monsoon 
Session 

February, March, April and 
May. 

Augu<;t and September 

(iii) Winter Se-;sion November and December 
The Fifth Lok Sabha held 18 sessions covering a period 

of 887 days and the number of days on which the House 
actually sat was 613. Statement I gives the dates of commence-
ment and terminatinn of the Sessions of the Fifth Lok Sabha. 

During its span, the Fifth Lok Sabha devoted 4,071 hours 
on various kinds of business transacted by it in 613 sittings. 
In comparison, the Fourth Lok Sabha held 469 sittings of about 
3,029 hours' duration, the Third Lok Sabha 578 sittings of 
about 3,733 hours' duration, the Second Lok Sabha 567 sittings 
of about 3,651 hours' duration and the First Lok Sabha 677 
sittings of about 3,784 hours' duration. The average duration 
of sitting during the Fifth Lok Sabha was of 6 hours and 38 
minutes as compared with 6 hours and 15 minutes of the Fourth 
Lok Sabha, 6 hours and 27 minutes of the Third Lok Sabba, 
6 hours and 26 minutes of the Second Lok Sabha and 5 hours 
and 25 minutes of the First Lok Sabha. 
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CompareJ with the earlier periods of the Centr.L1 Legislative 
Assembly and tbe Constituent Assembly (Legislative) there has 
been a mar~ed increase in the number of annual sittings and 
their duration fn)m 1951 onwards. revealing an increasing 
tempo in the activities of the House during these years. Thus, 
from 1951 to 197(" the :l\erage annual duration of the sittings 
was II ~ 76 days as against 70 .. ~6 days hctween the years 1929 
and 1950. Statement 2 SllO.\S the number and duration of 
annual sittings of the House from 192':1 onwards. 

Statement ~ !!ives. in a l'hronolllgical order. the Important 
items of business transacted by the Fifth Lt,k Sabha, while 
Statement -t gives the time In\,,llveJ on various kinds of business. 
Of the total time of 4.071 hour~ taken by the H"USC. legislative 
business (excluding Hud!!etl claimed the maximum 1.121 hours 
and :'2 minute~ or 2~.5:' per cent as against ~2.0X per cent in 
the FClurth L()~ Sabh.l. 23 per cent in the Third Lok Sabha. 
28.2 per cent in the Second Lok Sabha and 48.X per ccnt in the 
First Illk SabhJ. 

The time imoheJ In di!>cu~si(ln (In BUd!!cI was 21.64 per 
cent of the total In the Fifth Lllk Sabha as agJinst 19. J3 per 
cent in the h)Urth Lnk Sabha, 25 per cent in the Third Lok 
Sabha, 20.9 per cent in the Second Lok Sabha and IS.5 per cent 
in the First Lok S'lbha. 

The percentage of time tak\:n on que~ti\)ns during the Fifth 
Lok Sabha was 12.01 as against 15.94 in the Fourth Lok Sabha, 
\5.1 in the Third and the Second and l-t.fl in the First Lok 
Sabha. 

The percentage 01 time taken on resolutilln!> in the Fifth Lok 
Sabha went down to 5.17 from h.~5 in the Fourth Lok Sabha. 
while the Third Lok Sabha took 5.9. the Second Lok Sabha 5.5 
and the First Lok Sabha 6.3 per cent. The time taken on mo-
tions in the Fifth Lok Sabha was 6.55 per cent as against 9.22 
per cent in the Fourth Lok Sabha, 13.2 per cent in the Third, 
13.7 per cent in the Second and 7.1 per cent in the First Lok 
Sabba. The remaining time was taken on adjournment motions, 
calling attention notices, half-an-hour discussions, short-duration 
discussions, debates on President's Addresses, statements by M in-
isters and miscellaneous items. 
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,\T.~TE\lr\T : 

~UMBER AND DURATION OF ANNUAL SITTINGS 
OF THE LOK SABHAe 

(A Comparatin Stud~') 

rcar Sumba of DlIra tion 0/ 
sittings sittings (ill hOllrs) 

1929 62 295-00 
1930 55 261-00 
1931 ~3 394-00 
1932 68 396-00 
1933 109 510-00 
1934 89 413-00 
1935 ()6 206-00 
1936 l'6 409-00 
1937 n 461:\-00 
1938 99 468-00 
19<9 59 280-00 
1940 52 247-00 
1941 46 219-00 
1942 41 194-00 
1943 67 319-00 
1944 52 247-00 
1945 41 194-00 
1946 75 356-00 
1947 68 313-00 
1948 74 352-00 
1949 79 362-00 
1950 99 496-00 
1951 150 987-00 
1952 123 88000 
1953 137 749-00 

-Figures relate to Lok Sabha from the 13th May, 1952 onwards. In 
respect of the earlier p,riod, these relate to either the Central Legislative 
Assembly (from 1929 to the 3rd Fehruary, 1947), or the Constituent 
Assembly (Legislative) (from the 17th Novemher, 1947 to the 28th Novem-
ber, 1949) or the Provisional Parliament (from the 28th January, 1950 to 
the 5th February, 1952). 
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}'('ar N IIm/)t'f of Duration of 
lillings .Iit lings (ill hours) 

1954 D7 716-00 
1955 \.l9 !S59-00 
1956 151 1026-00 
I ()57 106 668-00 
1958 125 ?!SI-OO 
1959 123 792-00 
1960 121 798-00 
1961 102 668-00 
1962 116 730·00 
1963 122 787-00 
1%4 122 753-00 
1965 113 730-00 
1966 119 810-00 
1967 110 699-00 
19M, 120 801-00 
1%9 120 747-00 
197() 119 782-00 
1'171 102 616-20 
1<)72 I I I 699-35 
1l)7J 120 814-25 
1974 Ill) 853-10 
1975 63 441-45 
I 'J7() 98 645-04 

CHRONOLOGY OF IMPORTANT EVENTS 

)971 

19.3.71 First meeting of Fifth Lok Sabha. 

22.3.71 Shri G. S. Dhillon elected Speaker. 

23.3.71 President's Address to both Houses of Parliament 
assembled together. 

Railway Budget (1971-72) presented. 

Manipur Budget (1971-72) presented. 



16 

l .. U.71 General Budget (1971 .. 72) presented. 

26.~.71 Discussion on the resolution, moved by Shri Jyotirmoy 
Bosu, demanding immediate withdrawal of C.R.P. and 
other Central forces from West Bengal. 

27.:'.7 1 Shri G. G. Swell elected Deputy Speaker. 

::!9.~.71 

30.3.71 

30.3.71 
31.3.71 

1.4.71 
2.4.71 

Statement by thc Minister of External Affairs regard .. 
ing developments in Pakistan. 

The West Bengal Budget (llJ71 .. 72) presented. 

The Orissa Budget (1971 .. 72) presented. 

The ~lysole Budget (1971 .. 72) presented. 

Resolution, mo\cd by Shri K. C. Pant. seeking the 
continuance in force of the Proclamation dated the 
19th March, ]lJ70 in respect of West Bengal for a 
further period of six mlmths with effect from the l~t 

April, 1971. adopted. 

The Imports and E\ports (Control) Amendment Bill, 
1971, passed. 
(By Rajya Sabha: 25.3.71; President's assent: 30.3.71). 

Discussion on the Motion of Thanks on the 
President's Address. 

~1.3.71 Resolution, moved by the Prime Minister, Shrimati 
Indira Gandhi. expressing 'deep anguish and grave 
concern at the recent developments in East Bengal', 
and assuring the 'whole-hearted sympathy and 
support of the people of India' to the people of East 
Bengal, adopted. 

2.4.71 The Labour Provident Fund Laws (Amendment) Bill. 
1971 passed. 
(By Rajya Sabha : 6.4.71; President's assent: 23.4.71). 

The State of Himachal Pradesh (Amendment) Bill, 
1971 passed. 



24.5.71 

25.5.71 

25.5.71 
26.5.71 

28.5.71 

2.6.71 

17 

(By Rajya Sabha: 6.4.71; President's assent: 19.4.71). 

Motion, moved by Shri Inderjit Malhotra, strongly 
disapproving the conduct of Shri Ram Deo Singh 
who created obstruction and showed disrespect to 
the President on the solemn occassion of his Address 
to both the Houses of Parliament assembled together 
on the 23rd March, 1971 and condemning his un-
desirable, undignified and unbecoming behaviour, 
adopted. 

Resolution, moved by Shri Annasahib P. Shinde, de-
claring the service in the Food Corporation of India 
to be an essential service, adopted. 

Railway Budget (1971-72) presented. 

Resolution, moved by Shri K. C. Pant, approving the 
Proclamation issued by the President on the 27th 
March, 1971 in relation to the State of Mysore, 
adopted. 

Statement by the Prime Minister, Shrimati Indira 
Gandhi, on the situation in Bangladesh. 

Statement by the Minister of Agriculture on sugar 
policy. 

Discussion, raised by Shri A. K. Sen, on the serious 
situation arising as a result of the arrival in India of 
miJlions of refugees from East Bengal due to atro-
cities and genocide perpetrated there by the Pakis-
tani military regime and attacks by Pakistani 
military forces on border areas of West Bengal, 
Assam and Tripura. 

General Budget (1971-72) presented. 

Statement by the Minister of Foreign Trade on the 
appointment of one-man Commission of Enquiry by 
the SSP-led Government in Bihar against him. 

The General Insurance (Emergency Provisions) Bill, 
1971 passed. 
(By Rajya Sabha: 7.6.71 ; President's assent: 17.6.71). 
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8.6.71 Motion of privilege, moved by Shri Tulmohan Ram, 
regarding his alleged arrest on the 28th November, 
I %9 and non-intimation thereof to the Speaker, Lok 
S.lbha, adopted. 

14.6.71 The Bengal Finance (Sales Tax) (Delhi Validation of 
Appointments and Proceedings) Bill, 1971 passed 
(By Rajya Sabha: 16.6.71: President's assent: 23.6.71). 

The Gold (Control) Amendment Hill, 1971 passed. 
(By Rajya S.lhhJ: 17.6.~ I; President's assent: 24.6.71). 

16.6.71 The Salaries and Allowan.:es of Otlicers of Parlia-
ment (Amendment) Bill. 1971 passed. 
(By Rajya Sahha: 21.6.71: President's assent: 24.6.71). 

18.6.71 The Punjab Budg.et (1971-72) presented. 

The Maintenance l,f Internal Security BiIl, 1971 
passed. 
(By RajyaSabha: 25.6.71: President's assent: 2.7.71). 

21.6.71 Resl'lution. moved hy Shri F.H. Mohsin, approving 
the Proclamation issued by the President on the 
13th May. 1971 in relation to the State of Gujarat, 
adopted. 

22.6.71 The Delhi Sikh Gurdwaras (Management) Bill, 1971 
pa~sed. 

(By Rajya Sabha : 166.71; President's assent: 26.6.71). 

The Mysore Slate Legislature (Delegation of Powers) 
Bill, 1971 passed. 
(By Rajya Sa bha : 15 6.71 : Preside.1t's assent: 26.6.71). 

25.6.71 Statement by the Minister of External Affairs regar-
ding his visit to certain f0reign countries. 

28.6.71 Discussion on the motion, moved by Shri Bhagwat 
lha Azad, regarding shipment of American arms to 
Pakistan, etc. 

29.6.71 Statement by the Prime Minister regarding the appoint-
ment of a Minister of Cabinet rank as Minister 
without Portfolio to deal with the problems relating 
to West Bengal. 
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16.7.71 Statement by the Minister of Petroleum and Chemi-
cals regarding the appointment of a Committee to 
investigate into certain aspects of the working of the 
Oil and Natural Gas Commission. 

19.771 The Mysore Budget (1971-721 presented. 

The Gujarat Budget (1971-72) presented. 

The West Bengal Budget (1971-72) presented. 

26.7.71 Resolution, moveJ by Shri Raj Bahadur on 23.7.71, 
approving the Proclamation issued by the President 
on the 29th June, 1971, in relation to the State of 
West Bengal. adopted. 

The West Bengal State Legislature (Delegation of 
Powers) Bill, 1971 passed. 
(By Rajya Sabha : 30.7.71; President's assent: 7.8.71). 

28.7.71 Motion of privilege, moved by Shri Atal Bihari Vaj-
payee, regarding the alleged misbehaviour with Shri 
Krishna Chandra Halder, M.P., by the police at Our-
gapur, adopted. 

31.7.71 The Finance (No.2) Bill, 1971 passed. 
(By Rajya Sabha : 5.8.71; President's assent: 10.8.71) 

The Agricultural Refinance Corporation (Amendment) 
Bill, 1971 passed. 
(By Rajya Sabha: 5.8.71; President's assent: 15.8.71). 

The Central Board of Direct Taxes (Validation of 
Proceedings) Bill, 1971 passed. 
(By Rajya Sabha: 9.8.71; President's assent: 14.8.71). 

The Public Premises (Eviction of Unauthorised Occu-
pants) Bill, 1971 passed. 
(By Rajya Sabha: 14.8.71; President's assent: 23.8.71). 

The International Airports Authority Bill, 1971 
passed. 
(By Rajya Sabha: 22.11.71; President's assent: 
8.12.71) 



20 

2.8.71 

4.8.71 

5.8.71 

The Medical Termination of Pregnancy Bill, 1971 
passed. 
(By Rajya Sabha : 27.5.71; Pre!\ident's assent: 10.8.71). 

The Gujarat State Legislature (Delegation of Powers) 
Bill, 1971 passed. 
(By Rajya Sahha: 19.7.71;President's assent: 10.8.71) 

Dicussion on the Resolution, moved by Shri K.C. 
Pant, approving the Proclamation issued hy the 
President on the 15t h J line. 1971 in relat ion to 
the State of Punjab. 

Statement hy the Minister of Agriculture regarding 
the recoll1mendatil)ns pf the Central Land Reforms 
Committee. 

The Constitution (Twenty-fourth Amendment) Bill, 
1971 passed. 
(By Rajya Sabha: 11.8.71: President"s assent: 5.11.71). 

Question of privilege, raised hy Shri Fra Sezhiyan on 
the 23rd June. 1971, agaimt the editor, printer and 
publisher \)f the U. Kyro~\'h Ka Rilum. Shillong, in 
respect of a news item published in its issue dated the 
12th June. 1971 allegedly casting reflections on the 
Deputy Speaker of Lok Sabha, referred to the Com-
mittee of Privileges. 

Resolution, moved by Shri K. C. Pant on the 2nd 
August, 1971 approving the Proclamation issued 
by the President on the 15th June, 1971 in relation 
to the State of Punjab, adopted. 

The Punjab State Legislature (Delegation of Powers) 
Bill, 1971 passed. 
(By Rajya Sabha: 19.7.71: President's a~sent: 10871). 

9.8.71 Statement by the Minister of External Affairs regard-
ing the Treaty of Peace, Friendship and Cooperation 
between the Republic of India and the Union of 
Soviet Socialist Republics, signed on the 9th August, 
1971. 
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The Indian Telegraph (Amendment) Bill, 1971 
passed. 
(By Rajya Sabha: 26.5.71; President's assent: 10.8.71). 

10.8.71 Discussion on the motion, moved by the Minister 
of External Affdirs, Sardar Swaran Singh, regarding 
the Treaty of Peace, Friendship and Cooperation, 
signed between India and the U.S.S.R. 

11.8.71 'Discussion, raised by Shri Bibhuti Mishra, regarding 
sugar policy. 

Discussion. raised by Shri Shyamnandan Mishra, 
regarding the working of the nationalised banks. 

12.8.71 The Prevention of Insults to National Honours Bill, 
1971 passed. 
(By Rajya Sabha: 2411.71. Amendment made by 
Rajya Sabha c,)Osidered and agreed to by Lok 
Sabha on 20.12.71; President's a!>sent: 23.12.71). 

The Prevention of Food Adulteration (Amendment) 
Bill, 1971 passed. 
(By Rajya Sabha: 18.11.71; President's assent: 
30.11.71 ). 

The Coal Bearing Areas (Acquisition and Develop-
ment) Amendment and Validation Bill, 1971 passed. 
(By Rajya Sabha: 23.11.71; President's assent: 
11.12.71) 

Discussion. raised by Shri Paripoornanand Painuli, 
on the flood and drought situation in the country. 

Statement by the Prime Minister. Shrimati Indira 
Gandhi, regarding the reported trial of Sheikh 
Mujibur Rahman by the military regime of Pakistan. 

15.11. 71 Statement by the Prime Minister, Shrimati Indira 
Gandhi. regarding the portfolio of Shri Siddhartha 
Shankar Ray, Minister of Education. 

Statement by the Prime Minister, Shrimati Indira 
Gandhi, on her tour abroad. 
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The Comptroller and Auditor General's (Duties, 
Powers and Conditions of Service) Bill, 1971 passed. 
(By Rujya Sabha: 24.11.71: President's assent: 
15.12.71). 

16.11. 71 Motion moved by Shri Morarji Desai, deploring the 
failure ()f the Delhi Police to prevent violence and 
assault on the Congress (0) President and some 
m~mbers of Parliament on the I ~th and 14th Novem· 
ber. 1971 negatived. 

17. II. 71 Mot lon, nwved by Shri J yutirmoy Bosu, expres!ling 
seriLms concern at the deteriMat ing law and order 
situation in West Bengal. negatived. 

18.11.71 Resolution. nw\eJ hy Shri K.C. Pant. seeking 
appro\'al of the cl)ntinuance in force of the Pwda-
mation dated the 27th March. 1971, in respest of 
Mysore for a further period of six months with 
etTect frol11 the 25t h 'c)"em ber 1971, adopted. 

2·U 1.71 Statement by the Prime Minister, Shrimati Indira 
Gandhi, regarding declaration of emergency in Pakis-
tan. 

The Forward Contracts (Regulation) Amendment 
Bill, 1971 passed. 
(By Rajya Sa bha: 2.12.7 J: President's assent 
11.12.71). 

The Sm;.tll Coin~ (OITence~) Bill, 1971 passed. 
(By Rajya Sabha : 2.12.71; President's assent 
11.12.71). 

25.11.71 Stalement by the Minister of Labour and Rehabilita-
tion regarding the condition of refugees from Bangla-
desh in c..tmps in Meghalaya. 

The Railway Passenger Fares Bill. 1971 passed. 
(By Rajya Sabha : 1.12.71; President's assent: 
9.12.71). 

The Tax on Postal Articles Bill, 1971 passed. 
(By Rajya Sabha: 1.12.71; President's assent: 
9.12.71,) 



26.11. 71 

26.11.71 
10.12.71 

29.11.71 
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The Inland Air Travel Tax Bill, 1971 passed. 
(By Rajya Sabha : 2.12.71; President's assent: 
9.12.71). 

The Stamp and Excise Duties (Amendment) Bill, 1971 
passed. 
(By Rajya Sabha : 2.12.71; Presid.:nt's assent: 
8.12.71). 

Resolution, moved by SIHI Jyotirmoy Bosu, regard-
ing all-round rise in prices of commodities of daily 
need, negatived. 

Statement by the Minister of State for Agriculture 
regarding the suhmission of three Interim Reports 
by the National Commission on Agriculture. 

The Commissions of Inquiry (Amendment) Bill, 1971 
passed. 
(By Rajya Sabha 20.12.7 L President's assent: 
30.12.71). 

1.12.71 / The Constitution (Twenty-fifth Amendment) Bill, 
1971 passed. 
(By Rajya Sabha: 8.12.71; President's assent: 
20.4.72). 

2.12.71 The Constitution (Twenty-sixth Amendment) Bill, 
1971 passed. 
(By Rajya Sabha: 9.12.71: President's assent: 
28.12.71). 

The Arms (Amendment) Bill, 1971 passed. 
(By Rajya Sabha : 17.11.71: President's assent: 
13.12.71). 

4.12.71 Statement by the Prime Minister regarding the situa-
tion arising out of the Pakistani aggression on India. 

Resolution, moved by the Prime Minister, seeking 
approval of the Proclamation of Emergency issued by 
the President on the 3rd December, 1971, adopted. 
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The Defence of India Bill. 1971 passed. 
(By RSJya Sabha : 4.12.71; President's assent: 
4.12.71). 

The Jayanti Shipping Company (Acquisition of 
Shares) Bill. 1971 passed. 
lBy Rajya Sabha : 13.12.71: President's assent: 
23.12.71 ). 

Resolution. moved by Shri F.H. Mohsin. seeking 
approval of the continuance in force of the Procla-
mation issued on the 13th May. 1971 in relation to 
the State of Gujarat. for a further period of six 
months with etlect from the 21st December, 1971. 
adopted. 

Resolution. moved by Shri F.H. Mohsin. seeking 
approval of the continuance in force of the Procla-
mation dated the 15th June. 1971 in respect of 
Punjab for a further period of six months with effect 
from the 5th February. 1972. adopted. 

Statement hy the Ministe r of Defence on the position 
regarding the attack by Pakistan on India. 

6.12.71 Statement by the Prime Minister regarding grant 
of recognition by the Government of India to the 
Gana Praja Tantri Bangladesh. 

7.12.71 Resolution, moved by Shri F.H. Mohsin on the 4th 
December. 1971 seeking approval of the continuance 
in force of the Proclamation dated the 29th June, 
1971 in respect of West Bengal for a further period 
of six months with effect from the 26th January, 
1972. adopted. 

Statement by the Minister of Defence on the position 
,I' with regard to the Pakistani aggression on India. 

8.12.71 The Emergency Risks (Goods) Insurance Bill, 1971 
passed. 
(By Rajya Sabha : 9.12.71; President's assent: 
10 12.71). 
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The Emergency Risks (Undertakings) Insurance Bill, 
1971 passed. 
(~y Rajya Sabha: 9.12.71; President's assent: 
10.12.71 ). 

9.12.71 The Manipur (H ill Arcas) District Councils Bill, 1971 
passed. 
(By Rajya Sabha : 14.12.71; President's assent: 
26.12.71). 

Statement by Minister of Defence on the position 
regarding the Pakistani aggression on India. 

10.12.71 The Asian Refractories Limited (Acquisition of 
Undertakinis) Bill. 1971 passed. 
(By Rajya Sabha: 14.12.71; President's assent: 
23.12.71). 

13.12.71 Statement by the Minister of Finance regarding 
additional measures proposed to be adopted for ensu-
ring the maximum mobilisation of resources for the 
defence effort. 

Statement by the Minister of Finance regarding addi-
tional interim relief to the Central Government em-
ployees. 

Statement by the Minister of Agriculture regarding 
sugar policy. 

The Coking Coal Mines (Emergency Provisions) Bill, 
1971 passed. 
(By Rajya Sabha: 15.12.71; President's assent 
23.12.71). 

14.12.71 Statement by the Minister of Defence on the posItIOn 
with regard to the Pakistani aggression on India. 

15.12.71 The North Eastern Areas (Reorganisation) Bill, 1971 
passed. 
(By Rajya Sabha: 21.12.71; President's assent: 
30.12.71 ). 

The Naval and Aircraft Prize Bill, 1971 passed. 
(By Rajya Sabha: 16.12.71; President's assent: 
16.12.71). 
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\6.12.71 The Companies (Surcharge on Income-tax) Bill, 1971 
passed. 
(By Rajya Sa nha: ~ 1.12 71; President's assent : 
23.12.71 ). 

The Personal Injuries (Compensation Insurance) 
Amendment Bill, 1971 passed. 
(By Rajya Sa bha: 21. 12 71; President's assent: 
2~.'2.711. 

Statement by the Prime Mini,ter regarding uncon-
ditional surrender of We~t Pakistan Forces in Bangla-
desh. 

17.12.71 Statement by the Prime Minister regarding India's 
deCIsion to cease l'peratidns from 20.00 hours on the 
17th Decem her. Inion all frl)nts in the Western 
S~ctor. 

1::-:1271 The Essential CommoJities (Amendment) Bill, 1971 
passed. 
(By Rajya Sa bha: I (J.! 2 7\: I' resident's assent: 
23.12.71). 

Statement by the Prime \1.inister regarding steps pro-
posed to be taken by the Government for rehabilita-
tion of disabled ex-servicemen and families of service-
men who lost their lives. 

Statement hy the Minister of Defence regarding the 
l)utcorne of the armed conflict arising out of the 
P..tkistani aggression on India. 

20.12.71 /The Contempt of Courts Bill, 1971 passed. 
(By Rajya Sabha: 22.11.71; President's assent: 
2 ... 12.71). 

The Departmental Inquiries (Enforcement of Attend-
ance of Witnesses and Production of Documents) Bill, 
1971 passed. 
(By Rajya Sabha: 4.4.72. Amendments made by 
Rajya Sabha considered and agreed to by Lok Sabha 
on 24.5.72; President's assent: 31.5.72). 

21.12.71 Statement by the Minister of Finance regarding 
Rupee-Donar rate. 
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The Companies (Amendment) Bill. 1971 passed. 
(By Rajya Sabha: 24.12.71; President's assent: 
30.12.71 ). 

The Newspapers (Price Control) Bill. 1972 passed. 
(By Rajya Sabha: 3.4.72. Amendments made by 
Rajya Sahha considered and agreed to by Lok Sabha 
on 19.5.72; President's assent: 26.5.72). 

The Constitution (Twenty-seventh Amendment) Bill. 
1')71 passed. 
(By Rajya Slbha: 23.12.71; President's assent: 
30.12.71). 

The Government of Union Territories (Amendment) 
Bill. 1971 passed. 
(By Rajya Sahha : 24.12.71: President's assent: 
30.12.71 ). 

22.12.71 Statement by the Minister of Planning regarding Mid-
term Appraisal of the Fourth Five Year Plan. 

The Delhi Sikh Gurdwaras Bill, 1971 passed. 
(By Rajya Sabha : 24.12.71: President's assent: 
30.12.71 ). 

The North-Eastern Council Bill. 1971 passed. 
(By Rajya Sabha : 24.12.71; President's assent: 
30.12.71 ). 

The Supreme Court Judges (Conditions of Service) 
Amendment Bill. 1971 passed. 
(By Rajya Sabha : 24.12.71; President's assent: 
30.12.71). 

/ The High Court Judges (Conditions of Service) 
Amendment Bill, 1971 passed. 
(By Rajya Sabha : 24.12.71; President's assent: 
30.12.71). 

23.12.71 Discussion, raised by Shri Narsingh Narain Pandey. 
regarding sugar policy. 

Address by the Speaker thanking all the members 
for the great sense of patriotism and unity shown 
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U.J.72 

I·U.72 

16.3.72 
29.J.72 
30.3.72 

3.4.72 
4.4.72 

during the Emergency and congratulating the Leaders 
of the Opposition, Prime Minister, the Armed Forces, 
the Jawans and the Mukti Bahini and the public for 
the role played by them in the hour of crisis. 

1972 

President's Address to both Houses of Parliament ass-
embled together. 

Railway Budget (1972-73) presented. 

Discussion on the Motion of Thanks on the President's 
Address. 

16.3.72 General Budget (1972-73) presented. 

20.3.72 Statement by the Prime Minister on her visit to Bangla-
desh. 

22.3.72 Shri P.c. Sethi, an elected member from Indore, re-
signed his seat in Lok Sabha. 

28.3.72 The Armed Forces (Assam & Manipur) Special 
Powers (Amendment) Bill, 1972 passed. 
(By Rajya Sabha : 18.3.72; President·s assent: 5.4.72). 

Statement by the Minister of State for Education and 
Social Welfare regarding the strike at the Indian Insti-
tute of Technology, Kanpur. 

2l.J.3.72 The Marine Products Export Development Authority 
Bill. 1972 passed. 
(By Rajya Sabha : 11.4.72; President's assent: 20.4.72). 

Statement by the Minister of Foreign Trade on the 
Trade Agreement between India and Bangladesh con-
cluded on 28. 3. 72. 

4.4.72 The Contingency Fund of India (Amendment) BiII, 
1972 passed. 
(By Rajya Sabha : 10.4.72; President's assent: 12.4.72). 
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The Indian Copper Corporation (Taking Over of 
Management) Bill, 1972 passed. 
(By Rajya Sahha : 10A.72;President's assent: 20.4.72). 

6.4.72 Statement by the Minister of Railways regarding strike 
in the Sealdah Division of Eastern Railway on 1.4.72. 

7.4.72 The Administrators-General (Amendment) Bill, 
1972 passed. 
(By Rajya Sabha: 30.3.72; President's assent: 
12.4.72). 

10.4.72 Statement by the Minister of Law and Justice and 
Petroleum and Chemicals regarding fire in the Cochin 
Refinery. 

The Delhi Cooperative Societies Bill, 1972 passed. 
(By Rajya Sa bha: 29.5.72; President's assent: 
17. 6. 72). 

17.4.72 / Discussion, raised by Shri H. N. Mukherjee, regarding 
massive escalation of U.S. bombing of Hanoi. 

Statement by the Minister of Agriculture regarding 
price policy for wheat for 1972-73 marketing season. 

21.4.72 Shri Ghanshyambhai Oza, an elected member from 
Rajkot, resigned his seat in Lok Sabha from 18.4.72. 

24.4.72 Shri Siddhartha Shankar Ray, an elected member 
from Ranigauj Constituency, resigned his seat in Lok 
Sabha from 21.4.72. 

26.4.72 Statement by the Minister of State for Agriculture re-
garding arrangements fllr development of deep-sea 
fishing in collaboration with the Soviet Union. 

27.4.72 Statement by the Minister of Agriculture regarding 
ceiling on agricultural holdings. 

2.5.72 Motion, moved by Shri Raj Bahadur, regarding sus-
pension of Shri Hukam Chand Kachwai from the 
service of the House for three days. adopted. 

3.S.72 Motion, moved by Shri Era Sezhiyan, regarding the 
immediate termination of orders of the House for 
suspension of Shri Hukam Chand Kachwai, adopted. 
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5.5.72 Statement by the Minister of Labour and Rehabilita-
tion regarding the reported firing at Ambernath Steel 
Factory on 25. 4 .1972. 

9.5.72 Statement by the Minister of Agriculture regarding 
the reported su icide by Dr. V. H. Shah. a scientist of 
the Indian Agricultural Research Institute, New 
Delhi. 

10.5.72 Statement by the Minister of External Affairs regard-
ing developments in Vietnam. 

12.5.72 Statement by the ~1inister of D;!fence regarding cer-
tain cease-fire violations by Pal-istan in Jammu and 
Kashmir. 

16.5.72 Statements by the Minister of Health and Family 
~1.7.72 Planning regarding the alleged manhandling etc., 

of a member of Lok S.lhha in the Willingdon 
H()spital. 

17.5.72 Statement by the Minister of State f()r Agriculture 
regarJing drought conditions in West Bengal, Bihar, 
Orissa. Rajasthan. etc. 

18.5.71 The Finance Bill. 1972 pas~ed. 
(By Rajya Sabha: 23.:'.71; President's assent: 
285.71). 

19.5.72 Resolution, moved by Shri II.X Mukherjee on 5.5.72. 
regarding the nationalisation of seventy-five leading 
industrial houses. negatived. 

22.5.72 The S.llaries and Allowances of Members of Parlia-
ment (Amendment) Bill. 1972 passed. 

24.5.72 

(By Rajya Sabha: 29.5.71. President's assent: 9.6.72). 

The General Insurance (Emergency Provisions) 
Amendment Bill. 1972 passed. 
(By Rajya Sahha: 2<).).72; President's assent: 9.6.72). 

The National Service Bill, 1'172 passed. 
(By Rajya Sabha: 2'-).5.72; President's assent: 9.6.72). 

Discussion, raised by Shri Karlik Oraon, regarding 
reported sale of Adivasi girls from Orissa. 
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26.5. n The Indust rial Disputes (Amendment) Bill, 1972 
passed. 
(By Rajya Sabha: (l.4.n. Amendment made by Lok 
Sabha on 2(l.S.72 considered and agreed to by Rajya 
Sabha on 30.5.72; President's assent: 14.6.72). 

Di~cussion, raised by Shri CK. Chandrappan, re-
garding steep fall in the prices of agricultural commo-
ditieiO like coconuts, arecanut, ginger and pepper in 
Kerala, etc. 

29.:".72 The Constitution (Twenty-eighth Amendment) Bill. 
1972* passed. 

(By Rajya Sabha: 31.5.72; President's assent: 27.8.72) 

The Constitution (Twenty-ninth Amendment) Bill, 
1972; passed. 
(By Rajya Sabha: 31.5.72; President's assent: 9.6.72). 

30.5.72 The T.::xation Laws (Extension to Jammu and 
Kashmir) Bill, 1972 passed. 
(By Rajya Sabha: 31.5.72; President's assent: 6.6.72). 

31.7.72 Statement by the Minister of Health and Family 
Planning regarding the incident that occurred in the 
Willingdon Hospital on the 16th May, 1972 relating 
to a member of Lok Sabha. 

Statement by Shri K. Hanumanthaiya in explanation 
of his resignation from the office of Minister. 

Statement by the Minister of External Affairs regard-
ing the Agreement on Bilateral Relations between 
India and Pakistan signed on the 2nd July, 1972 at 
Simla. 

·Thc Bill was introduced in Lok Sabha as the C,)nstitution (Thirty·tirst 
Amendment) Rill,1972 The Short Title of the Bill was changed by Lok 
Sabha through an amendment to Clause I. 

+Thc Bill was introduced in Lok Sabha as the Constitution (Thirty-
second Amendment) Bill, 1972. The Short Title of the Bill was changed 
by Lok S'lbha through an amendment to Clause t. 
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1.6.72 The Aligarh Muslim University (Amendment) Bill, 
1972 passed. 
(By Rajya Sabha: 12.6.72; President's assent: 15.6.72). 

The Criminal Law (Amendment) Bill, 1972 passed. 
(By Rajya Sabha : 3.6.72; President's assent: 14.6.72). 

1.8.72 Statement by the Minister of Agriculture regarding 
the drought conditions in the country. 

3.8.72 The Payment of Gratuity Bill, 1971 passed. 
(By Rajya Sabha: 7.8.72; President's assent: 21.8.72). 

Discussion, raised by Shri Jyotirmoy Bosu, on the 
drought situation in various parts of the country. 

4.8.72 The Coking Coal Mines (NationaIisation) Bill, 1972 
passed. 
(By Rajya Sabha: 9.8.72; President's assent: 17.8.72). 

9.8.72 The Diploma tic Relations (Vienna Convention) Bill, 
1971 passed. 
(By Rajya Sabha: 14.8.72; President's assent: 
29.8.72). 

Statement by the Minister of State for Agriculture 
regard ing sugar situation. 

Motion regarding contempt of the House, moved by 
Shri Raj Bahadur, against Siphai Rai and Ram 
Janam Singh who shouted and threw leaflets on 
the floor of the House from the Visitors' Gallery and 
sentencing them to simple imprisonment till 5 p. m. 
on 10.8.72, adopted. 

10.8.72 Statement by the Minister of State for Home Affairs 
regarding the attempt on the life of the Chief Minis-
ter of Nagaland. 

11.8.72 Statement by the Deputy Minister for External 
Affairs regarding the Asi:l.ns in Uganda. 

Statement by the Minister of State for Home Affairs 
regarding the criticality of the first unit of the Rajas-
than Atomic Project located at Rawatbhata. 
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\6.8.72 Statement by the Minister of Tourism and Civil 
Aviation regarding the crash of r ndian Airlines 
Fokker Friendship Aircraft on the night of the 11th 
August, 1972. 

17.8.72 /'The Constitution (Thirtieth Amendment) Bill, 1972 
passed. 
(By Rajya Sabha: 22.8.72; President's assent: 
22.2.73). 

The Income-tax (Amendment) Bill, 1972 passed. 
(By Rajya Sa bha: 21.8.72; President's assent: 
26.8.72). 

The Public Debt (Amendment) Bill, 1972 passed. 
(By Rajya Sabha: 21.8.72); President's assent: 
29.8.72). 

18.8.72 The Taxation Laws (Amendment) Bill, 1972 passed. 
(By Rajya Sabha: 23.8.72; President's assent: 
31.8.72). 

The Punjab New Capital (Periphery) Control 
(Chandigarh Amendment) Bill, 1972 passed. 
(By Rajya Sabha: 23.8.72; President's assent: 3.9.72). 

11.lU2 Statement by the Minister of Agriculture regarding 
the submission offour Interim Reports by the National 
Commission on Agriculture. 

The Wild Life (Protection) Bill, 1972 passed. 
(By Rajya Sabha: 26.8.72; President's assent: 9.9.72). 

The Victoria Memorial (Amendment) Bill, 1972 
passed. 
(By Rajya Sabha: 14.8.72; President's assent: 
25.8.72), 

22.8.72 The Indian Iron and Steel Company (Taking Over 
of Management) Bill, 1972 passed. 
(By Rajya Sabha: 26.8.72; President's assent: 3.9.72). 

25.8.72 The Antiquities and Art Teasures Bill, 1972 passed. 
(By Rajya Sabha: 29.8.72; President's assent: 
9.9.72). 
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26.8.72 The Mines and Minerals (Regulation and Develop-
ment) Amendment Bill, 1972 passed. 
(By Rajya, Sabha: 30.8.72; President's assent: 
12.9.72). 

The Rulers of Indian States (Abolition of Privileges) 
Bill, 1972 passed. 
(By Rajya Sabha : 29.8.72: President's assent: 9.9.72). 

28.8.72 The General Insurance Business (Nationalisation) 
Bill, 1972 passed. 
(By Rajya Sabha : 2.9.72; President's assent: 209.72) 

29.8.72 Statement by the Minister of Agriculture regarding 
sugarcane policy. 

30.8.72 Statement by the Minister of External Affairs regard-
ing the meeting of the representatives of India and 
Pakistan held in New Delhi between the 25th and 29th 
August, 1972. 

The Indian Copper Corporation (Acquisition of 
Undertaking) Bill, 1972 passed. 
(By Rajya Sahha : 4.9.72; President's assent: 21.9.72). 

1.9.72 The Delhi Univcrsity (Amendment) BiJl, 1972 passed. 
(By Rajya Sabha : 28.8.72; President's assent: 3.9.72). 

Statement by the Minister of State for Home 
Affairs regarding declaration of the Naga National 
Council and certain other associations as unlawful 
associations. 

2.9.72 Statement by the Minister of Agriculture on the 
drought conditions in the country. 

The Former Secretary of State Service Officers 
(Conditions of Service) Bill, 1972 passed. 
(By Rajya Sabha : 4.9.72; President's assent: 21.9.72). 

3.9.72 Statement by the Minister of External Affairs regard-
ing Asians in Uganda. 

13.11.72 Statement by the Minister of Finance on the price 
situation. 
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The Central Sales Tax (Amendment) Bill, 1972 
passed. 
(By Rajya Sabha : 21.11. 72; President's assent: 
30.11.72). 

The Khadi aud Other Handloom Industries Develop-
ment (Additional Excise Duty on Cloth) Amendment 
Bill, 1972 passed. 
(By Rajya Sabha : 21.11.72; President's assent: 
26.11.72 

14.11. 72 Adjournment motion, moved by Shri S. M. Banerjee, 
regarding rise in prices with particular reference to 
levy sugar and vanaspati, negatived. 

Statement by the Minister of Agriculture regarding 
the drought situation in the country. 

Statement by the Minister of Agriculture regarding 
the Agricultural Production Programme. 

15.11.72 Statement by the Minister of State for Home Affairs 
regarding the incidents at Kingsway Camp, Delhi on 
the 14th November, 1972. 

23. 11.72 The Food Corporations (Amendment) Bill, 1972 
passed. 
(By Rajya Sabha: 6.12.72; President's assent: 
15.12.72). 

27.11.72 Statement by the Prime Minister regarding the Mulki 
Rules issue. 

Statement by the Minister of External Affairs regard-
ing release of paws. 

5.12.72 The Payment of Bonus (Amendment) Bill, 1972 
passed. 
(By Rajya Sabha: 11.12.72; President's assent: 
19.12.72). 

The Coal Mines Labour Welfare Fund (Amendment) 
Bill, 1972 passed. 
(By Rajya Sabha: 12.12.72; President's assent: 
22.12.72). 
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7.12.72 Statement by the Minister of State for Home Affairs 
regarding the incidents which took place in the Delhi 
University on the 6th Decemher, 1972. 

12.12.72 Statement by the Minister of Finance regarding 
dismissal of Shri V. P. Malhotra, former Chief 
Cashier of the State Bank of India, Parliament Street, 
New Delhi. 

Statement by the Minister of External Affairs regard-
ing the 1inalisation of the line of control in Jammu 
and Kashmir. 

The Industrial Development Bank of India (Amend-
ment) Bill, 1972 passed. 
(By Rajya Sabha: 18.12.72; President's assent: 
24.12.72). 

13.12.72 The Industrial Finance Corporation (Amendment) 
Bill, 1972 passed. 
(By Rajya Sabha: 18.12.72; President's assent : 
24.12.72). 

14.12.72 The Delimitation Bill, 1972 passed. 
(By Rajya Sahha: 19.12.72; President's assent 
30.12.72). 

15.12.72 Statement by the Minister of State for Home Affairs 
rei!arding the incidents at villages Sajni and Nonari 
in Azamgarh, Uttar Pradesh. 

The State Financial Corporations (Amendment) Bill, 
1972 passed. 
(By Rajya Sabha: 20.12.72; President's assent : 
30.12.72). 

19.12.72 The Sick Textile Undertakings (Taking Over of 
Management) Bill, 1972 passed. 
(By Rajya Sabha : 21.12.72; President's assent : 
23.12.72). 

21.12.72 Statement by the Deputy Minister of External Affairs 
regarding expulsion of Shri N. N. Desai, First 
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Secretary In the High Commission of India in 
Kampala. 

The Mulki Rules Bill, 1972 passed. 
(By Rajya Sabha : 23.12.72; President's assent 
30.12.72). 

22.12.72 Statement by the Minister of Agriculture regarding the 
take-over of wholesale trade in wheat and rice. 

Statement by the Deputy Minister of External Affairs 
regarding expulsion of Shri N. N. Desai, First Sec-
retary in the High Commission of India in Kampala. 
Statement by the Deputy Minister of External Affairs 
regarding U.S. bombing in Vietnam. 

1913 

19.2.73 President's Address to hoth Houses of Parliament 
assembled together. 

20.2.73 Statement by the Minister of Agriculture regarding 
the drought situation in the country. 

21.2.73 
22.2.73 
23.2.73 
26.2.73 
27.2.73 

Railway Budget (1973-74) presented. 

Discussion on the Motion of Thanks on the 
President's Address. 

22.2.73 Motion, moved by Shri K. Raghu Ramaiah, regarding 
suspension of Shri Jyotirmoy Bosu from the service 
of the House for two days, adopted. 

Motion, moved hy Shri Era Sezhiyan. regarding 
termination of the suspension of Shri Jyotirmoy Bosu 
from the service of the House forthwith, adopted. 

26.2.73 Statement by the Minister of Agriculture regarding 
take-over of wholesale trade in wheat. 

28.2.73 General Budget(l973-74) presented. 
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1.3.73 

2.3.73 

5.3.73 
6.3.73 

Resolution, moved by Shri K. C. Pant on 28.2.73, 
seeking approval of the Proclamation issued by the 
President on the 18th January, 1973 in relation to the 
State of Andhra Pradesh, adopted. 

Resolution, moved hy Shri A.K. Gopalan on 8.12.72, 
regarding land reforms, adopted. 

Discussion on the motion, moved by Shri Jyotirmoy 
Bosu, to express distress at the increasing prices 
of foodstuffs and other essential commodities, 
negatived. 

13.3.73 Statement by the Minister of Agriculture regarding 
submission of Interim Report by the National Com-
mission on Agriculture. 

15.3.73 The Andhra Pradesh Budget (1973-74) presented. 

16.3.73 The Coal Mines (Taking Over of Management) Bill, 
1973 passed. 

(By Rajya Sabha : 26.3.73. Amendments made by 
Rajya Sabha considered and agreed to by Lok 
Sabha on 28.3.73.; President's assent: 31.3.73). 

20.3.73 The Orissa Budget (1973-74) presented. 

21.3.73 Statement by the Minister of Labour and Rehabili-
tation regarding strike by the newspaper employees 
on the 20th March, 1973. 

26.3.73 Resolution, moved by Shri K.C. Pant on 22.3.73, 
seeking approval of the Proclamation issued by the 
President on the 3rd March, 1973 in relation to the 
State of Orissa, adopted. 

The Andhra Pradesh State Legislature (Delegation of 
Powers) Bill, 1973 passed. 
(By Rajya Sabha : 22.3.73 President's assent : 
29.3.73). 



27.3.73 

29.3.73 

30.3.73 

2.4.73 

5.4.73 

9.4.73 

2.5.73 
4.5.73 

3.5.73 

7.5.73 
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The Delhi School Education Bill, 1972 passed. 
(By Rajya Sabha: 30.3.73; President's assent: 
9.4.73). 

The Manipur Budget (1973-74) presented. 

Statement by the Minister of Health and Family 
Planning regarding the threatened strike by the 
interns, house-surgeons, registrars and postgraduate 
students in Delhi hospitals from the midnight of 
the 31st March, 1973. 

Discussion on the adjournment motion, moved by 
Shri Jyotirmoy Bosu, regarding statement by the 
Attorney-General before the Supreme Court on 
30.3.73 about amending the MISA. 

Statement by the Minister of Steel and Mines regard-
ing certain incidents at Bhilai on 2.4.73. 

Statement by the Minister of State for External 
Affairs regarding situation in Sikkim. 

Discussion. raised by Shri Madhu Limaye, on the 
situation arising out of the appointment of the Chief 
Justice of India and consequent resignations by three 
judges of the Supreme Court, etc. 

The Finance Bill. 1973 passed. 
(By Rajya Sabha: 8.5.73; President's assent: 11.5.73). 

The Orissa State Legislature (Delegation of Powers) 
Bill, 1973 passed. 
(By Rajya Sabha : 29.3.73; President's assent: 10.5.73). 

8.5.73 / The Constitution (Thirty-first Amendment) Bill, 1973 
passed. 
(By Rajya Sabha: 15.5.73; President's assent: 
17.10.73). 

9.5.73 The North Eastern Hill University Bill, 1973 pa~sed. 

(By Rajya Sabha: 15.5.73; President's assent: 26.5.73) 
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14.5.73 Resolution. moved by Shri K.C. Pant. seeking appro-
vai of the Proclamation issued by the President on the 
28th March. 19n in relation to the State of Manipur. 
adopted. 

The Manipur State Legislature (Delegation of Powers) 
Bill, 1973 passed 
(By Rajya Sabha : 8.5.73: President's assent: 19.5.73). 

The Coal Mines (Nationalisation) Bill, 1973 passed. 
(By Rajya Sabha: IlU.73; Pre~idenfs assent: 30.5.73). 

15.5.73 Question of Privilege, raised by Sarvashri Birender 
Singh Rao and Madhu Limaye. regarding the arrest 
of Shri lambawant Dhote referred to the Committee 
of Privileges. 

16.5.73 Question of Privilege against the concerned railway 
staff and the railway police for the alleged mal-treat-
ment and obstructil)J1 caused to Shri Lalji Bhai, M.P., 
at Ajmer railway station on the 23rd March, 1973 
when he was coming to attend the session of Lok 
Sabha, referred to the Committee of Privileges. 

Statement by the Minister of Agriculture regarding 
Report of the Sugar Enquiry Committee. 

Discussion on the motion, moved by Shri Shyamnan-
dan Mishra, regarding violation of the provisions of 
and orders made under the Indian Works of Defence 
Act, 1903 negatived. 

23.7.73 Discussion on the adjournment motion. moved by 
Shri Indrajit Gupta, regaruing failure to control the 
abnormal rise in prices of essential commodities and 
to supply adequate quantity of foodgrains to the 
people at reasonable prices, negatived. 

Motion regarding contempt of the House by one 
Tanaji Kamble who threw some leaflets from the 
Visitors' GaUery on the floor of the House and sen-
tencing him to simple imprisonment till 5 P.M. on 
the 26th July, 1973 adopted. 
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30.7.73 The Mysore State (Alteration of Name) Bill, 1972 
passed. 
(By Rajya Sabha : 8.8.73; President's assent: 21.8.73). 

The Laccadive, Minicoy and Amindivi Islands (Al-
teration of Name) Bill, 1972 passed. 
(By Rajya Sabha : l-I.8.73; President's assent: 26.8.73). 

I.H.73 Question of Privilege, raised by Shri Phool Chand 
Verma, regarding alleged assault on him on the 13th 
April, 1973 by the police when he was staging a de-
monstration. referred to the Committee of Privileges. 

Statement by Minister of State for Home Affairs 
regarding the demonstration, outside the Old Secre-
tariat building, Delhi on 27.7.1973. 

2.8.73 Statement by the Minister of State for External Aff-
airs regarding the talks in Rawalpindi on Indo-Bang-
ladesh Joint Declaration. 

Statement by the Minister of Agriculture regarding 
drought conditions in Eastern V.P. and Bihar. 

3.l-!.73 Statement by the Minister of Railways on the strike 
situation in Railways. 

6.H.73 The Customs. Gold (Control) and Central Excises and 
Salt (Amendment) Bill, 1972 passed. 
(By Rajya Sabha : 13.8.73; PreSIdent's assent: 1.9.73). 

8.8.73 Statement by the Deputy Minister of Irrigation and 
Power regarding flood situation in Uttar Pradesh. 

9.8.73 Resolution, movcd by Shri Umashankar Dikshit on 
7.8.73, seeking approval of the Proclamation issued 
by the President on the 13th June, 1973 in relation to 
the State of Uttar Pradesh, adopted. 

13.8.73 Statement by the Minister of Railways regarding call 
ing off of the strike by the loco running staff. 



42 

16.8.73 The Employees' Provident Funds and Family Pension 
Fund (Amendment) Bill, 1973 passed. 
(By Rajya Sabha : 23.873; President's assent: 6.9.73). 

Discussion, raised by Shri Madhl! Limaye, on the 
Report of the Third Central Pay Commission. 

l7X73 Resolution, moved by Shri K. C. Pant on 16.8.73, 
seeking approval of the continuance in force of the 
Proclamation dated the 18th January, 1973 in respect 
of Andhra Pradesh, for a further period of six months 
with effect from the 1st September, 1973 adopted. 

20.8.73 The Uttar Pradesh State Legislature (Delegation of 
Powers) Bill, 1973 passed. 
(By Rajya Sabha : 88.73; President's assent: 22.8.73). 

Resolution, moved by Shri K.C. Pant, seeking appro-
val of the continuance in force of the Proclamation 
dated the 28th March. 1973 in respect of Manipur for 
a further period of six months with effect from the 
l-lth November, 1973 adopted. 

22.8.73 Resolution, moved by Shri K.C. Pant on 20.8.73, see-
king approval of the continuance in force of the Pro-
clamation dated the 3rd March, 1973 in respect of 
Orissa for a further period of six months with effect 
from the 26th September, 1973, adopted. 

23.8.73 Discu<;sion, raised by Shri Jyotirmoy Bosu, on the re-
ported atrocities on Harijans in various parts of the 
countly. 

27.8.73 The F llreign Exchange Regulation Bill, 1972 passed. 
(By Rajya Sabha : 3.9.73; President's assent: 19.9.73). 

28.8.73 Question of Privilege, raised by Shri R.R. Sharma, 
against the Hind Publishing House. Allahabad, relat-
ing to its new publication entitled "The New Code of 
Criminal Procedure, 1973", referred to the Commit-
tee of Privileges. 
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Statement by the Minister of Petroleum and Chemi-
cals regarding increase in the prices of certain petrol-
eum products. 

Discussion, raised by Sbri P. K. Deo, regarding the 
flood situation in the country. 

29.8.73 The Payment of Bonus (Amendment) Bill, 11)73 
pa5sed. 

30.8.73 

31.8.73 

31.8.73 
4.9.73 
5.9.73 

3.9.73 

4.9.73 

5.9.73 

(By Rajya Sabha : 16.8.73; President's assent: 1.9.73). 

Statement by the Minister of External Affairs regard-
ing the talks held in New Delhi from 18.8.73 to 28.8. 
73 between India and Pakistan. 

Statement by the Minister of Finance regarding deci-
sions of Government on the recommendations of the 
Third Central Pay Commission. 

Statement by the Minister of State for Agriculture 
regarding the reported food riots in Indore and Bhopal. 

Discussion on the motion, moved by Shri D.P. Ohar, 
regarding 'Approach' to the Fifth Plan, 1974-79. 

Statement by the Minister of Agriculture regarding 
takeover of wholesale trade in rice. 

The Coking and Non-coking Coal Mines (Nationali-
sation) Amendment Bill, 1973 passed. 
(By Rajya Sabha: 20.8.73; President's assent: 6.9.73). 

Statement by the Minister of Finance on the question 
of grant of additional dearness allowance to the Cen-
tral Government employees. 

Statement by the Minister of Health and Family 
Planning regarding doctors' strike. 

12.11.73 On behalf of the Honse, the Prime Minister congratu-
lated Dr. G.S. Dhillon, Speaker and Shri S.L. Shak-
dher, Secretary Lok Sabha on their eleclion as the Pre-
sident of the Inter-Parliamentary Council and the Pre-
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sident of the Associatil)n of Secretarics-General of 
Parliaments, respectively. 

Sutement by the Minister of State for Petroleum and 
Chemicals regardin~ the price and supply position of 
crude oil. 

Statement by the t\llOister of Statc for Agriculture 
regarding the fl10d and agricultural situation in India. 

Discussion on the adj,lllrnment mlltion. moved by 
Shri S.M. BanerJee. regarding the abnormal rise in the 
prices l1f essential commllJities, etc 

I-U I. 7.' The Foreign Awards (Recognition and Enforcement) 
Amendment Bill, 11)73 passed. 
(By Rajya Sabha : 16.8.73; President's assent: 
26.11.73) 

16.11.73 Statement by the Minister of Education, Social Wel-
fare and Culture regarding theft of silver coins from 
the I'ational Mu'>eum, New Delhi. 

19.11.73 The Homocopathy Central Council Bill, 1973 passed. 
(By Rajya Sabha : '23.7.73. Amendment made by Lok 
Sabha on 19.11.73 considered and agreed to by Rajya 
Sabha on 26.11.73; President's a5sent: 19.12.73). 

The Code of Civil Proccdure (Amendment) Bill, 1973 
passed. 
(By Rajya Sa bha : 12.11.73; President's assent : 
29.11.73). 

21.11.73 Discussion on the Motion of No-Conlidence in the 
22.11. 7 3 Council of Ministers, moved by Shri Jyotirmoy 

Bosu. negatived. 

26.11.73 Statement by the Minister of Tourism and Civil 
Aviation regarding lock-out in Indian Airlines. 

27.11.73 The Press Council (Amendment) Bill, 1973 passed. 
(By Rajya Sabha : 3.12.73; Prciiident's assent 
14.12.73). 
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~.12. 7~ The Maternity Benefit (Amendment) Bill. 1973 passed. 
(By Rajya Sabha: 12.11.73; President's assent: 
11.12.73). 

4.12.73 The Industrie~ (Development and Regulation) 
Amendment Bill. 1l)73 passed. 
(By Rajya Sahha: 30.X.73. Amendment made hy Lok 
Sabha on 4.12.73 con~idercd and agreed tn by Rajya 
Sahha on 12.12.73; President's assent: 28.1273). 

5.12.73 The Payment of Bonus (Second Amendment) Bill. 
I 97 3 passed. 
(By Rajya Sahha: 21.11.73; President\., assent: 
14.12.73). 

6.12.73 The Burn Company and Indian Standard Wagon 
Company (Taking Over of Management) Bill. 1973 
passed. 
(By Rajya Sa bha: 10.12.73; President's assent : 
17.12.7:1). 

The Alcod Ashdown Company (Acquisition of Un-
dertakings) Bil\. 1l)73 passed. 
(By Rajya Sahha 11.12.73: President's assent 
14.12.73). 

7 12.7:1 Discussion. rai~ed by Shri Era Sezhiyan. on the text 
of the historical documents buried with the Time 
Capsule at the Red Fort on 15.X.73. 

10.12.73 Statement hy the Minister of State for External 
Affairs regarding establishment of diplomatic relations 
with the two I\.oreas. 

"> 
12.12.73 Statement hy the Minister of Law, Justice and 

'Company Affairs regarding alleged violation of the 
Constitution by the Governor of Uttar Pradesh 
for not summoning the Legislative Assembly within 
six months. 

The Code of Criminal Procedure Bill, 1973 passed. 
(By Rajya Sabha: 13.12.72. Amendments made by 
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Lok Sabha on 12.12.73 considered and agreed to by 
Rajya Sabha on 18.12.73; President's assent: 25.1.74). 

13.12.73 Statement by the Minister of Finance on the dis-
position of rupee accumulations in India by the U.S. 
Government. 

17.12.73 Statement by the Minister of Railways regarding 
strike by Loco Running Staff. 

Statement by the Minister of Agriculture regarding 
fixation of ex· factory prices of levy sugar of 1973-74 
prod uct ion. 

18.12.7~ The Constitution (Thirty-second Amendment) Bill, 
19 7~· passed. 

19.12.73 

20.12.73 
21 12.73 

(By Rajya Sabha: 20.12.73; President's assent : 3.5.74). 

The Mulki Rules (Repell) Bill, 1973 pas.;ed. 
(By Rajya Sabha : 20.12.73; President's assent : 
28.12.73). 

The Konkan Passenger Ships (Acquisition) Bill, 1973 
passed. 
(By Raj)a Sabha : 20.12.73; President's assent: 
22.12.73). 

Di~cus,ion on the motion, moved by Sardar Swaran 
Singh, regarding the international situation and 
the pulicy of the Government of India in relation 
thereto. 

Statement hy the Minister of Tourism and Civil 
Aviation regarding crash of Lufthansa Boeing-707 
aircraft at Palam airport on the 20th December, 

1973. 

21.12.73 The Income-tax (Amendment) Bill, 1973 passed. 
(By Rajya Sa bha : 24.12.73; President's assent 
25.12.73). 

-----_ .. -------
-fhe Bill was intr()duc~d in Lok Sahha as tl]c Constitution (Thirty-
third Amendm'~nt) Bill, 1973. The Short Title of the Bill was changed 
by Lok Sahha through am':ndment to Clause I. 
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The Delhi Urban Art Commission Bill, 1973 
passed. 
(By Rajya Sabha: 24.12.73; President's assent: 1.1.74). 

Motion, moved by Shri K. Raghu Ramaiah, resolving 
that the persons calling themselves Shyam Charan 
and Ram Murti Pandey who shouted from the 
Visitors' Gallery and attempted to throw some 
leaflets from there on the floor of the House had 
committed a grave offence and were guilty of the 
contempt of the House and sentencing them to im-
prisonment till 6 p.m. on 22.12.73, adopted. 

22.12.73 Statement by the Minister of State for Agriculture 
regarding food crisis in West Bengal. 

Statement by the Minister of Railways regarding the 
strike by the Loco Running Staff of the Railways. 

Question of Privilege, raised by Shri Krishna Chandra 
Halder, regarding non-intimation to the Speaker 
about his alleged arrest at Burdwan on 14.11.73, 
referred to the Committee of Privileges. 

1974 

I !:!.2.74 President's Address to both Houses of Parliament 
assembled together. 

19.2.74 Statement by the Minister of Health and Family 
Planning regarding strike by Junior Doctors of Delhi. 

21.2.74 The Presidential and Vice-Pre,idential Elections 
(Amendment) Bill, 1974 passed. 
(By Rajya Sabha: 21.3.74; President's assent: 23.3.74). 

The Water (Prevention and Control of Pollution) Bill, 
1974 passed. 
(By Rajya Sabha : 4.3.74; President's assent: 23.3.74). 

22.2.74 Statement by the Minister of External Affairs regard-
ing the Fourth Meeting of the Indo-Iran Joint Com-
mission. 



48 

25.2.7~ 

26.2.7~ 

27.2.7~ 

28.2.7~ 

1.3.7~ 

Discussion on the Ml)tion of Thanks on the President's 
Address. 

27.2.7~ Railway Budget (197~-75) presented. 

28.2.7~ General Budget (197~-75) presented. 

4.3.74 Statement by the Minister of State for Petroleum and 
Chemicals regarding increase in the prices of petroleum 
products. 

5.3.74 Shri H.N. Bahuguna. an elected Member from 
Allahabad constituency. resigned his seat in Lok 
Sahha with effect from the 4th March. 1974. 

The ESSO (Acquisition of Undertakings in India) 
Bill, 197~ passed. 
(By Rajya S:lhha; 12.3.74: President's assent: 13.3.74). 

6.3.74 Statement by the Minister of Agriculture regarding 
the removal of restrictions on the movement of coarse 
grams. 

11.3.7~ Resolution, moved by Shri Ram Niwas Mirdha, 
seeking approval of the Proclamation dated the 9th 
February, 1974 in relation to the State of Gujarat, 
adopted. 

13.3.7~ Statement by the Minister of State for Home Affairs 
regarding the arrest of students outside Parliament 
House on the II th March, 1974. 

14.3.74 Discussion, raised by Shri Jyotirmoy Bosu on 22.12.73, 
on the expansion of the Coca Cola Export Corpora-
tion's activities in India and the facilities extended to 
it by the Government. 

18.3.74 Statement by the Minister of Health and Family 
Planning regarding Junior Doctors' strike in Delhi 
hospitals. 

Gujarat Budget (1974-75) presented. 
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20.3.74 Statement hy the Minister of Home Affairs regarding 
the situation in Bihar. 

21.3.74 Discussion raised hy Shri .Tyotirmoy Bosu on the 
Bihar situation. 

25.3.74 The Economic Offences (Inapplicability of Limitation) 
Bill 1974 passed. 
(By Rujya Sabha: 20.3.74; President's assent: 23.3.74), 

26.3.74 The Gujarat St~lte Lcgislature (Delegation of Powers) 
Bill, 1974 pass..:d. 
(By R:ljya Sahh;t: 19.3.74; President's assent: 27.3.74). 

28.3.74 Stateml!nt by the .\Iinister of State for Home Affairs 
regarding the dissolution of the Legislative Assembly 
of the Union Territory of Pondicherry. 

Statement by the Minister of Agriculture regarding 
the procurement and pricing policy of wheat for the 
1974-75 season. 

29.3.74 Statement by the Minister of Finance regarding the 
Government's decisions on the recommendation of 
the Third Pay Commission in respect of Class I 
officers. 

2.4.74 Statement hy the Minister of Health and Family 
Planning regarding Junior Doctors' strike, 

3.4.74 Statement by the Minister of Law, Justice and 
Company AtTairs regarding President's order issued 
on 29.3.74 in regard to the authorisation of expen-
diture out of the Consolidated Fund of the Union 
territory of Pondicherry. 

Discussion, raised by Shri Balakrishna Venkanna 
Naik. regarding the prLlcurement and pricing policy 
of wheat for the 1974-75 season. 

8.4,14 Statement by the Minister of Health and Family 
Planning regarding calling off of the strike by the 
Delhi Junior Doctors. 
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10.4.74 Statement by the Minister of External Affairs regard-
ing the Bangladesh-India-Pakistan Agreement, signed 
in New Delhi on 9.4.1974. 

I J .4.74 Pondicherry Budget {1974-75) presented. 

Motion. moved by Shri K. Raghu Ramaiah, regard-
ing contempt of the House by one Ratan Chandra 
Gupta, who shouted slogans from the Visitors' 
Gallery and sentencing him to rigorous imprisonment 
till (, p.m. on 10.5.74, adopted. 

16.4.74 Statement by the Prime Minister regarding the 
reported statement by Mr. Hubert Humphrey, former 
U.S. Vice-President, that the Prime Minister. in her 
private talk with him, favoured the presence of 
American troops in Vietnam. 

17.4.74 Statement by the Minis~er of Home Affairs regarding 
the situation in Bihar and Gujarat. 

19.4.74 Discussion, raised by Shri S. M. Banerjee, regarding 
the situation in Bihar. 

22.4 .74 Statement by the Minister of Agriculture regarding 
the submission of three more interim Reports by the 
National Commission on Agriculture. 

29.4.74 Statement by the Minister of Law, Justice and 
Company Affairs regarding the Presidential Election, 
1974. 

2.5.74 Statement by the Minister of Finance on the constitu-
tiGnal position regarding the Supplementary Demands 
for Grants in respect of the Union territory of 
Pondicherry for 1973-74. 

Statement by the Minister of Law, Justice and Com-
pany Affairs regarding ownership of land below the 
sea within the territorial waters of the country. 

Statement by the Minister of Railways regarding the 
threatened railway strike. 
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7.5.74 

8.5.74 

9.5.74 
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Discussion on the adjournment motion, moved by 
Shri Jyotirmoy Bosu, regarding the indiscriminate 
arrests of leaders of Railway workers, negatived. 

The Finance Bill, 1974 passed. 
(By Rajya Sabha : 9.5.74; President's assent: 11.5.74). 

Discussion on the adjournment motion, moved by 
Shri Atal Bihari Vajpayee. regarding failure to avert 
riot in Sadar Bazar area in Delhi resulting in deaths 
and large scale destruction of property, negatived. 

The Constitution (Thirty-third Amendment) Bill. 
1974* passed. 
(By Rajya Sabha : 14.5.74; President's assent: 19.5.74). 

Question of Privilege, raised by Shri Atal Bihari 
Vajpayee, against Shri Jagjit Singh, Chairman of 
New Friends Cooperative House Building Society, 
Delhi, regarding a letter purported to have been 
written by him to the Lt. Governor of Delhi on the 
7th May, 1974 allegedly casting aspersions on Pa rlia-
ment, referred to the Committee of Privileges. 

Discussion on the Motion of No-Confidence in the 
Council of Ministers, moved by Shri Jyotirmoy 
Bosu. negatived. 

10.5.74 Quest ion of Privilege, raised by Shri Gadadhar Saha, 
regarding his detention at Nalhati Police Station on 
the 3rd May, 1974 referred to the Committee of 
Privileges. 

22.7.74 Statement by the Prime Minister on the underground 
nuclear explosion experiment. 

Statement by thi! Minister of External Affairs regard-
ing the Agreement between India and Bangladesh 
concerning the demarcation of the land boundaries 
between the two countries. 

• The Bill was introduced in Lok sabha as the Constitution (Thirty-
fifth Amendment) Bill, 1974. The short Title of the Bill was changed 
by Lok Sabha through amendment to Clause I. 
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The Coal Mines (Conservation and Development) 
Bill, 1')74 passeJ. 
(By Rajya Sahha : I3.tU·I: President's assent: 26.X.74). 

23.7.74 Statement hy the Minister of External Afrairs on the 
Agreement between India and Sri Lanka on the 
boundary in historic waters hdween the two countries 
and related matters. 

23.7.74 
24.7.74 
25.7.74 

25.7.74 

26.7.74 

1.8.74 

2.8.74 

5.8.74 

Discussion nn the Ml)tion of No·Collfidence in the 
Council of Ministers. mo\ed hv Shri .Tyotirmoy 
Bosu, negatived. 

Question of Pri\ilegc raised by Shri Jyotirmoy 
BOSll, against the Chairman, Central Board of Excise 
and Customs regard in)! his reported reference at the 
Customs and Central Excise Advisory Council to 
raising of rates of indirect taxe, referred to the Com-
mittee of Privileges. 

MotIOn, moved hy Shri K. Raghu Ramaiah, regard-
ing contempt of the Home by one Bipalab Basu, 
who attempted to enter the Visitors' Gallery with a 
dagger hidden pn his rer'OIl. and sentencing him to 
rigorous imprisonment till 6 p.m. on 2fl.R.74. adop-
ted. 

The Direct Taxes \Amenument) Bill. 1973 passed. 
(By RajyaSabha: 12.8.74: President's assent : 18.8.74). 

Statement by the Minister of Finance regarding the 
reported refusal by banks in Lucknow, Kanpur and 
Allahabad to accept 100 rupee currency notes. 

Statement by the Minister of Home Affairs regarding 
alleged shoot-at-sight orders at Gaya. 
The Companies (Amendment) Bill, 1974 passed. 
(By Rajya Sabha : 22.8.74; President's assent: 10.9.74). 

Statement by the Minister of Irrigation and Power 
regarding flooding of galleries in Left Bank Power 
House at Bhakra. 
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7.8.74 The University of Hyderahad Rill, 1974 passed. 
(By Rajya Sabha : 19.8.74; President's assent: 3.9.74). 

8.8.74. Discussion. rai~ed by Shri Samar Guha, regarding the 
alC1mic explosion conduded by the Atomic Energy 
Commission. 

14.8.74 Statement by the Minister of External Affairs on 
the Agreement hetween the Governments of India 
and Indonesia relating to the delimitation of the 
C'ontinental Shelf houndary between the two coun-
tries. 

Discussion, raised by Shri Madhu Limaye, on the 
Report of the Banking Commission.· 

Discussion. raised hy Shri Prasannbhai Mehta, on 
the working of the nationalised banks.· 

20.8.74 Statement hy the Minister of Railways regarding 
his meeting with the President of India and discussion 
with him about the post· strike situation. 

The Finance (No.2) Bill, 1974 passed. 
(By Rajya Sabha : 26.8.74; President's assent: 31.8.74). 

2 UU-I The Companie~ (Temporary Restrictions on Divi-
dends) Bill, 1974 passed. 
(By Rajya Sahha: 27K74: President's assent: 31.8.74). 

Shri Fakhruddin Ali Ahmed, an elected member 
from Barpeta constituency of Assam, resigned his 
seat in Lok Sabha with effect from 21.8.74. 

24X74 Discussion, raised by Shri Dinesh Chandra Goswami, 
regarding the flood and drought situation in the 
country. 

26.8.74 The Essential Commodities (Amendment) Bill, 1974 
passed. 
(By Rajya Sabha : 29.7.74; President's assent: 29.8.74). 

*Discusscd together. 
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The Constitution (Thirty-fourth Amendment) Bill, 
1974 passed. 
(By Rajya Sabha : 2~.8.74; President's assent: 7.9.74). 

27.8.74 The Additional Emoluments (Compulsory Deposit) 
Bill. 1974 passed. 
(By Rajya Sabha : 3\.~.74; President's assent : 1.9.74). 

The CLlmpulsory Deposit Sche me (Income-tax Payers) 
Bill, 1974 passed. 
(By Rajya Sabha: 31.8.74; President"s assent: 1.9.74). 

28.8.74 The Industries (Development and Regulation) 
Amendment Bill. 1974 passed. 
(By Rajya Sabha : 5.8.74: President's assent: 3 \.8.74). 

The Alcl)ck Ashdown Company Limited (Acquisition 
of Undertakings) Amendment Bill. 1974 passed. 
(By Rajya Sabha : 8.8.74: Presiden!"s assent: 31.8.74). 

2-J.8.74 The Press Council (Amendment) Bill, 19H passed. 
(By Rajya Sabha : 7.8.74; President's assent: 31.8.74). 

30.8.74 Question of Privilege regarding handcuffing of Shri 
lshwar Chaudhry. M.P. on 5.8.74 referred to the 
Committee of Privileges. 

The Indian Iron and Steel Company (Taking Over 
of Management) Amendment Bill, 1974 passed. 
(By Rajya Sabha : 8.8.74; President"s assent: 3\.8.74). 

Resolution, moved by Shri Gadadhar Saha on 2.!U4, 
regarding creation of job opportunities, fixation and 
effective implementation of minimum wage rate, 
supply of food and essential commodities at reason-
able rates and effective land reforms to improve 
the conditions of agricultural labour, adopted. 

31.8.74 Statement by the Deputy Minister of Home Affairs 
regarding the C.R.P. firing at Cooch-Behar. 

2.9.74 Statement by the Minister of Law, Justice and Com-
pany Affairs regarding ownership of land below the 
sea within territorial waters of the country. 
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Discussion on the adjournment molion, moved by 
Shri Atal Bihari Vajpayee, regarding Government's 
failure to provide to Bihar 35,000 tonnes of food-
grains as promised, resulting in acute famine condi-
tions in the State, particularly in flood affected 
areas, etc. 

4.9.74 The Constitution (Thirty-fifth Amendment) Bill, 1974· 
passed. 
(By Rajya Sabha: 7.9.74; President's assent: 22.2.75). 

6.9.74 Statement by the Minister of State for Agriculture 
regarding unprecedented price-rise and scarcity of 
foodgrains and other essential commodities. 

The Oil Industry (D~velopment) Bill, 1974 passed. 
(By Rajya Sabha : 9.9.74; President's assent: 26.9.74). 

Motion, moved by Shri K. Raghu Ramaiah, regard-
·"\r\1'ng contempt of the House by one Amrit Lal 

Sharma who threw some leallets from the Visitors' 
Gallery on the floor of the House and sentencing 
him to rigorous imprisonment till 6 p.m. on 9.9.74, 
adopted. 

7.9.74 

9.9.74 

Resolution, moved hy Shri Ram Niwas Mirdha on 
6.9.74, seeking approval of the continuance in force 
of the Proclamation dated 9.2.74 in respect of 
Gujarat for a further period of six months with effect 
from 11.9.74, adopted. 

Statement by the Minister of Health and Family 
Planning regarding the World Population Conference 
held in Bucharest. 
The Interest-tax Bill, 1974 passed. 
(By Rajya Sabha: 10.9.74; President's assent: 23.9.74). 

Statement by the Minister of Home Affairs regarding 
continuance in force of the Proclamation of Emer-
gency . 

• The Bill was introduced in LOk sabha as the Constitution (Thirty-
sixth Amendment) Bill, 1974. The Short Title of the Bill was changed 
by Lok Sabha through an amendment to Clause 1. 
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Motion. mO"ed by Shn Atal Dlhari Vajpayee. regard-
ing comtitutl\.ln of a p;lrliamcntary committee to 
examine the entire mailer relating to the representa-
til)n made to the Ministry of Cl)mmerCe over the 
alleged signature, or 21 memhers \)f Lok Sabha. the 
revelation made by the Minister that most of these 
signatures were forged and the actual allotment of 
licences to partlCS mentioned in the representation. 
negatived. 

11.11. 74 Discussion on adjournment IIl0tllllJ. moved hy Shri 
Shyamnandan Mishra. regardin!! the alleged failure 
of the Government to prevent the 3ssault by the 
Central Policl·. thc CR.i>. ;lnd thc D.S.F .. (In peace-
ful satyagrahis including the Sar\odaya leader Shn 
Jayaprakash ~arain I'n the "th November. 1974 
at Patn,1. ncgati\ed. 

11.11.74 The Indian WlJrk, d!' Defen;:c IAmendmentl Dill. 
1973 pas-;eJ. 
I By RJJ~a S.lbha : 2911.73 . .-\ml'ndmenh made by 
Lok Sahh;l un 12.11. -:- .. considered and agreed to by 
RJjyaSJhhJllI12-:-.11.-~; P:csidcIlI\a~scnt: 12.12.7 .. ). 

18.11.74 The Re~.:ne Bankuflnlia IAmcndmcnt) Bill. 197 .. 
passcd. 
(By Raj]a S.ibha 19.2.7 .. ; Amcndlllent~ made hy Lok 
Sabha on 1 R.11. 7 .. '.0 .sidered and agreed 10 by Rajya 
SJhha Iln 2'7,11.-:-4; {'resident's a~sent 1.1 12.":' .. " 

19.11.7 .. DiscUSSIIln on the adjournment Illotion. moved hy 
Shri Saroar Guh.1. regarding Ihe alleged failure of 
the Government to ctketivcly deal \\ ith the famine 
\.:ondition., prc\ailing in West Bengal, Assam.Orj'\sa, 
Bihar, [astern l' .P. and (llher parts of the country 
and tl' arrange for adequate rel:cf measures resulting 
in many thousand ca'>cs of starvation deaths, nega-
tived. 

21.11.74 Statement hy the Mini'\ter 01' Home Affairs on the 
question of privilege regarding the import licence 
case. 
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25.11.74 Statement hy the Minister of Law, Justice and Com-
pany Affairs on the question of privilege regarding 
the import licence ca~e. 

2h.11. 74 Statement hy the Minister of Commerce on the 
question of privilege regarding the import licence case. 

Mption, moved by Shri K. Raghu Ramaiah. regard-
ing contempt of the House hy one Satenderjeet 
Singh, who attempted to enter the Visitors' Gallery 
with cxplosive,; and a dagger hidden on his person, 
and sentencing him til rigorous imprisonment till 
6 p.m. on 20.12.74, adopted. 

:1.12.7-1 Statement hy the \1inister of Petroleum and Chemi-
cals regarding ONGC's Off-shore Drilling Platform, 
Sagar Samrat. 

-1.12.7-1 Statement hy the Minister of Commerce regarding 
jute prices. 

5.12.7-1 DiscussiLlO on thc 1110tlon, moved hy Shri Atal Bihari 
Vajpayee on 2.12.7-1, disapproving the Presidential 
Order issued on 1 (,.11.74 under clause (I) of article 
359 pf the C!lostitu:il'l1 ~uspending citizens' right to 
move any C\Hlrt with re,pect to orders of detention 
under the Maintenance of Internal Security Act, 1971 
for thc cnf\)rL'crncnt of the rights conferred by article 
14. :Irticle 21 and clauses (-I), (51, (6) and (7) of 
art icle 22 a nd a Iso su:;p;:nd in!! 111 proceedings pend-
ing in any court for the cnrorcement of the aforesaid 
rights with respect tn \)rJers of detention under the 
Maintenance of Internal Security Act, negatived. 

h,12.7-1 The CmscrvaticlD uf Foreign Exchange and Preven-
tion of Smuggling Activities Bill, 11}74 passed. 
(By Rajya Sabha: 11.12.7-1; President's assent: 
1:1.12.74). 

",/9.12.7-1 Statement by the Prime Minister regarding the import 
licence case. 

Statement by Shri Lalit Narayan Mishra in connec-
ti\)n with the question of privilege against him regard-
ing the import licence case. 



58 

Statement hy the Minister of Agriculture and Irriga-
tion regarding levy price of sugar. 

10.12.7-l The Small Coins (Offences) Amendment Bill,I974 
passed. 
(By Rajya SJhha : 2S.117-l: President's assent: 
10.12.74). 

11.12.74 The Si..:k Te'tile Uudertaking~ (Nationalisation) Bill, 
1974 passed. 
lBy Rajya Sabha: 17.12.74: President's assent: 
':1.12.74). 

Statement by the Minister of Energy regarding revi-
sion of wages in coal industry. 

12.12.74 Statement hy Shri Lalit Narayan Mishra regarding 
the import licence case. 

16.12.74 The Representation of the People (Amendment) Bill, 
1974 passed. 
(By Rajya Sabha: I') 12.74: President's assent: 
21.12.74). 

17.12.-:'4 The Wurking Juurnalists (Conditions of Service) 
and \1lscellaneclU5 Provisions Amendment Bill. 1974 
passed. 
(By Rajya Sabha: 2.12.74: President's assent: 
21.12.741. 

18.12.74 Discussion on the motion, moved by Shri Jyotirmoy 
Bosu, regarding removal of Shri Lalit Narayan 
Mi~hra, a member of Lok Sabha and member of 
Cabinet from the mem bership of the Hlluse, negatived. 

Dis..:u~sion on the motion, moved by Shri Shyamnandan 
Mishra, regarding enlargement and reconstitution 
of the Election Commission. 

19.12.74 Discussion on the motion, moved by Shri Madhu 
Dandavate, regarding the Report (1974) of the Sugar 
Industry Enquiry Commission. 

20.12.74 Statement by the Minister of State for Home Affairs 
regarding the alleged bomb incident at the residence 
ofShri Bhogendra Jha, M.P., on 17.12.74. 



59 

Statement by the Minister of Finance regarding grant 
of additional dearness allowance due to the Central 
Government employees. 

The Salaries and Allowances of Members of Parlia-
ment (Amendment) Bill, 1974 passed. 
(By Rajya Sabha: 21.12.74; President's assent: 
27.12.74). 

Discussion on the motion, moved by Shri Samar 
Guha, regarding the Report (1974) of the Commission 
of Enquiry into the disappearance of Netaji 
Subha(Chandra Bose. 

1975 

17.2.75 President's Address to both Houses of Parliament 
assembled together. 

18.2.75 Announcement by the Sp~aker regarding celebrations 
to mark the 25th Anniversary of the Constitution and 
Parliament. 

19.2.75 

20.2.75 

20.2.75 
21.2.75 
24.2.75 
25.2.75 
26.2.75 
27.2.75 

Discussion on adjournment motion, moved by Shri 
Madhu Limaye, regarding the failure of the Govern-
ment to solve the mystery of the Samastipur bomb 
case after a lapse of one and a half months and the 
inordinate delay in setting up a commission of inquiry 
negatived. 

The Indian Tariff (Amendment) Bill, 1974 passed. 
(By Rajya Sabha : 3.3.75; President's assent: 6.3.75). 

Discussion, raised by Shri Jyotirmoy Bosu, on the 
repor ted unabated police atrocities in the Jama Masjid 
area in Delhi which had resulted in the deaths of 
many persons belonging to the minority community. 

Railway Budget {l975-76) presented. 

Discussion on the Motion of Thanks on the Presi-
dent's Address. 
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20.2.7:' Discussion. raised hy Shri Indrajit Gupta. <'11 the 
reported ~eri\lus sltu:lIion arismg out of jute !.tnke in 
Welit Bengal frl11ll hth January. 197:' involving 2! lakh 
wl1rkers resuhin!! in complete stllppagc Ill" export of 
Jute good!. frl~m India. 

24.2.7:' Statement hv the Prime \1ll1ister lln Jammu and 
t\.ashmir. 

25.2.7~ Statement by thl: MlIlist..:r "t" External Atralrs regard-
ing resurnptit1n of LJ .S. arms "Ipplies to Pakistan. 

Statement hy tile ~Iinisler ,It Statc for FInance reg-
rding uncarthlll:! llf l1luiti-laJ...h rupee rackct in soiled 
notes con\ersi,In In the Resent" B,lI1k of India. 

Resl1lution, Tllll\'ed b\ Shri "Rrahm,lO,lnda Reddy. 
seeking aprflw~lI ,'f the continuance in force llf thc 
Pr,KI3 nl.l t ion ill I cspcct of G ujarat for a further 
period of ~ix months with ctTed frol11 11.3.11J75, 
aJt'ptcd. 

2S.2.7:' The Tohacl'" B,l,ml Bdl, I ')'7-i passed. 
(By Ra.i:a SJhha : ('.~.7.~: Pre.;idcnt's assent: 19.3.751. 

General Bucgd / I lJ7:'. 7(,) prescnted. 

3 .. ~.7:' Motion. rn,,,,cJ hy Shrinuti Indira (j,llldhl, in relation 

4.3.7:' til the State of .Ltmmu ~lnd KasLlllir, adopted. 
4.3.75 The Requisitioning and Acquisition of Immovable 

Propertv (.\mcndmcnt) Bill. 1'17:' pa,sed. 
(By Raj),;' Sabha : 2(j.2.7~: President's assent: 7.3.75). 

5.3.7:' Statemcnt by Shri Mohan Dharia in explanation of 
his resignation frum the officc of the Minister of State 
in the Ministry of \\'nrb and Housing. 
Gujarat BuJget (1975-76) presented. 

6.3.75 Motiun, moved by Shri K Raghu Ramaiah, regard-
ing contempt of the Hou<;e by three persons who 
shouted slogans from the Visitor~' Gallery and assault-
ed the Watch and Ward stafl, and sentencing them to 
rigorous inprisonmcnt till 6 p.m. on 19.3.75, adopted. 

14.3.75 Pondicherry Budgct (1975-76) presented. 
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17 . .:1.75 The Trust Law~ (Amendment) Bill, 1975 passed. 
(By R<t.iya Sahha: 20 . .1.75: President's assent : 29.3.75). 

18 . .:1.75 Statement by the Ml!1i~ter of Labour regarding setting 
lip of Wage Boards for the working journalists and 
non-journa list ncw\pa per employee~. 

The North-Eastern AI<::t<; f Reorg(Jnisation) Amend-
ment Bill. IY76 passed. 
(By Rajya Sabha: 1'.375: Pre ... ident·sas~enl: 19.3.75). 

21 3.75 Statement hy the Mini~ter of Home Affairs regarding 
the attempt Oil the !ife of Shri A. N. Ray, Chief 
.Justil·e of India. (Ill the 20th Marl'll, 1975. 

2 .. f,3.75 Statement by the Minister of State for Agriculture and 
Jrrig,lliol1 regarding prllcurement and pricing policy 
of wheat for 1975-7(, marketing season 

2~.3.75 

DisL'lhsinn. raised by Shri Samar Guha. on the state-
ment m;lde hy the Minister of Home Affair;; in the 
House OIl 21 .. <.75 rcgardin!! the attempt on the life 
of the Chief JustiL'C ,'f the Supreme Cc)urt of India. 

The Pres, (oullL'il (Amendment) Bill. 1975 p:issed. 
(By Rajy.\ S;lhha : ~(,2 7~: Presider~t's as~("nt : 29 3.75). 

Statement hy the Minister or Education. Social 
Welfare and Culture reg3rding revision of pay scales 
of Delhi teachers. 

Resolution. moved hy Shri K. Brahmananda Reddy, 
seeking approval of the Proclamation dated the 22nd 
Mallh,1975 in respect of the State of Nagaland, 
adopted. 

Statement hy the f\1 inister of Home Affairs regard-
ing (1J'ders of detention under Maintenance of Inter-
nal Security Act in Tripura. 

26.3.75 The Rampur Raza Library Bill. 11)75 rassed. 
(By Rajya Sabha : 30.4.75; President's assent: 9.5.75). 

The All-India Services Regulations (Indemnity) Bill, 
1972 passed. 
(By Rajya Sabha : 30.4.75: President's assent: 6.5.75). 
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The Tokyo Convention Bill. Iq74 passed. 
(B~ Rajya Sabha : 19.4.75; President's assent: 8.5.75). 

7.4.75 Statement by the Minister of External Affairs regard-
ing N0n-aligned Bureau Meeting of Foreign Ministers 
held at Havana from 17th to 19th March. 1975. 

11.475 Statement by the Minister of External Affairs on the 
situation in Slkkim. 

Statement by the Minister of Steel and Mines regard-
ing the new steel plants in the S0uthern Region. 

1:'.4.75 Statement by the Prime MlIlister iegarding elections 
in Gujarat. 

21.4.75 Statement by the Minister nf Agrkulture and Irriga-
tion regarding the talks held in Dacca on Ganga 
Waters from 1t>lh to l!\th April. 1975. 

Statement by the Prime M inisler on the successful 
launching of the first Indian satellite on 19.4.1975. 

23.4.75 The Constitution (Thirty-sixth Amendment) Bill, 
1975* passed. 
(By Rajya Sabha : 26.4.75: President's assent: 16.5.75). 

The Cl)nstitutlon (Thirly-seventh Amendment) Bill. 
1975. passed. 
(By Rajya Sabha : 26.4.75: President's assent: 3.5.75). 

25.4.75 Resolutinn, moved by Shri Indrajit Gupta, urging the 
Prime Minister to initiate cJmpreher.sive programme 
of specific legislative and administrative measures 
a imed at remO\ ing economic and social injustices. 
disabilities and discriminations to which Indian women 
continue to be subjected, adopted. 

30.4.75 Statement by the Deputy Minister of External Affairs 
on the recognition of Provisional Revolutionary 
Government of South Vietnam. 

-The Bill was intr~ldu~.:d in Lok Sabha as the Constitution (Thirty-eighth 
Amendment) Bdl, 1975. The Short Title of the Bill was changed by Lok 
sabha through an amendment to Clause \. 
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5.5.75 The Finance Bill, 1975 passed. 
(By Rajya Sabha : 7.5.75; President's assent: 12.5.75). 

6.5.75 The Companies (Temporary Restrictions on Divi-
dends) Amendment Bill. 1975 passed. 
(By Rajya Sabha: 12.5.75; President's assent: 
21.5.75). 

9.5.75 Motion of Privilege, moved hy Shri Shyamnandan 
Mishra, against Shri Janeshwar Mi,hra, M.P. for 
reading out in the House on 2.5.15 an alleged forged 
letter stated to have been written by employees of 
Hinda1co to the President of Hindalco, adopted. 

21.7.75 
22.7.75 

2.17.75 

Motion. moved by Shri Jyotirmoy Bosu of No-
Confidence in the Council of Ministers, negatived. 

Resolution. moved hy Shri JJ!!jivan Ram, seekmg 
approval of the Proclamation of Emergency made 
by the President on 25.6.75 and also the Presidential 
OrJer of 29.6.75 applying the said Proclamation to 
the State of Jammu and Kashmir. adopted. 

The Constitution (Thirty-eighth Amendment) Bill, 
IlJ75 t passed. 
(By Rajya Sabha : 24.7.75; Prt'sident"s assent: 1.8.75). 

The Conservation of Foreign Exchange and Preven-
tion of Smuggling Activities (Amendment) Bill, 1975 
passed. 
(By Rajya Sahha: 25.7.75; President's assent : 1.8.75). 

25.7.75 The Finance (Amendment) Bill, 1975 passed. 
(By Rajya Sahha : 29.7.75; President's assent: ~1.7.75). 

The Maintenance of Intcrnal Security (Amendment) 
Bill. 1975 passed. 
(By Rajya Sa hha : 29.7.75; Presidcnt's assent: 5.8.75). 

28.7.75 Resolution, moved hy Shri K. Brahrnananda Reddy, 
seeking approval of the continuance in force of the 

-The Bill was introduced in Lo" sabha as the Constitution (Thirty-ninth 
Amendment) Bill, 1975. The Short Title of the Bill was changed by Lok 
Sabha through an amendment to Clause I. 
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Prllclamation dated 2.~.~.7:' in respect of Na.aland 

fl" a further period llf six months with elfel't from 

29.lJ.7:'. adopted. 

The 'agaland State Legislature (Delegation of Powers) 
Bill, IlJ75 passed. 
(By Raha Sahha: ~."".-;.7:'; President's assent : JO.7.75). 

19.7.7~ The Delhi Sale ... Tax Bill. IlJ75 pa~sed. 

::0.7,75 

~1.7.75 

1.~.75 

~.8.75 

~.8.75 

5,8.7:' 

(By Rajya Sahha : .'1,7.7:': President's assent : 7.8.75). 

The Defenl'e "r India (Amendment) Bill, 197:' passed. 

fBy Rajy.1 Sahha : ~3,7.7~; President'.; assent : 31.7.7:'). 

The Kerala 1 cgislati\'c Assemhly (Extcnsion Ilf Dn-
ration) Bill. Il)"'~ p:lssed. 
IRy RaiY.1 S3Hn: 23 7 ,"7:': President's a .. c;ent: 31.7.75). 

Re~l)llIti(l;). m(nd by SIHI Om Mehta, regarding 

c(lnstitution of a C ... ,mmillee Oil Official Language, 
.ld(lpted, 

The Blnl"ing Sen icc ( (lmm;'i~itln Bill. 1'>7:' passed. 

(8y Rajya Sal'h.l : .,1.7,'"':'; President'sas<;ent: 7,8.75). 

Disl:us;;\o1l Lln the motIOn. moved h~ Shri C. Subra-

maniam. regarding the ~ew Programme for Economic 

Progress ::s annllulH:ed hy the Prime Minister on 
I. 7. 75, adopted, 

Statement by Shri Om \-tchta regarding throwing of 

grenade, on the Chief Justice Ilf Indi:1 nn 20.3.7:'. 

The [Icetll'n Laws (Amendmcnt) Bill. 11)75 passed. 
(By Rajya Sabha: hK75: President's assent: (,.8.75). 

The Indian Coinage (Amendment' Bill. 1975 passed. 

(By Rajya SabhJ : (t.!U:'; Prc.,iJent's assent: 12.8.75). 

The Cigarettes I Regulation of Production. Supply and 

Distribution) Bill. 11.)75 passed. 
(By Rajya Sabh3 : 7X75; President's assent : 16.!S.75). 

6,8.75 The Salaries and Allowances of Members of Parlia-

ment (Amendment) Bill. 1975 passed. 
(B~ RajyaSabha ; 7.!L75; Prc!.idcnfsassent: 16.8.75). 
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~ The Customs Tariff Bill, 1974 passed. 
(By Rajya Sabha: 7.8.75; President's assent: 18.8.75). 

7.8.75 The Constitution (Thirty-ninth Amendment) Bill, 
1975- passed. 
(By Rajya Sabha: 8.8.75; President's assent: 10.8.75), 

1976 

5.1.76 President's Address to both Houses of Parliament 
assembled together. 

6.1. 76 

6.1.76 
7.1.76 
8. I. 76 
9.1.76 

Announcement by the Deputy Speaker regarding 
resignation by Dr. G.S. Dhillon from the office of the 
Speaker of Lok Sabha on the 1st December, 1975. 

Shri B. R. Bhagat eJected Speaker. 

Statement by the Minister of Steel and Mines regard-
ing the accident in the Chasnala Coal Mines near 
Dhanbad. 

Discussion on the Motion of Thanks on the Presi-
dent's Address. 

9.1.76 The Income-Tax Amendment Bill, 1976 passed. 
(By Rajya Sabha : 15.1.76; President's assent: 22.1.76). 

The Delhi Development Amendment Bill, 1976 passed. 
(By Rajya Sabha: 15.1.76; President's assent: 24.1.76). 

12.1. 76 Statement by the Minister of Petroleum regarding 
the tragic helicopter accident in the Bombay High 
involving the death of five persons. 

The Sales Promotion Employees (Conditions of 
Service) Bill, 1975 passed. 
(By Rajya Sabha : 24.7.75; 19.1.76; President's assent: 
25.1.76). 

·The Bill was introduced in Lok Sabha as the Constitution (Fortieth 
Amendment) Bill, t 975. The Short Title of the Bill was changed by 
Lok Sabha throuah an amendment to Clause 1. 



66 

Th~ Elee-till" Law, '[,knsll'l1 It) Sikkim) Bill. 197£> 
passed. 
(By Rajyu Sahha : I 'J.I .7(>: Presidcl1t's assent: 25.1. 76). 

The Imports and ['porh (C\)ntrl,l) Amendment Bill, 
197£> passed. 
I By Ra jya Sa hha : 20. 171>; President's assent: 25.1 .76). 

Statcment hy the Minister pf Steel and Mines regard-
iD~ the accident in the Chasnala Coal Mine!> near 
Dhanhad. 

16.1.76 Statement hy the Miniliter llf A!!rlculture and Irriga-
tion regarding Patna floods. 

The Unit Trust of Indl.l (Amendment) Bill. 1976 
pJ.s'ed. 
(By RajyOl Saoha 
24 1.76) 

20.1.76: President's assent: 

The Burmah Shell (:\l'qulsltinn Ill' Undertakings in 
India) Bill. 1976 pa"sed. 
(By Rajya SahhOl : 20.1.76: President's assent: 24.1.76). 

19.1.76 The Voluntary Disclosure of Income and Wealth 
Bill. 1976 pas,ed. 

20.1.76 

20.1.76 
2.2.76 

21.1.76 

(By Rajya Sahh:1 22.1 76: President's Ols.,ent: 
25.1.76). 

The Smugglers and hlrclgn E \change Manipulator., 
(Forfeiture of Property) Bill. 1976 passed 
(By Rajya Sa hha : 22.1.76: President's assent: 25.1. 76). 

The Delhi Land Holdin~s ,Ceiling) Amendment Bill. 
1976 passed. 
(By Rajya Sabha : 27.1. 7n: President's assent: 9.2.76). 

Statement by the Minister of Information and Broad-
casting regarding restructuring of news agencies. 

The Regional Rural Banks Bill. 1976 passed. 
(By Rajya Sahha : 29.1.76: President's assent: 9.2.76). 

22.1.76 The Maintenance of Internal Security (Amendment) 
Bill, 1976, passed. 

(By Rajya Sabha : 24.1.76; President's assent: 25.1. 76). 
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23.1. 76 The Indian Railways (Amendment) Bill, 1976 passed. 
(By Rajya Sabha: 12.1.76; President's assent: 
25.1.76). 

27.1. 76 Statement by the Minister of External Affairs regard-
ing his visit to Nepal. 

The Bonded Labour System (Abolition) Bill, 1976 
passed. 
(By Rajya S:l hha : 12.1. 7(); 29.1. 76; President's assent: 
Y2.76). 

The Conservation of Foreign Exchange and Preven-
t ion of Smugg1 ing Activities (Amendment) Bill, 1976 
passed. 
(By Rajya Sabha : 2Y.I.76; President's assent: 9.2.76). 

2R.I.76 The Press Council (Repeal) Bill, 1976 passed. 
(8) Rajya Sabha : 2.2.76: President's assent: 11.2.76). 

The Parliamentary Proceedings (Protection of Publi-
cation) Repeal Bill. 1 Y76 passed. 
(By Rajya Sabha : .~.2.76: President's assent: 11.2.76). 

29.1.76 The Prevention of Publication of Objectionable Matter 
Bill. 1976 passed. 

30.1.76 

2.2.76 

2.2.76 
6.2.76 

3.2.76 

(By Rajya Sahha : 4.2.76: President's assent: 11.2.76). 

Statement by the Deputy Minister of External Affairs 
regarding compensation for properties of Indian 
nationals left behind in Uganda. 

The Equal Remuneration Bill. 1976 passed. 
(By Rajya Sa hha : 12.1. 76; 3.2.76; President's assent 
11.2.76). 

Statement by the Minister of Information and Broad-
casting regarding re-structuring of news agencies. 

The Urban Land (Ceiling and Regulation) Bill, 1976 
passed. 
(By Rajya Sabha : 5.2.76; President's assent :17.2.76), 

Statement by the Minister of State for Home Affairs 
regarding app.:>intmeot of a Commission of Inquiry 



68 

into certain allesations against the former Chief 

Minister and some Ministers of Tamil Nadu Govern-

ment. 

The Payment of Wages (Amendment) Bill, 1976 

passed. 
(By Rajya Sabha: 15.1.76; 5.2.76; President's assent: 

11 2.7(,). 

~.::!.76 The Payment of BODUS <Amendment) Bill, 1976 

5.2.76 

5.2.76 
6.276 

6.2.76 

passed. 
(By Rajya Sabha 
11.:!.76). 

:!8.1.76; President's assent: 

The House of the Pl!ople (Extension of Duration) 

Bill. 1Q76 passed. 
(By Rajya Sabha : 6.2.76; President's assent: 16.2.76). 

The Lev~ Sugar Price Equalisation Fund Bill, 1976 

passed. 
(By Rajya Sabha : 6.2.76; President's assent: 16,2.76). 

Discussion. raised by Shri Narsingh Narain Pandey, 

on the sugarcane price. 

Statement by the Minister of External Affairs regard-

ing Angola. 

The Prevention of Food Adulteration (Amendment) 

Bill. 1976 passed. 
(By Rajya Sabha : 27.1.76; President's assent: 

17.2.76). 

8.3.76 Statement by the Minister of Petroleum regarding 

discovery of oil by ONGC in Bas,ein structure. 

Nagaland Budget (1976· 77) pre~ented. 

The Pondicherry Budget (1976-77) presented. 

The High Court Judges (Conditions of Service) 

Amendment Bill, 1976 passed. 
(By Rajya Sabha: 11.3.76; President's assent: 

18.3.76). 
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The Supreme Court Judges (Conditions of Service) 
Amendment Bill, 1976 passed. 
(By Rajya Sabha: 11.3.76; President's assent: 18.3.76). 

9.3.76 The High Court at Patna (Establishment of a Perma-
nent Bench at Ranchi) Bill, 1976 passed. 
(By Rajya Sabha: 11.3.76; President's assent: 8.4.76). 

10.3.76 Railway Budget (1976-77) presented. 

15.3.76 General Budget (1976-77) presented. 

I!U.76 The Tamil Nadu State Legislature (Delegation of 
Powers) Bill, 1976 passed. 
(By Rajya Sabha: 10.3.76; President's assent: 22.3.76). 

19.3.76 Tamil Nadu Budget (1976-77) presented. 

24.3.76 Statement by the Minister of External Affairs regard-
ing two Agreements signed by India and Sri Lanka on 
the 23rd March, 1976 regarding the Maritime 
Boundary between the two countries in the Gulf of 
Manar and the Bay of Bengal and on fishing by Sri 
Lanka in the Wadge Ban k. 

Gujarat Budget (1976-77) presented. 

Resolution, moved by Shri K. Brahmananda Reddy, 
seeking approval of the Proclamation issued by the 
President on the 12th March, 1976 under article 356 
of the Constitution in relation to the State of Gujarat, 
adopted. 

25.3.76 Statement by the Minister of State for Agriculture 
and lrrigation regarding price, procurement and 
distribution policy of Ra bi cereals for 1976-77 market-
ing season. 

The Comptroller and Aud itor-General's (Duties, 
Powers and Conditions of Service) Amendment Bill. 
1976 passed. 
(By Rajya Sabha : 31.3.76; President's assent: 8.4.76) 

The Departmentali~ation of Union Accounts (Transfer 
of Personnel) Bill, 1976 passed. 
(By Rajya Sabha : 31.3.76; President's assent: 8.4,76). 
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26.3.76 The Iron Ore Mines and Manganese Ore Mines 
Labour Welfare Cess Bill. 1976- passed. 
(By R;.ljya Sahha : 31.3.76; President's assent: 7.4.76). 

The Iron Ore Mines and Manganese Orc Mines 
Labour Welfare Fund Bill. 1976- passed. 
(By Rajya Sahha : ~ 1 .. \.7fl: President's assent: 
10.4.;6). 

The Beedi Workers Welf.lre Cess Bill. 1976';. passed. 
(By Rajya Sa hha : 1.4.76; PreSident's assent : 74.76). 

The Bcedi Workers Welfare lund Bill. 197fl·:. passed. 
(By Rajya Sabha : 1.4.76; President's assent: 10.4.76). 

29.3.76 The C,ntempt <1f c.,urts (Amendment) Bill, 1976 
passed. 
(By RaJ)'a Sahha : S 3.76: President's assent: .-0.3.7fl). 

The Guiarat State Legislature ~ Delegation of Powers) 
Bill. 1976 passed. 
~By Rajya Sahha: ~~ .. ~.7(1: President's as~ent: 30.3.76). 

The Kerala Legislative Assemhly (Extensill:l of 
Duration) Amendment Bill. 197(. ras~ed. 
(By Rajya Sabha : 2:".7(': President's assent : 3U.76). 

The Foreign Contribution I Regulations) Hill. 1976 
passed. 
(By Rajya Sabha: <U.76: President's assent : 3\.3.76). 

30.3.76 The Betwa River Board Bill. 1976 passed. 
(By Raj)a Sabha: 1.4.76; President's assent : 10.4.76). 

The Maternity Benefit, (AmendmentlRilJ. 1976 passed. 
(By Rajya Sabha : 8.J.76: PresidenCs assent: J 4.76). 

Discussion on the resolution regarding road develop-
ment, moved by Dr. G. S. Dhillon. adopted. 

31.3.76 Statement by the Deputy Minister of External Affairs 
regarding economic and technical assistance to 
Mozambique. 

·Discu'scd together. 
t Discusaed tOlet her. 
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14.4.76 Statement hy the Minister of Commerce regarding 
Import Policy for the year 1976-77. 

15.4.76 Statement by the Minister of External Affairs regard-
ing developments in relations with the People's 
Republic of China. 

27.4.76 Statement by the Deputy Minister of Home Affairs 
regarding incidents that occurred in the Turkman Gate 
area of Delhi on the 19th April, 1976. 

17.5.76 The Finance Bill, 1976 passed. 
(By Rajya Sabha: 20.5.76; President's assent: 27.5.76). 

I!U.76 Statement by the Minister of External Affairs regard-
ing Indo- Pa kistan talks. 

The National Library of India Bill, 1976 passed. 
(By Rajya Sabha: ]." . .".76; President's assent: 11.6.76). 

11).5.76 The Additional Emoluments (Compulsory Deposit) 
Amendment Bill, 1976 passed. 
(By Rajya Sahha : 27.5.76: President's assent: 19.6.76). 

20 . .".76 Statement by the Minister of External Affairs regard-
ing Indo-Canadian nuclear discussions. 

The Disturhed Areas (Special Courts) Bill. 1976passed. 
(By Rajya Sahha: 27 . .".76; President's assent : 11.6.76). 

24 . .".7(, The Marriage Laws (Amendment) Bill, 1976 passed. 
(By Rajya Sabha: 12.576: President's assent: 27.5.76 ). 

25.5.76 Statement by the Minister of Petroleum on the 
commencement of commercial production of crude oil 
in the Bombay High. 

Statement by the Minister of Steel and Mines regard-
ing restructuring of Hindustan Steel Limited. 

The Constitution (Fortieth Amendment) Bill, 1976· 
passed. 
(By Rajya Sabha : 27.5.76; President's assent : 27.5.76) 

-The Bill was introduced in Lok Sabha as the Constitution (Forty-
second Amendment) Bill. 1976. The Short Title of the Bill was changed 
by Lok Sabha through amendment to Clause 1. 
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26.5.76 The Banking and Public Financial Institutions Laws 
(Amendment) Bill, 1976 passed. 
(8y Rajya Sabha : 28.5.76; President's assent: I I .6.76). 

26.5.76 Discussion on the motion, moved by Prof. S. Nurul 
27.5.70 Hasan, on the Report of the Committee on the 

Status of Women in India. 

27.5.76 Statement by the Minister of Information and 
Broadcasting regarding Code of Journalistic Ethics. 

27.5.76 
10.8.76 
11.8.76 

10.8.76 

Statement by the Minister of Finance regarding pay-
ment of bonus to class III and class I V employees of 
the L.t.c. 

Discussion on the motion. moved by Shri D. P. Yadav. 
regarding National Policy for Children. 

Statement by the Deputy Minister of Agriculture and 
Irrigation regarding the flood situation in the country. 

1 \.8.76 The Government of Union Territories (Amendment) 
BiB. 1976. passed. 
(By Rajya Sabha : 17.8.76; President's assent: 
31.8.76). 

12.8,76 The Code of Civil Procedure (Amendment) Bill, 1976 
passed. 
(By Rajya Sabha : 23.8.76; President's assent: 9.9.76). 

16.8.76 The Maintenance of Internal Security (Second 
Amendment) Bill, 1976 passed. 
(By Rajya Sabha: 19.8.76; President's assent: 
25.8.76). 

The President's Pension (Amendment) Bill, 1976 
passed. 
(By Rajya Sabha: 19.8.76; President's assent: 
25.8.76). 

The Representation of the People (Amendment) Bill, 
1976 pa~sed. 
(By Rajya, Sabha: 23.8.76; President's assent: 
2.9.76). 
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17.8.76 The Territorial Waters, Continental Shelf, Exclusive 
Economic Zone and Other Maritime Zones Bill, 1976 
passed. 
(By Rajya Sabha: 10.8.76; President's assent: 25.8.76). 

19.8.76 The Conservation of Foreign Exchange and Preven-
tion of Smuggling Activities (Second Amendment) 
BiIl, 1976 passed. 
(By Rajya Sabha : 24.8.76; President's assent: 2.9.76). 

The 1 nd ian I ron and Steel Company (Acquisition of 
Shares) BiIl, 1976 passed. 
(By Rajya Sabha : 24.8.76; President's assent: 2.9.76). 

20.8.76 Resolution, moved by Shri K. Brahmananda Reddy, 
seeking approval of the continuance in force of the 
Proclamation dated the 22nd March, 1975 in respect 
of Nagaland for a further period of six months with 
effect from the 26th September, 1976, adopted. 

23.8.76 Statement by the Minister of Petroleum regarding 
acquisition by the Government of the remaining shares 
of ESSO in Hindustan Petroleum. 

Statement by the Minister of Chemicals and Fertilizers 
regarding the Korba Fertilizer Project. 

~esolution, moved by Shri K. Brahmananda Reddy 
[, on 20.8.76. seeking approval of the continuance in 

force of the Proclamation, dated the 31st January, 
1976 in respect of Tamil Nadu, for a further period 
of six months, with effect from the 10th September, 
1976, adopted. 

24.8.76 The Burn Company and Indian Standard Wagon 
Company (Nationalisation) Bill, 1976* passed. 
(By Rajya Sabha : 26.8.76; President's assent: 5.9.76). 

The Braithwaite and Company (India) Limited (Acqui-
sition and Transfer of Undertakings) Bill. 1976,· 
passed. 
(By Rajya Sabha: 26.8.76;President'sassent: 5.9.76). 

-Discussed together. 
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The Antiquities and Art Treasures (Amendment) Bill, 
1976 passed. 
(By Rajya Sabha 16.8.76: President's assent: 
21<.8.76). 

25.8.76 The Metal Corporations (Natlonalisation and Misce-
llaneous Provisions) Bill. 1976 passed. 
(By Rajya Sahha : 30876: President's assent: 7.9.7(,). 

The Laxmirattan and Atherton West Cotton Mills 
(Taking Ovcr of Management) Bill, 1976 pa~sed. 
(By Rajya Sabha : 30.!i.i6; President's assent: 5.9.76). 

26.8.7(, The Labour Provid~nt Fund Laws (Amendment) Bill, 
1976 passed. 
I By Rajya Sabha : 308 76: President's assent: 7.9.761. 

The Essential Cl)mmodities (Amendment) Bill, 1976 
passed. 
(By Ra.i~a Sabha: 11.8.76: President's assent: 2.LI.76). 

27,8.76 The Factories (Amendment) Bill, 19711 passed. 
(By Rajya Sahha: 11.8.76:PresiJent's assent: 4.9.761. 

30.8.76 The CO'htitutipn (Forty-lir,t Amendment) Bill,1976· 
passed. 
(By Rajya Sabhl: ILI.7t>: President's assent: 7.9.76'. 

The Fifth Schedule to the Constitution (Amendment) 
Bill, 1976 passed. 
(By Rajya Sabha: 1.9.76: PreSident's assent: 7.97(1). 

31.8.76 The Kerala Legislative Assembly (Extension of dura-
tion) Second Amcndment Bill, 1976 pa~scd. 
(By Rajya Sabha : l.lJ. 76: President's assent : 7.lJ. 76). 

1.9.76 The Salaries and Allowances of Members of Parlia-
ment (Amendment) Bill. 1976 passed. 
(By Rajya Sabha: 2.9. 76: Pre~ident's assent: 9.9.76) 

Resolution, moved hy Shri K. Brahmananda Reddy 
on 31.8.76, seeking approval of the continuance in 

-The Bill was introduced in Lok Sahha as the Constitution (Forty-
third Amendment) Bill. 1976, The Short Title of the Bill wa, changed 
by Lok Sabha through an amendment to Clause 1. 
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force of the Proclamation issued by the President on 
the 12th March. 1976 in relation to the State of Guj-
arat for a further period of six months with effect 
from the 24th September. 1976, adopted. 

2.9.76 The Scheduled Castes and Scheduled Tribes Orders 
(Amendment) Bill, 1976 passed. 
(By Rajya Sabha : 3.9.76; President's assent: 18.9.76). 

The Untouchahility (Offences) Amendment and Mis-
cellaneous Provisions Bill. 1976 passed. 
(By Rajya Sabha 3.9.76: President's assent: 13.9.76). 

The Advocates (Amendment) Bill. 1976 passed. 
(By RajyaSabha: ~.9.76;President'sassent: 13.9.76). 

2.11.76 The Constitution (Forty-second Amendment Bill, 
1970· passed. 
(By Rajya Sabha: 11.11.76; President's assent: 
IH.12.7fl). 

5.11.76 The House of t he People (Extension of Duration) 
Amendment Bill, 1976 passed. 
(By Rajya Sa hha: 12.11.76; President's assent: 
24.11.7hl. 

Discllssion. raised by Shri Ramavatar Shastri. re-
g.arding tlpod ~ituation in the country.·· 

Discllssion. raised by Sardar Swaran Singh Sokhi, 
regarding. drllug.ht situation in the country.·· 

.The Bill was introduced in L(lk Sabha as the Constitution (Forty-
fourth Amendment) Bill. 1976. The Short Title of the Bill was changed by 
Lok Sabha through an amendment to Clause I. 

"Discussed together. 



76 

STATE.\lENT 4 

TIME TAKEN BY FIFTH LOK SABHA ON VARIOUS 
KINDS OF BUSINESS 

Type ('.I BrlSl'It·SJ 

Adjoarnment Motions Bilis : 
ta~ Government Bdl~ 
(b) Private \1cmbers' Bills 

Budget 
• a) Railway Budget 
(b) General Budget 
(e) Budgets in resped of States 

Union territories under 
President's Rule 

Calling .\ ttention :\otices (rule 197) 
Discussions: 

(a) Half-an-hour discussion 
(rule 55) 

(b) Short duration discussion 
(rule 19)) 

Motions 
(a) ~h)ti')n\ (rules IlJI and 342) 
(b) \1,,('.)n, of :-"o-confidenee in 

the C,)Ullcil of Ministers 
Debate!> on Presideut's Address 
Question .. 
Resolutions: 

(a) Government resolutions 
(b) Statutory resolutions 
Ie) Private Members' resolutions 

Statements by Ministers 
Miscellaneous 

Total ................. . 

Time fell.. en PerC'('ntage 
011 (,lIch item to the total 

time 

2 3 

Hrs. Mts. 
6).49 1.56 

9~lj.50 24.31 
132.02 3.24 

1~9.12 3.66 
6~9. )1 16.20 

72.51 I. 7K 

215.37 5.29 

f,1J. 12 1.(-,9 

1<)·+.52 4.n 

227.24 5.5X 
39.41 0.97 

xx.03 2.15 
513.32 12.61 

x.22 0.20 
74_52 LX] 

12!!.10 3.14 
117.00 2.87 
327.10 8.03 

4071.00 1000.00 



Membersbip of Lok Sabha 

3 
MEMBERS AND 

MINISTERS 

Article g I of the Constitution provide~ that the Lok Sabha 
shall consist of not more than 525 mem hers chosen by direct 
election from the territorial constituencies in the States and 
not more than 20 members to represent the Union territories. 
The President ()f India is empowered under article 331 of tbe 
Constitution, to nominate two members of the Anglo-Indian 
Community to the Lok Sabha jf he is of the opinion that, that 
community is not adequately represented in the House. In 
pursuance of this pro\'i,ion, two members of this Community 
hav~ been nominated in all the Lok Sahhas so far. 

The Fifth Lok Sabha, as constituted in March, 1971 
consisted of 521 members. The membership increased to 525 
after the coming into force of the North-Eastern Areas (Re-
organisation) Act. 1971 and with Sikkim becoming the twenty-
second State of the Indian Union. Of these 525 members, 507 
were directly elected from the States and 15 from the Union 
territories. One member was nominated by the President to 
represent the Union territory of Arunachal Pradesh and two mem-
bers were nominated to represent the Angh)-lndian Community. 

The allocation of seats in the Fifth Lok Sabha to the 
various States and the Union territories is given in Statement 5. 

Age distribution of members 
On the date of the first sitting of the Fifth Lok Sabha, 

the youngest member was 25 years old and the oldest 83 years 
and 6 months. The average age for the whole House was 49 
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years, as against 4~ years for the Fourth Lok Sabha. 48 years 10 
months for the Third Lok S'lbha. 46 years 4 months for the 
Second Lok Sahha and 45 years S months for the First 
Lok Sabha. 

In the Fifth Lok Sabha. the maximum number of members 
were in the age-group 46-:'0 years-same as in the Fourth Lok 
Sdbha-whereas the age groups -l!-45. 3(>-40 and 51-55 claimed 
the maximum number of m~mhers in the Third. Second and 
the First Lok Sabha r~spectin.:I~. 

The minimum number of members in the Fifth, the 
Fourth and the Third 10k Sahh:ls were in the age-group 81-85. 
whereas in the SCI..'l1nd and the I irst 10k Sabha~. the minimum 
number was in the age-grL)Up 71- 7 5. 

The distribution of the memhers of the First to the Fifth 
Lok Sabha 10 the \arillus age-groups is given in Statement 6. 

Statement 7 shows the number of women members 
elected to the First. the Second, the Third. the Fourth and the 
Fifth Lok Sabha. 

Occupational Pattern 

In the Filth Lok Sahha. agriculturists. including cultiva-
tors and landlords. constituted the largest group, accounting for 
33.2 per cent of the total membership. In the Third and the 
Fourth L.ok Sabhas also. this category constituted the largest 
group, with 27.4 per ('ent and 306 p~r cent representation 
respectively. whilst in the Flnt and the Second Lok Sabhas. it 
WdS tbe second largest. with 22,4 p!r ('en! and 2~.1 per cent re-
presentation respectively. 

After agri('ulturislS. cultivators and landlords. the second 
large~t category of m;:mhers in the Fifth Lok Sabha was that of 
lawyers who had 20.5 per cent representation in the House. In 
the Fourth and the ThirJ Lok Sablus, lawyers occupied the 
third (17.5 per cent) and thl.: second (24.5 per cent) positions 
respectively, whilst in the Second and the First Lok Sabhas, 
they constituted the large,t group. with .:10 . .:1 per cent and 35.6 
per cent representation respectively. 

Political and social workers constituted the third largest 
group of members in the Fifth Lok Sabha. with 19.00 per cent 
representation. They were at the Second position in the Fourth 
Lok Sabha. with 22.9 p.!r c.!nt rei>~esentation. and again at the 
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third position in the Third '-ok Sahha. with 18.7 per cent repre-
sentation. 

Among other l.:ategorie~ v. hich had ~ileahle representation 
in the Fifth Lok Sahha were teachers and educationists (7.1 per 
cent), journalists and writer!. (h.31 per cent) and traders and 
indu~trialisls (6.X per centi. Statement 8 gives the per-
cl!lltage dlstrlhution of memher~ of the Fir'>t to the Fifth Lok 
Sahhas according to their pri<lr (1cLupation. 

Statement 9 gives a comparative picture of the expenditure 
il1l:urred (1n me:noers of the '·irst to the Fifth Lok Sabbas. 

Statcillent 10 shows the namcs and portfolios of the members 
Ilf the Council of Ministers (in an alphabetical order, except 
the Prime Minister), with changes therein from time to time, 
during the term of the hfth L(1" Sahha. 

ST.·! n.\! 1ST " 

ALLOCATION 0/· SEATS TO STATES AND UNION 
TERRITORIES IN THE FIFTH LOK SABHA 

\(JII//' nf thl' Stall'," {'niol1 Territory 

Andhra Pradesh 
Assam 
Bihar 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Nagaland 

/1.'0. (!( seats 
-- -

2 

41 
14 
53 
24 

9 
4 
6 

27 
19 
37 
45 
2 
2 
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2 
--------- ----~------ -----------.---------

ili~ W 
Punjah \3 
Rajasthan 23 
Sikkim 1 
Tamil Nadu 39 
Tripura 2 
Lttar PraJe~h 85 
West Bengal 40 
AnJaman & 'icphar blanJs 
Arunachal PraJesh 
ChanJigarh 
Dadra & Nagar Ha\'cli 
Delhi 
Gl1a. Daman & Diu 
LakshaJwecp 
\1iwram 
p,'nJlcherry 
.\ngl,)-- Indian, 

sTATf:\f£.\'T f, 

AGE DISTRIBUTION OF \1EMBERS 

7 
2 

2 

Group·wl~e Ji~tribution of members of the First to Fifth 
Luk Sahhas 

(Age (II onjirs/ Jilting of Lo/.; Sabha) 

A r;l' Gro!lps First Second Thir d Fourth Fifth 
1.0" Lo" Lok /,ok Lok Sabha 

SaMa Sabha Sobha Sobha 
- .. --~.--

2 j 4 5 6 

25-30 years 2X 13 II 21 16 
31-35 years 54 60 34 3X 28 
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2 3 4 5 6 

36-40 years 5H 91 64 65 62 
41-45 years 6X 71 79 84 76 
46-50 years 74 64 73 85 99 
51-55 years 91 76 69 69 94 
56-60 years 47 70 58 54 57 
61-65 years 2Y 25 5~ 39 35 
66-70 years 10 12 21 25 25 
71-75 years I 4 6 IO 9 
76-80 years 2 2 
81-1-:5 years 

-162- 486* 475· 493· 504· 

·(nformJtlon CllUIJ ht: gJlhcrcJ only in respect of these members. 

STATE.HE.\'T 7 

NUMBER OF WOMEN MEMBERS IN LOK SABHA 

Total no. ~r No. of womell Percentage 
seals members to the 

total 
--~- - -~------

First Lok Sahha 499 22 4.4 

Second Lok Sabha 500 27 5.4 
Third Lok Sabha 503 34 6.7 

Fourth Lok Sabha 523 31 5.9 

Fifth Lok Sabha 521 22 4.2 
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!lTATEMENT 9 

EXPENDITURE ON MEMBERS 

Year Ex~ndtture 
incurred 

First Lok Sabha 1952-53 37,96.818 
1953-54 38,89,783 
1954-55 46,00,620 
1955-56 52.03,214 
1956-57 43,89,087 

Second Lok Sabha 1957-58 48,61,383 
1958-59 45,80,692 
1959-60 47,40,870 
1960·61 44,79,964 
1961-62 32,76,756 
(From April, 1961 to 
December, 1961) 

Third Lok Sabha 1962-63 50,02,715 
1963-64 48,29,589 
1964-65 68,34,400 
1965-66 68,23,153 
1966-67 47,45,730 
(Upto November, 1966) 

Fourth Lok Sabha 1967-68 76,81,929 
1968-69 81,81,379 
1969-70 1,11,52,543 
1970-71 88,22,725 
(Upto December, 1970) 

Fifth Lok Sabha 1971- 72 1,11,94,646 
1972-73 1,43,64,276 
1973-74 1,36,97,156 
1974-75 1,61,38.257 
1975-76 1,67,63,224 
1976-77 1,38,24,598 

(Upto December, 1976) 



84 

.\7 ~Tl:.\{E.VT /0 

NAMES A'\D PORTFOLIOS UF THE MEMBERS OF THE 
COUNCIL OF \t1NISTFRS WITH CHANGES THEREIN 
FROM TIMF TO TIME DURING THE LIFE OF THE 

S . .\'0. 

FIFTH LOt\. SABHA 

Portfolio along "'jt}, lize paiod 
thaI 'of 

.3 

ME~1B[RS OF Till C:\BINI T 
(In alphabetical order except Prime \1inister). 

I. Gandhi. Shrimatl Indira Prime Minister and \1inister of 
Nehru: .\tOIllI( Fnergy 

(From 'larch I~. 1971 to 
March ~~. 19771. 

(Als" assumed the office of 
Mini~lr~ l)f lI11me Affairs 
frolll March IS. 1971 10 Feh-
ruary ), I'n 3). 

(Also assumed temporary 
charge of Ministry of Infor-
mation .\: Brlladcasting from 
March Iii. 1'J71 to November 
8.1973). 

(Also assumed tempurary 
charge of \1inistry of Planning 
from March I H. 1971 to April 
24. 1(71). 

(A Iso assumed the office of 
Minister of Space from June 
2. 1972 to March 24, 1977). 
(Also assumed the office of the 
Minister of Electronics from 
June 17, 1971 to February 2, 
1973). 

(Also assumed temporary 
charge of Ministry of Steel 

---------------------------------
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85 

3 

& Mines from June 6, 1973 to 
July 23, 1973). 
(Aho held temporary charge 
of Ministry of Planning from 
January, 2, 1975 to March 24, 
1977). 

(Also assumed the office of 
Minister of Science and Tech-
nology from January 2, 1975 
to March 24, 1977). 
(Assumed temporary charge of 
the M ioister of Defence from 
Decem ber I, 1975 to December 
21. 1(75). 

Ahmed. Shri Fakhruddin Minister of Food and Agriculture 
Ali (From March 18,1971 to May 

2.1(71). 

3. Bansi Lal, Shri 

Minister of Agriculture 
(from May 2,1971 to July 3, 
1(74). 

Minister without portfolio 
(From December 1, 1975 to 
December 21,1975). 

Minister of Defence 
(From December 21, 1975 to 
March 24, 1977). 

4. Barol)ah, Shri Dev Kant Minister of Petroleum and 
Chemicals 

5. Chattopadhyaya, Prof. 
D. P. 

(From February 5, 1973 to 
October 10, 1974). 

Minister of State in the Ministry 
of Health and Family Planning 

(From May 2. 1971 to Feb-
ruary 5, 1973). 
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6. Chavan. Shri Y.B. 

3 

Also Minister of State in the 
Ministry of Works and Houliog 
(From August 2, 1972 to 
February 5, 1973). 

Minister of Commerce (as one 
of the Ministers of State) 

(From February 5. 1973 to 
December 22. 1976). 

Minister of Commerce 

(From December 23, 1976 to 
March 24. 1977). 

Minister of Finance 

(From March 18. 1971 to 
October 10. 1974). 

Minister of External Affairs 

(From October 10, 1974 to 
March 24. 1977). 

7. Choudhury. Shri Moinul Minister of Industrial Develop-
Haque ment 

8. Desai, Shri Hitendra 

9. Dhar, Shri D. P. 

(From March 18. 1971 to july 
22, 1972). 

Temporary charge of Deptt. of 
Supply 

(From March 18. 1971 to May 
2, 1971). 

Minister of Works and Housing 

(From December 23, 1976 to 
March 24, 1977). 

Minister of Planning 
(From July 23, 1972 to 
December 31, 1974 the date 
of his resignation). 
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10. Dhillon, Dr. O. S. 

II. Dikshit, Shri Uma 
Shankar 

12. Gokhale, Sbri H. R. 

87 

3 

Minister of Shipping and Trans-
port 

(From December I, 1975 to 
March 24, 1977). 

Minister of Works and Housing 

(From May 2, 1971 to Feb-
ruary 5, 1973). 

Also held temporary charge of 
Ministry of Health and Family 
Planning 

(From May 19, 1971 to Feb-
ruary 5, 1973). 

Minister of Home Affairs 
(From February 5, 1973 to 
October 10, 1974). 

Minister without Portfolio 
(From October 10, 1974 to 
February 10, 1975). 

Minister of Shipping and Trans-
port 

(From February 10, 1975 to 
December 1. 1975). 

Minister of Law and Justice 
(From March 18, 1971 to 
February 5, 1973). 

(Also held charge of Ministry 
of Petroleum and Chemicals 
from January 29, 1972 to 
February 5, 1973). 

Minister of Law. Justice and 
Company Affairs 

(From February 5, 1973 to 
March 24. 1977). 
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2 

13. Haoumaothaiya, 

Shri K. 

I~. Jagjivan Ram, Shri 

15. Karan Singh, Dr. 

16. ~1alaviya. Shri K. D. 

3 

Minister of Railways 

(From March IS, 1')71 to 
July :!~, 1<)72). 

Minister of Defence 

(I-rom \1 arch I R, 1971 to 
October 10, 1(74). 

Minister of Agriculture and 
Irrigation 

(From Octo her 10. 1974 to 
February:!. 1(77). 

Minister of Tourism and Civil 
Aviation 

(From March IS, 1971 to 
,",ovember lJ, 197.\). 

Minister of Health and family 
Planning 

(I rom ~ovcmber I) 1973 to 
March:!4 In7/. 

Minister of Steel and Mines 

(hom January II. 1974 to 
October 10, 19741-

Minister of Petroleum and 
Chemicals 

(From Octoher 10, 1974 to 
December 21. 1(75). 

Minister of Petroleum 

(From December 21, IlJ75 to 
March 24. 1977). 

(Also holding temporarily the 
charge of the Minis try of 
Chemicals and Fertiliserr,) 
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17. Mir Qasim, Shri Syed 

IS. Mishra. Shri I. N. 

19. Pai, Shri T. :\. 

89 

3 

(From September 22, 1976 to 
March 24, 1977). 

Minister without portfolio 
(From June 7, 1976 to August 
9, 1976). 

Minister of Civil Supplies and 
Co-operation. 

(From August 9, 1976 toMarch 
24, 1977). 

Minister of Foreign Trade 

(From March 1 S, 1971 to Feb-
ruary 5, 1973). 

Minister of Railways 

(From February 
January 3, 1975, 
his death). 

Minister of Railways 

5, 1973 to 
the date of 

(From July 23, 1972 to Febru-
ary \ 19n). 

Minister of Heavy Industry 

(From February 5, 1973 to 
October 10, 1974). 

(Also held temporary charge of 
Ministry of Steel and Mines). 

(From July 23, 19n to January 
11,1974). 

Minister of Industry and Civil 
Supplies 

(From October 10, 1974 to 
August 9, 1976). 

(Also held temporary charge of 
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10. Raghu Rarnaiah. 

Shri Kotha 

21. Raj 8ahaJur. Shri 

3 

Department of Science and 
Technology). 

(From October 10. 1974 to 
January 2. 197:'). 

Minister of Industry 

(From August 9,1976 to March 
2..t. 11)77). 

Minister of Parliamentary Affairs 

(From February 5, 1973 to 
October 10. 197..t). 

Minister of Works aDd Housing 
and Parliamentary Affairs 

(From October 10. 1974 to 
D~cember 2\ IlJ76). 

(Also held temporary charge of 
Minister of Supply and Reha-
bilitation from December 1. 
197:' to December 21.1975). 

Minister of Tourism and Civil 
Aviation and Parliamentary 
Affairs 

(From December 23. 1lJ76 to 
March 24, 1977l. 

Minister of Parliamentary Affairs 
and Shipping and Transport 

(From March 18. 1971 to Feb-
ruary 5, 1973). 

Minister of Shipping and Trans-
port 

(From February 5, 1973 to 
November 8, 1973) . ...:..----
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22. Ray, Shri S. S. 

23. Reddy. Shri K. 
Brahmananda 

24. Sethi. Shri 
Prakash Chand B. 

91 

3 

Minister of Communications 

(From November 8, 1973 to 
January II, 1974). 

(Also Minister of Tourism and 
Civil Aviation). 

(From November 9, 1973 to 
December 22. 1976. the date 
of his resignation). 

Minister of Education and Social 
Welfare 

(From March 18, 1971 to 
March 20, 1972). 

Minister of Communications 

(From January 11, 1974 to 
October 10, 1974). 

Minister of Home Affairs 

(From October 10, 1974 to 
March 24, 1977). 

(Also holding temporary 
charge of the Ministry of Agri-
culture & Irrigation) 

(From February 3, 1977 to 
March 24, 1977). 

Minister of State (Defence Produc-
tion) in the Ministry of Defence 

(From March 18, 1971 to May 
2, 1971). 

Minister of Petroleum and 
Chemicals 

(From May 2, 1971 to January 
29, 1972). 
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2~. Shah. Shrl K ..... 

26. Sharma, Dr. Shankar 
Dayal 

27. Shastri. Shn Bhola 
Paswan 

3 
-- --------------- ---------

\1 inister llf Chemicals and 
Fertili/crs 

(From Decem her 25, 1l)7) to 
Decemner 22, 19761. 

\linister without portfoliC1 

(From Decemher 23. 1976 to 
March :4. 19771. 

Miniqcr Ill' Health and family 
Planning 

(from \Iarch IS. 1971 to May 
19. 1971). 

\1inister of Clln1munications 

(From Octoher 10. 1974 to 
\Iarch 24. 1l)77). 

Minister of Works and Housing 

(From Fehruary~. 1973 to 
Octoher 10. 1974). 

28. Subramaniam. Shri C. \1inister of Planning 
(From April 24, 1971 to May 
2. 1971). 

Mini~ter of Planning and Scien~ 
and Technology 

(From May 2.1971 to July 22. 
1972). 

Minister of Jndustrial Develop-
ment and Science and Tech-
nology 

(From July 22. 1972 to October 
10. 1974). 
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29 Swar.ln Singh. Sardar 

,0 Tripathi, Shri 
Kamlapatl 
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Also Minister of Agriculture 

(From July 3,1974 to October 
10,1974). 

Minister of Finance 

(From October 10, 1974 to 
March 24, 1977). 

\1inister of External Affairs 

(From March 18, 197 J to 
October 10, 1974). 

Minister of Defence 

(From October 10, 1974 to 
December I, 197.5). 

Minister of Shipping and Trans-
port 

(From November X, 1973 to 
February 10. 1975). 

"'-inister of Railways 

(From February 10, 1975 to 
r-.larch 24, 1977). 

MINISTERS OF STATE 

I. Bahuguna, Shri H. N. Minister of Communications 

2. Bhagat, Shri H. K. L. 

3. Chavan, Shri D. R. 

(From May 2. 1971 to Novem-
ber 8, 1973). 

Minister of State in the Ministry 
of Works and Housing 

(From December I, 1975 to 
March 24, 1977). 

Minister of State in the Minis-
try of Petroleum. Chemicals 
and Non-Ferrous Metals. 
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4. Dh:uia, Shri \lohan 

5. Ga:igil, Shri Vithal 

6. Ganesh, Shri K. R. 

3 

(From March 18, 1971 to May 
2. (971). 

Minister of Supply (as one of the 
Ministers of State) 

(From May 2. 1971 to Feb-
ruary 5, 1l)7J). 

Minister of State in the Ministry 
of Law. Justice and Company 
Affairs 

(From February 5, 1973 to 
july 8, 1973. the date of his 
death). 

Mini,ter of State in the Ministry 
of Planning 

(From May 2, 1971 to October 
10, 1974). 

Minister of State in the Ministry 
of Works and Housing 

(From October 10. 1974 to 
March 2. 1975). 

Minister of State (Defence Pro-
duction) in the Ministry of 
Defence 

(From December 25. 1975 to 
March 24. 1977). 

Deputy Minister in the Ministry 
of Finance 

(From March 18, 1971 to May 
2, (971). 

Minister of State in the Ministry 
of Finance 
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7. George, Shri A. C. 

8. Ghose, Shri Shankar 

9. Gujral, Shri I. K. 

9S 

3 
-------_._._------

(From May 2, 1971 to Octo-
ber 10, 1974). 

Minister of State in the Ministry 
of Petroleum and Chemicals 

(From Octo~r 10, 1974 to 
December 1. 1975). 

Deputy Mmister in the Ministry 
of Foreign Trade 

(From May 2, 1971 to Feb-
ruary 5, 1973). 

Deputy Minister in the Ministry 
of Commerce 

(From February 5, 1973 to 
October 10. 1974). 

Minister of State in the Ministry 
of Industry and Civil Supplies 

(From October 10, 1974 to 
August 9. 1976). 

Minister of State in the Ministry 
of Civil Supplies and Co-ope-
ration 

(From August 9, 1976 to 
March 24, 1977). 

Minister of State in the Ministry 
of Planning 

(From April 21, 1976 to 
March 24, 1977). 

Minister of Works, Housing and 
Urban Development 

(From March 18, 1971 to May 
2, 1971). 
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Minister of State in the Ministry 
of Works & Housing 

(hom May 2, 1971 to July 22, 
1972). 

M mister of State in the Ministry 
of Information and Broadcasting 

(I Ill(}l july 22,1972 to Novem-
ber ~. 197_~). 

Minister of Information and 
Broadca~t 111<, 

(lfl11ll November 8. 1973 to 
June:~. 1975). 

Minister of State in the Ministry 
of PlanOlng 

(From June 2H, 1975 to May 
12.llJ76). 

10. Khadilk.lr. Shri R. K. Minister or Labour. Employment 
and Rehabilitation 

(hom ~1arch HS, 1971 to May 
2. 19711. 

Mini~tcI of Labour & Rehabili-
tation 

(From May 2, 1971 to Feb-
ruary 5, 1973). 

Minister of Health and Family 
Planning 

(From February 5, 1973 to 
November 9, 1973). 

Minister of Supply and Reha-
bilitation 

(From November 9, 1973 to 
December I, 1975). 
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11. Khan, Shri Shah Nawaz Minister of State in the Ministry 
of Steel & Mines 

(From May 2, 1971 to Feb-
ruary 5, 1973). 

Minister of Supply 
(From February 5, 1973 to 
November 9, 1973). 

Minister of State in the Ministry 
of Petroleum and Chemicals 

(From November 9, 1973 to 
0ctober 10. 1974). 

Minister of State in the Ministery 
of Agriculture & Irrigation 

(From October 10, 1974 to 
March 24, 1977. 

12. Mahishi, Dr. Smt. Sara- Deputy Minister in the Ministry 
jini of Tourism and Civil Aviation 

13, Maurya, Shri B. P. 

(From March 18, 1971 to May 
2, 1971). 

Minister of State in the Ministry 
of Tourism & Civil A viatioD 

(From May 2, 1971 to October 
10,1974). 

Minister of State in the Ministry 
of Law, Justice and Company 
Affairs 

(From October 10, 1974 to 
January 3, 1977). 

Minister of State in the Ministry 
of Agriculture 

(From January 11, 1974 to 
October 10, 1974). 
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14. Mehta, Shri Om 

Mmi~ter 01 Stale in Ihe Mini~lry 

l-.f Industry and Civil Supplies 

(i'rllm Octoher 10, 1974 to 
August I), )4761. 

Mini~ler llf Slale in Ihe Minis-
try llf Industry 

(Frl1m August 9. 1476 10 
'1arch 24. )9"'7\. 

M inistcr llf State in the Depart-
ment of P.lIliamenlary Affairs. 

(From MaId) IR. 1971 10May 
~, 1l)7) l. 

\1 inister of Slate III the Depart-
ment of Parliamentary Affairs 
and the \finistry of Shipping and 
Transport 

(From May 2. 1971 to Fehru-
ary ~,197.~). 

M ini,ter of State in the Depart-
ment of Parliamentary Affairs 
ami in the \1mlstry of Works & 
Homing 

(From February :=;, 197~ to 
Octoher 10, 1974). 

Minister of State in the Ministry 
of Home Affairs, Department of 
Personnel and Administrative Re-
forms and Department of Parlia-
mentary Affairs 

(From October 10, 1974 to 
March 24, 1977). 
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15. Mirdha, Shri Ram 
Niwas 
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Minister of State in the Depart-
ment of Personnel in the Cabinet 
Secretariat (in addition) 

(From March 18,1971 to May 
2, 1971. 

(Again from May 2, 1971 to 
October 10, 1974). 

Minister of State (Defence Pro-
duction) In the Ministry of 
Defence 

(From October 10, 1974 to 
December 21, 1975). 

Minister of Supply and Rehabi-
litation 

(From December 21. 1975 to 
March 24. 1977. 

16 Mukherjee, Shri Pranah Deputy Minister in the Ministry 
Kumar of Industrial Development 

(Frnm Fehruary 5. 1973 to 
January II, 1974). 

Deputy Minister in the Ministry 
of Shipping & Transport 

(From January II, 1974 to 
October 10, 1974). 

Minister of State in the Ministry 
of Finance 

(From October 10, 1974 to 
December 21. 1975). 

Minister of State in charge of the 
Department of Revenue and 
Banking 
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(From December 21, 1975 to 
March 24. 1977). 

17. Nitiraj Singh Choudhary. Minister of State in the Minis-
Shri try of Petrl)leum. Chemi-

cals and Non-Ferrous Metals 

(From March 18, 1971 to 
May 2.1971). 

Minister of State in the Minis-
try of Law and Justice. 

(From May 2. 1971 to Febru-
ary 5, 1973). 

Minister of State in the Minis-
try of Law. Justice and Com-
pany Affairs 

(From February 5. 1973 to 
October 17, 11J74). 

I!L ?\urul Hasan. Prof. S. Minister of State in the Minis-
try of Education and Social 
Welfare and in the Depart-
ment of Culture 

(From Octoher 4, 1971 to 
March 24. 1972). 

Minister of Education, Social 
Welfare and Culture. 

(From March 24. 1972 to 
March 24. 1977). 

19. Oza, Shri Ghanshyam Minister of State in the Minis-
try of Industrial Development 

20. Pant, Shri Krishna 
Chandra 

(From May 2, 1971 to 
March 17, 1972). 

Minister of State in the Minis-
try of Home Affairs and 
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Minilter of State of Department 
of Electronics, Department of 
Atomic Energy and Depart-
ment of Science and Techno-
logy 

(From March 18, 1971 to 
May 2. 1971). 

Minister of State in the Ministry 
of Home Affairs who will also 
assist the Prime Minister in 
Parliamentary work relating to 
the Department of Atomic 
Energy and Electronics 

(From May 2. 1971 to Novem-
ber9.1973). 

Minister of State in the Ministry 
of Home Affairs who will also 
assist the Prime Minister in 
Parliamentary work relating 
to the Department of Atomic 
Energy and Electronics and 
Department of Space 

(From August 26. 1973 to 
November 9. 1973). 

Minister of Irrigation and Power 
who will also assist the Prime 
Minister in Parliamentary 
work relating to the Depart-
ment of Atomic Energy. Elec-
tronics and Space. 

(From November 9, 1973 to 
October 10, 1974). 

Minister of Energy who will also 
assist the Prime Minister in 
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21. Patnaik. Shri Janaki 
Balla\" 

3 

the Department of Atomic 
Energy. Electronics and Space 

I From October 10. 1974 to 
March ~-t. 1977). 

I)l!puty \1inister in the Ministry 
of Ddence 

(From Fehruar~~. 19n to 
December 23. 19761. 

Minister of State in the Ministry 
PI' Defence 

(hllm December 23. 1976 to 
~1arch 24. 1977). 

22. Muhammad. Dr. Y.A. MlUlster llf State in the \Iinistry 
Seyid of Law. Jlhtlce and Company 

Affairs 

23. Qureshi. Shri MohJ. 
Shafi 

I From December 2~. 1975 to 
March 2-t. 19171. 

Deputy Minister In the Ministry 
llf Steel and H~vy Ingineering 

(From March 18. 1971 to May 
2.1,}7J.) 

Deputy Minister in the Ministry 
of Railways 

(From May 2. 1971 to Octo-
her 10. 1974). 

Minister of State in the Ministry 
of Railways 

(From Odober 10, 1974 to 
March 24. 1977). 

24. Ram Sewak. Chowdhury Minister of State in the Ministry 
of Health and Family Planning 
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--------.. _--_._----------------

25. Rana. Shri M. B. 

2(1. Rao. Dr. K. L. 

27. Reddy. Shri K. V. 
Raghunatha 

( From Decem ber I, 1975 to 
March 24, 1977). 

Minister of State in the Ministry 
of Shippinf! and Transport 

(From February 5, 1973 to 
January II, 1974). 

Minister of State in the Ministry 
of Industrial Development 

(From January I I, 1974 to July 
31,1974. the date of his death). 

Minister of Irrigation and Powe!' 

(From March I g, 1971 to 
November 9. 1973). 

Minister of Company Affairs 

(From March 18, 1971 to 
February 5. 1973). 

Minister of Labour and Rehabi-
litation 

(From February 5. 1973 to 
November 9, 1973). 

Minister of Labour 

(From November 9, 1973 to 
March 24, 1977). 

28. Satpathy. Smt. Nandini Minister of State in the Ministry 

29. Sharma, Shri Anant 
Prasad 

of Information and Broadcasting 

(From March 18. 1971 to June 
14, 1972, the date of her resig-
nation). 

Minister of State in the Ministry 
of Industry and Civil Supplies. 

(From October 10, 1974 to 
August 9, 1976). 
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30. Sher Singh. Pwf. 

31. Shinde. Shri Annasaheb 
P. 

32. Shukla. Shri Vidya 
Charan 

3 

Minister of State in the Ministry 
of Indu!>try 

(From August 9. 1976 to 
March 24. 1977). 

Minister of Communications 

tFrom March 18. 1971 to May 
2.1971). 

Minister of State in the Minis-

try of A&riculture 

t From May 2. 1971 to January 
12. 1974l. 

Minister of State in the Ministry 
of Communications 

(Frnm January 12. 1974 to 
October 10, 1974). 

Minister of State in the Minis-
try of Food and Agriculture 

(From March 18,1971 to May 
2, 1971). 

Minister of State in the Ministry 
of Agriculture 

(From May 2, 1971 to October 
10, 1974). 

Minister of State in the Ministry 
of Agriculture and Irrigation. 

(From Octohr 10, 1974 to 
March 24, 1977). 

Minister of State in the Minis-
try of Finance 

(From March 18, 1971 to 
May 2, 1971). 
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33. Singh, Shri Surendra 
Pal 

34. Trivedi, Shri H.M. 
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Minister of Stale (Defence Pro-
duction) in the Ministry of De-
fence 

(From May 2, 1971 to October 
10, 1974). 

Minister of State in the Ministry 
of Planning 

(From October 10, 1974 to 
June 28, 1975). 

Minister of Slate of Information 
and Broadcasting 

(From June 28, 1975 to March 
24. 1977). 

Deputy Minister in the Ministry 
of External Affairs 

(From March 18, 1971 to 
February 5, 1973). 

Minister of State in the Ministry 
of External Affairs 

(From February 5, 1973 to 
October 10, 1974). 

Minister of State in the Ministry 
of Tourism and Civil Aviation. 

(From October 10, 1974 to 
December 23, 1976). 

Minister of State in the Ministry 
of Railways 

(From December 23, 1976 to 
March 24, 1977). 

Minister of State in the Ministry 
of Shipping and Transport 
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35. Yishwanath Pratap 
Singh. Shri 

-'6. Yaua\. Chandrajit 

3 

(From October 17. 1974 to 
March ~-l. 1(77). 

Deputy Minister in the Ministry 
"f ('lll11 merce 

(Frnm October 10, 1974 to 
December 23. 197(1) 

M mister of State in the Ministry 
llf Commerce 

(From December ~3. 1976 to 
\t.lTCh 24. 191") 

Minister of Steel and Mines 

(From Octoh:r 10. 1974 to 
\Iarch ~-l. 11)77). 

DFPUTY MINISTFRS 

I. Ansari. Sbri Ziaur 
Rahman 

Deputy \1inister 10 the \1inistry 
(If I ndustria I Dc"elopmen t 

drum lebruJry ('. 19i'.~ to 
Octob{'r 10.1')74). 

Deputy \1inister in the Ministry 
of Industry and Civil Supplies. 

(From October 10. 1974 to 
January -'. 1976). 

Deputy Minister in the Ministry 
of Petroleum 

(From January 3, 1976 to 
March 24, 1977). 

2. Barua, Sbri Bedabrata Deputy Minister in the Depart-
ment of Company Affairs 

(From May 2, 1971 to February 
5, 1973). 
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Deputy Minister in the Ministry 
of Law, Justice and Company 
Affairs 

(from February 5, 1973 to 
March 24. I <J77). 

3. Hasappa. Shri Kondajji Deputy Minister in the Ministry 
of Health and Family Planning 

(From February 5, 1973 to 
October 10, 1974 J. 

4. Huta Singh. Shri Drputy Minister in the Ministry 
of Railways 

5. Dalblr Sillgh. Shri 

(From October 10, 1974 to 
December 23, 1976). 

Deputy Minister in the Ministry 
of Commerce 

(From December 23, 1976 to 
M;.mh 24, 1977). 

Deputy \1inister in the Ministry 
of Petroleum and Chemicals 

(From May 2. 1971 to Novem-
ber 9. 1973). 

Deputy Minister in the Ministry 
of Heavy industry 

(From November 9. 1973 to 
October 10, 1974). 

Deputy \1inister in the Ministry 
of Works and Housing 

(From October 10, 1974 to 
December 1. 1975). 

Deputy Minister in the Ministry 
of Shipping and Transport 
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6. Das. Shri Bipinpa\ 

7. Hansda. Shri Subodh 
Chandra 

3 
--- - ---- ------- -----~--------

(Irom December I, 1975 to 
March 24. 1977). 

Deputy Minister in the Ministry 
of External Aflairs 

(From Octo ber 17, 1974 to 
March 24. 1977). 

D!puty Minister in the Ministry 
of Steel and Mines 

(Frllm February 6, 1973 to 
Oclo~r 10. 1974). 

8. Ishaque. Shri A. K. M. Deputy Mjni~ter in the Ministry 
of Health and Family Planning 

(From October 10. 1974 to 
March 24. 19771. 

9. Kedar Nath Singh. Shri Deputy Minister in the Depart-
ment of Parliamentary Affairs 

10. Kisku, Shri A. K. 

11. K ureel. Shri Baijnath 

(From May 2. 1971 to October 
10. 19741-

Deputy Minister in the Ministry 
of Agriculture and Irrigation 

(From October 10. 1974 to 
March 24, 1977). 

Deputy Minister in the Ministry 
of Health and Family Planning 

(From March 18, 1971 to 
October 10, 1974). 

Deputy Minister in the Ministry 
of Irrigation and Power 

(From May 2, 1971 to Febru-
ary 4, 1973). 
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12. Majhi, Shri C. P. 

D. Mohsin, Shri F. H. 

14. Netam, Shri Arvind 

15. Pahadia, Shri Jagan-
nath 
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Deputy Minister in the Ministry 
of Petroleum and Chemicals 

(From October 17, 1974 to 
January 3, 1976). 

Deputy Minister in the Ministry 
of Chemicals and Fertilizers 

(From January 3, 1976 to 
March 24, 1977). 

Deputy Minister in the Ministry 
of Home Affairs 

(From May 2,'1971 to March 
24, 1977), 

Deputy Minister in the Ministry 
of Education and Social Welfare 
and in the Department of Cul-
ture 

(From February 5, 1973 to 
March 24, 1977). 

Deputy Minister in the Depart-
ment of Supply 

(From March 18, 1971 to May 
2, 1971). 

Deputy Minister in the Ministry 
of Agriculture 

(From May 2, 1971 to July 
22, 1972). 

Deputy Minister in the Ministry 
of Communications 

(From July 22, 1972 to Decem-
ber 23, 1976). 

Deputy Minister in the Ministry 
of Labour 
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(From December 2~, 1976 to 
March 24. 19771. 

16. Pdtel, Shri Prahhu Das Deputy \Iinister in the Ministry 
l)f Agriculture and Irrigation. 

(hom October 2.\ 1974 tl) 
\larch 24, 1977). 

17. Rohtagi. Sm!. Su,hIla Deputy Minister 10 the Ministry 
of Finance 

18. Shankaranand. Shri 

(From \by 2. 1971 tn March 
24. I'nil. 

Deputy \\inhter in the Depart-
ment of Parliamentary AfTairs 

(From ~1ay 2. 1971 to March 
24. 19771 

19. Sidheshwar Prasad. Shri Deputy Minister in the Ministry 
of Irrigation and Power 

(from March 18. 1971 to May 
2. 1971). 

Deputy Minister in the Ministry 
of Industrial Development 

(hom May 2. 1971 to Febru-
ary 5. IlJ73). 

Deputy Minister in the Ministry 
of Heavy Industry 

(From February 5, 1973 to 
Novemher 8, 1(13). 

Deputy Minister in the Ministry 
of Irrigation and Power 

(From November 9, 1973 to 
October 10, 1974). 
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20. Singh, Shri Vlrhhadra 

111 

Deputy Minister in the Ministry 
of Energy 

(hom October 10, I ')74 to 
March 24. 1977). 

Dt!put~ Minister in the Ministry 
of Tourism and Civil Aviation 

(from Decem ber 31. 1976 to 
March 24. 1977). 

21. Sinha. Shri Dharam HiI' Deputy Minister in the Ministry 
of Information and Broadcasting 

" Sukhdev Prasad. Shri 

(Irom May 2. 1971 to March 
24. 1 l}77). 

Deputy Minister in the Ministry 
of Steel and Mines 

(i-rum February 5. 1973 to 
March 24. 1(77). 

23. \'enkatswamy. Shri G. Deputy Minister in the Ministry 
of Labour and Rehabilitation 

(i-rom February 5. 1973 to 
Novemher 9, 1(73) 

Deputy Minister in the Ministry 
of Supply and. Rehabilitation. 

(From November 9, 1973 to 
March 24. 1977). 

24. Verma. Shri Balgovino Deputy Minister in the Ministry 
of Labour and Rehabilitation 

(From May 2, 1971 to Febru-
ary 'i. 1973). 

Deputy Minister in the Ministry 
of Irrigation and Power 
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25. Yada\', Prof. D. P. 

3 

(From February 5. 1973 to 
November 9. 1973). 

Deputy Minister in the Ministry 
of Labour 

(From November 9, 1973 to 
December 23. 1976). 

Deputy Minister in the Ministry 
of Communications 

(From December 23. 1976 to 
March 24, 1977). 

Deputy Minister in the Ministry 
of Education and Social Welfare 

(From May 2. 1'171 to May 
28.1971). 

Deputy Minister in the Ministry 
of Education and Social Welfare 
and Department of Culture 

(From May 28. 1971 to March 
24.1977). 
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QUESTIONS 

Generally, the first hour of a slttmg of Lok Sabha is 
devoted to questions and that hour is called the Question Hour. 
It has a special significance in the proceedings of Parliament. 
Asking of questions is an inherent and unfettered parliamentary 
right of members. It is during the Question Hour that they 
ask questions on every aspect of administration and govern-
mental activity. 

The Question Hour is an interesting part of the parlia-
mentary proceedings. Although a question is asked mainly 
to seek information and elicit facts on a particular ~ubject, there 
are many a time lively and quick exchanges of words between 
the members asking the questions and the Ministers answering 
them. These exchanges are sometimes coupled with flashes of 
wit and humour. That is why the public galleries and the 
press galleries are packed to capacity during the Question 
Hour. 

Types of Questions 

Questions are of three types: 
Starred 
Unstarred 
Short Notice. 

A Starred question is one to which a member desires an oral 
answer in the House and which is distinguished by an asterisk 
mark. 
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·\n l 'nsr.rred quc~ti('n is one which is not called for oral 
amwer in the Hou~e nnd l'n whil'h flO supplementary ques-
til~ns ,,:an he asked. Il' slich a question. a wrillen answer is 
deemed tll luve been laid on the Tahle of the Housc hy the 
Ministl'r III whom it is addressed It i~ printed in the Offi-
l'ial Reptlr! 1'1' the sllIing of the Hlluse fl'lr which it i~ PUI down. 

A ShMt ~otice questi('In is one which I" relaled III a mattel of 
urgent public importance and CJn he Jsked wilh shnrter nOli('e 
than the peri('ld of notice prescrihed f('lf an ordinary question. 

A que~ti,'n is primarily asked I'M rhe purpose l'lf ohtainin!! 
infMmation l'ln a malter of puhlic impllrtance. ()lIC~III)l\S that 
contain ar~uments, inferencc~ lH Jef.lIn,ltll:·~ ~Iatements or 
o~herwise refc~ to the character or l'llnduct llf any person, 
e~cept In hi) l'ltlkial or puhllc capacII~. arc n,11 admitted 
Questions which arc in sub,t,lnc.: repetilions "f those that 
have been ,lmwered previously or In re~ard 10 which information 
is .I\ailahlc in accessible documc'1h ,'II' in lll'din.lr~ work, of 
reference dre als('l not admitted. Bc,de,. if the suhject matter 
of a quesli,'n IS pendlO!! for judgemcnl hcfl1re any c"urt of law 
or any olher tribunal or hody set up uri"!er 1.1W 01' is under 
con,iderat!<)n "efore a Parliamenrar\ (\'lT1ml'~ee. Ihe ~amc i, not 
permitted to he a sk:ed. ()ueq I< 'n" rna k. ing l!Jscourleous refereOl:es 
to foreign counlrl~<' with whom India ha~ friendly rclations are 
disallow(',l Similarly, questiOn> r'lisi,· g iar!!er issues of policy 
are not allowed, for it is not pl',sihle 10 en'JnC'i.itc policies within 
the cl1mpass of an answer 10 a qllc<,ti('11 

Allotment of da~, for Question, 

Immedlatcly on the fixatilJ'l of til'.! date~ PI' ~itlings of a 
se~~ion of Lllk S:lhha, all,)tment i, Illdc ("If thc d.IY~ available 
for the arhwering of quc)lions relatin!: !II the various Ministrie'i 
of Go\ernment of India. 

For thi, purrosc. the variou, \1ini"trlcs arc divided into 
fivc Groups and fixed days are allollcd 10 groups of Ministries 
during a week. There is no Que!>tion Hour (In Saturday. if a 
sitting is fixed for Ihal da\'. 

Questions which have been admitted are separated from 
those which have been disallowed. Thereafter separate lists 
are prepared for Starred and Unstarred Questi()ns. Admitted 
questions are entered in the List of Questions for the day for 
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oral or written answer, as the case may be, in accordance with 
the orders of the Speaker. Not more than five questions are 
admitted in the name of a member for each ~itting of which 
not more than one is put down for oral answer. Normally, not 
more than twenty questions are placed on the List of Questions 
for oral answer and not more than two hundred questions 
are placed on the List of ()uestions for written answer on any 
one day; also not more thall one Short Notice question is put 
down for amwer on anyone day. 

After the starred question, have heen answered, Short 
Notice questions. if any, ftlr that day are taken up and disposed 
of in the same way as the questions for oral answer. In the 
case of a Short Notice question. however, the member actually 
reads (lut the tnt of the question in the House, whereafter the 
\1 ini~ter concerned repliej:. 

A totnl of ~,5~,7()() notices of questions were received from 
memt-ers durm;; the Fifth Lok Sabha a!> against 2,64,742 
durin!! the I \lurth Lok Sabh:l, 1,62.:r'4 during the Third 
Lok Sahha. 1 .. 1.1 .. ~2S durin,!! the Second Lok Sabha 
and 71.'){)7 during the First Lok Sahha. Out of the notices 
received, '18.60/1 quc~tions, repa'senting 34.02 per cent of the 
total. were admitted during the Fifth Lllk Sahha. The corres-
ponding ligures fN the I Llurth, the Third, the Second and the 
FIrst I uk Snhll.l Ic~rectively were 93.538 or 35.3 per cent, 
58.440 or .;:'00 per cenl, 62.800 or 47.00 per cent and 43,350 
or <d 00 per cent of t he total receivcd. 

Of the total numher of questidns admitted during the Fifth 
Lok Sabha, 87.097 ()[' ~!'-.j3 per cent were Unstarred. 11,439 
or I 1.(lO per cent were Starred and l)nly 70 or 0.07 per cent 
were Short Notice quest inns, 

The ~1inistries to whom the largest number of questions 
were add:'Csscd were tho!>c nf Agriculture (9,666), Railways 
0;,733). Finance (8.613), (ommcrce (6,875), Industrial Develop-
ment (5,X09). 'lnd Petroleum ;lnd Chemicals (5.574), 

Statements II to 14 show the disposal of questions received. 
questions asked under various Ministries and the number 
of questions asked by the individual members of the Fifth Lok 
Sabha. 
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ST.iTE.\/E,",:T II 

DISPOSAL OF QVESTlO~S R r ('[IVED FROM 
MEMBERS DURlf'G "11Ir ~I -.;:-,IO!\S OF THE 

FIFTH lOt\. ~ABll·\. 

QUt'J tions Nllmba Pnccn-

5tlrred 

Cnslarrcd 

Short 
Notice 

TOTAL 

2,12.6~8· 

35,961 

4,101 

t(/~t' 10 

total 

8·U~ 

I-U~ 

\.62 

2,52,700 100.00 

A .I,,: r !n/ 

t}i/t.lli"I/\ SI,mba Pacelll-
(lg, to 

[ot,d 

S:a rrcJ II ,O(>~· 11.22 

Ln~larrcJ 17,:;~9 17.4~ 

Slhlfl 
r..;,'ll(e 70 .07 

SlarrcJ 
4uc~t I('ns 
adlllittc.1 as 
CnsLlrrcd 6l},S~S 70.t<~ 

Sholl 
Noti.:c 
questions 
adnllllcJ as 
SQ~ LSQs :'74 .3H 

98,606 100.00 

-This figure includes 2 questions received and answered 
under rule 40- questions to private members. 
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QUESTIONS ADMITTlD DURING THE FIFTH LOK 
SABHA-MEMBER-WISE ANAL YSIS 

NamL' 0/ the Member {j1ll.ltioIlS admitted 

Starred UIl- :-;l1orl Total 
Jturrnj l\'olic(' 

-----_.- --.------- ._--,-----

2 3 4 5 
-._-- --- ---" .. _----- --- ---~-- --- . __ .. - ." -- ---_.,-._--_ . 

Achal Singh, Shri (Agra) 3 28 31 
Afzalpurkar, Shri Dharamrao 

Sharanappa (Gulharga) 53 ~22 375 

Aga, Shri Sycd Ahmed 
(Baramulla) 23 24 

Agarwala, Shri Virendra 
(Moradabadl 4 4 

Agrawal, Shri Shrikri~hna 
(Mahasarnund I 33 212 245 

Ahirwar, Shri Nathu Ram 
iTikarngarh) 35 294 329 

Ahmed, Shri F.A. (Barpeta) 

Alagesan, Shri O.V. (Tirultani) 

Ambesh. Shri Chhatrapati 
(Firozabad) 19 418 437 

Anand Singh. Shri (Gonda) 3 3 

Aokineedu, Shri Maganti 
(Gudivada) 

Ankineedu Prasadarao 
Shri P. (Ongole) 

Ansari, Shri Ziaur Rahman 
(Unnao) 3 3 
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~ 3 ~ 5 
- ____ 0 __ - __ • __ • 

Anthony. Shri Frank 
(~ominated , 

Appalanaidu. Shri S. " A.S. 
U\nabpalli, 

Ar\'ind Netam. Shri 
( Kanken 1.' D~ I~g 

Asghar Husain. Shrt K M. 
(Akl)la I 

Austin. Dr Henry 
(Ernakulam) S 

Alad. ShrJ Bhag\\ at Jha 
(Bhagalpur) .., 

~3 :'0 , 

Aziz Imam. Shri (MJrl.apUrt ~7 3H 

Babarao. Shri Tarodekar 
Venkatrao d\anded I 

Babu. Shri Banan.ali 
(Sambalpur) II 130 141 

Badal. Shri Gurdas Singh 
(Fazilka, 

Bade. Shri R.V. (Khargoncl (i(i 337 ~03 

Bahuguna. Shri Hemwati 
Nandan (Allahabad) 

Bajpai, Shri Vidya Ohar 
(Amethi, 1 (, 17 

Bakula, Shri Kushok (Ladakh, (, 129 135 
BaladhandJyutham. Shri K. 

(Coimbatorc) 30 145 176 

Balakrishna Pillai, Shri R. 
(Mavelikara) 5 26 31 

Balakrishnan, Shri K. 
(Ambalapuzba) 
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2 3 4 5 

Ralakrishniah Shri T. 
(Tirupathi) 2 IS 20 

Raliyar. Shri Lamhodar 
( Bastar) .. 4S 51 

Ihnera. Shrl Hemendra Singh 
( Rhil"ar.l) 24 III 135 

Baneriee. Shri S.M. (KanpuTl 17Y 987 1167 

BanerJI. Shrimati Mukul 
(New Delhi) 6 41 47 

Ba nnan. stll'l R. K 
( Balurghat) 62 491 553 

Rarua. Shri Bedahrata 
( Kaliah()rl 

Barupal. Shri Panna Lal 
IGanganagar) :-: 231 239 

Basappa. Shri KnnJaji 
(ChitraJurga) 

H:humatari. StH! DharniJhar 
I Kokarihar) 2 2 

Berwa. Shri Onkar Lal (Kola) 67 648 715 
Hesra. Shri S.c. (Dumkal 4 44 4S 
13hagat. Shri B.R. (Shahabad) 

Bhagat. Shri H.KL. (Fast Delhi) 21 142 164 

Bhagirath Rhanwar. Shri 
Uhahua) 36 505 541 

Bhai. Shri Ram Singh 
(I ndorel 

Bhandare. Shri R.D. 
(Homhay Central) 

Bhargava. Shri Bashweshwar 
Nalh (Ajmer) 17 18 

I : 
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Bh3lla. Shri Durga Das 
( Amrilsarl 

Bhatia. Shri RaghunanJan Lal 
(Amntsar) 

Bhattn:harnia. Shri Chapalendu 
(GiriJih I 

Bhattal:harya. Shri Dinen 
(Serampore) 

Bhattacharyya, Shri Jaf!J Ish 
(Ghatal) 

Bh8ttachary~a, Shri Shyama 
Pr.lSanna (l'luocnal 

Bhaurd, Shri B.S. (Bhatinda I 

Bheeshmadc\. Shri M. (1\.lgar-
k urnool) 

2 3 

104 757 

2 10 

3<J 227 

19 117 

~() SO 

J2.t :"25 

BhuvarJhan, Shri (j. (Meltur) l.t 60 
Biren Engti. Sh:-i ~Dirhu) :" 
Bisht. Shri NJn:ndra Singh (A! mora) .to 

Boddcpalli. Shri Rajagopalarao 
(Srikaklllami 

Bosu. Shri Jyotirmoy f Diamond-
narbour) 145 l.tg7 

Brahman. Shrl RattanlJl (Darjceling) 2 20 

Brahmanand, Swami (Hamirpur) 23 
Brijr3j Singh, Shri (Jhab\\ar) 22 97 

Buta Singh, SJrdar (R upar) 2 15 

Chakleshwar Singh, Shri (Mathura) 
Chanda, Shrim3!i lyouna (Cachar) 6 70 
Chandika, Shri Shiva (Banka) 9 

Chandrakar, Shri Chandulal (Durg) 27 342 

4 

7 

5 

861 

266 

136 

100 
Ml) 

7.t 

3.t 
3D 

1639 

22 

24 
119 

17 

76 
9 

369 
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2 3 4 5 
. - -- .. -.----.~-~-

Chandrappan, Shri C.K. 
(Te\licherry) 203 1222 2 1429 

Chandrika Prasad, Shri (Ballia) 30 373 403 
Chatterjee, Shri Somnalh (Burdwan) 28 191 219 
Chaturvcdi, Shri Rohanlal (Etah) 

Chaudhari, Shri Amar Sinh (Mandvi) 6 51 57 
Cboudhari, Shri B. E.(Bijapur) 2 2 
Chaudhry, Shri lshwar (Gaya) 62 492 554 
Choudhury, Shri Moinul Haque 

(Dhubri) 

Chaudhuri, Shri Tridib 
(Berharnpore) 30 187 217 

Chavan, Shri D.R. (Karad) 

Chavan, Shrimati Premalabai 
Dajlsaheb. (Karad) 12 12 

Chavan, Shri Y.B. (Satara) 

Chavda, Sbri Khernchandbhai (Patan) 29 345 374 
Chawala, Shri Arnar Nath 

tDelbi, Sadar) 29 141 178 

Chellachami, Shri A.M. (Tenkasi) 5 5 

Chhotey Lal, Shri (Chail) 

Chhutton Lal, Shri (Sawai-Madhopur) 

Chikkalingiah, Shri K. (Mandya) 2 3 
Chinnaraji, Shri c."-. (Tiruppattur) 

Chittibabu, Shri C. (Chingleput) 42 283 325 

Chowhan. Shri B.S. (Dhar) 39 352 391 

Daga. Shri M.e. (Pali) 120 1064 1184 
Dalbir Singh, Sbri (Sirsa) 

Dalip Singh, Chaudhry (Outer Delhi) 13 99 112 

Damani, Shri S.R. (Sho1apur) 76 509 585 
. ,~ 

-I 
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2 3 4 5 
--.--~--.-. 

Danduvate. Shri Madhu IRajapurl 59 628 2 689 
Darbara Singh, Shri (Hoshiarpur) 5 7 12 
Das. Shri Anadi.:haran (Jaipur) 45 ~n 337 
Das, Shri Dharnidhar (Mangaldail 2 6 8 

Das, Shri R.P. (I\.rishnanagan 15 9S 11.\ 
Dasappa, Shri Tulsidas (Mysore) "' 2 -
Daschowdhury, Shri B.I\.. 

(Cooch-Behar) 117 " ... ., \ ... '.' 2 952 
Deb, Shri D. fTripura East I 44 .~07 351 
Deiveekan, Shri M. (Kalbkurichi I 1 I 11 
Deo, Shri P.I\.. (Kalahandil 62 2~1 ~X4 

Deo, Sbrl R. R. Singh (Bolangirl 44 ~IO 254 
Deo, Shri Shankar Narayan Singh 

(Bankura) :,0 ~5~ 3H5 
Desai. Shri c.c. (Saharkanla) "' 2 -
Desai. Shri D.O. (Kaira) 1:' I Y35 IOS6 

Desai, Shrl Morarji R. (Surall 
Deshmukh. Shri K.G. 

(Amravati) 2 2 

Deshmukh, Shri Shivaji Rao 
S. (Parbhani) 

Deahpande, Sm!. Roza Vidya-
dhar (Bombay Central) 34 132 166 

Dbamankar, Shri Bhaoosahaih 
(Bhiwandi) 7(-' 420 497 

Dhandapani, Shri c.T. 
(Dharapuram) 4H 167 215 

Dbaria, Shri Mohan (Poona) 1 

Daillon, Dr. G.S. (Taran Taran) 

Dhote. Shri lambuwant 
(Nagpur) 4 14 18 
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2 3 4 5 
----.- ... ---.... ~- ----

Dhuaia, Shri Anant Prasad 
(Basti) 19 20 

Dinesh Singh, Shri (Pratapgarh) 4 32 36 
Dixit, Shri G.c. (Khandwa) 46 1372 1418 
Dixit, Shri Jagdiah Chandra 

(Sitapur) 26 27 

Doda. Shri Hiralal 
(Banswara) 15 15 

Dube, Shri J.P. (Bhandara) 1 
Dumada, Shri Laxman 

Kakadya (Dahanu) 

Durairasu, Shri A. 
(Perambalur) 

Dutta, Shri Biren (Tripura West) 19 249 268 
Dwivcdi, Shri Nageshwar 

(Machhlishahr) 5 40 46 
Gaekward, Shri Fatehsinghrao 

(Baroda) 36 161 198 
Gandhi, Shrimati Indira 

(Rae Bareli) 

Ganesh, Shri K.R. 
(Andaman & Nicobar Islands) 

Gangadeb, Shri P. (Angul) 251 1503 1755 
Ganga Devi, Shrimati 

(Mohanlalganj) 3 3 

Garcha, Shri Devinder Singh 
(Ludhiana) 55 456 511 

Gautam, Shri C.D. (Balaghat) 2 2 

Gavit, Shri T.H. (Nandurbar) 1 1 
Gayatri Devi, Shrimati (Jaipur) 1 10 11 
Genda Singh, Shri (Padrauna) 2 8 10 
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2 3 4 5 
.---------- ... 

GeMge. Shri A.C. 
(Mukundapuram) 

Geor~e. Shri Varkey 
(Kottayam) 64 383 447 

Ghosh. Shri P.K. (Ranchi) 10 10 
Gill. Sardar Mohinder Singh 

(Ferozepur) 32 JI6 348 
Giri. Shri SB. (Warangall 

Giri. Shri V. Shanker 
(Damoh) 

Godara. Shri \iani Ram (Hissarl 3 J 6 
Godfrey, Smt Marjorie 

(Nominated) 

Goenka. Shri R.N. (Vidlsha) 

Gogoi. Sbri Tarun (Jorh3.t) 14 52 66 
Gohain, Sbri c.c. 

(Arunachal Pradeshl 4 18 22 

Gokhale. Shri H.R. (Bombay 
North West) 

Gomango. Shri GiTldhar 
(Koraput) 46 306 352 

Gopal. Shri K. (Karur) 4 2 6 

Gopa!an. Shri A.K. (Palghat) 60 360 420 
Goswami. Smt Bibha Ghosh 

(Nabadwip) 22 92 114 
Goswami. Shri Dinesh Chandra 

(Gauhati) 1.\ ~9 72 
Gotkhinde. Shri Annasaheb 

(Sang\i) 29 14g 177 
Govind Das. Dr. (Jabal pur) 
Gowda. Shri O.B. Chandra 

(chikmaga\ur) 86 514 600 
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2 3 4 5 
--- .. ---.--------~-~ -------------- -----._----

Gowda, Shri Pam pan (Raichur) 2S 165 193 
Gowder. Shri J. Matha 

(Nilgiris) 6 38 44 
Guha, Shri Samar (Contai) 144 1201 6 1351 
Gupta, Shri lndrajit 

(Alipore) 146 834 2 982 
Haldar, Shri Madhuryya 

(Mathurapur) 17 201 218 
Halder. Shri Krishna Chandra 

(Ausgram) 36 226 262 
Hansda. Shri Subodh 

(Midnapore) 19 S7 106 
Hanumanthaiya, Shri K. 

(Bangalore) 

Hari Singh. Shri (Khurja) 63 479 542 
Hashim, Shri M.M. 

(Secunderabad) 6 29 35 
Hazra. Shri Manoranjan 

(Arambagh) 21 86 107 
Horo, Shri N.E. (Khunti) 76 322 398 

J~haque, Shri A. K. M. 
(Basirhat) 20 251 271 

Jadeja, Shri D.P. 
(jamnagar) 115 792 907 

Jagjiwan Ram, Shri (Sasaram) 

Jamilurrahman, Shri Md. 
( Kishanganj) 5 121 ]26 

lanardhanan. Shri C. 
(Trichur) 117 643 760 

Jeyalakshmi, Shri V. 
(Sivkasi) 

\ I , 
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2 3 4 5 
_._------- -.. _-.- -----. ----~--------

lba, Shri Bhogendra 
(Jainagar) 153 1060 2 1215 

Jba, Shri Binodanand 
(Darbhanga) 

lba, Shri Chiranjib 
(Saharsa) 25 129 154 

lbunjbunwala, Shri Bi5hwa-
natb (Chittorgarh) 72 768 ~40 

Jitendra Prasad, Shri 
(Shabjahanpur) 2 34 36 

Joarder, Shri Dinesh 
(MaIda) 29 91 120 

Joseph, Shri M.M. 
(Peermade) 84 473 557 

Joshi, Shri Jagannathrao 
(Shahjapur) YlJ 467 567 

Joshi, Shri Popatlal M. 
(Banaskantba) J 3 

Joshi, Shrimati Subhadra 
(Chandni Chowk) 2 2 

Kachwai, Shri Hukam Chand 
(Morena) 121 2108 2230 

Kadam, Shri Dattajirao 
(Hatkanlale) 2 

Kadam, Shri J.G. (Wardha) 2 15 17 
Kadannappalli, Shri Rama-

chandran (Kasargod) 41 225 266 

Kader, Shri S.A. (Bombay 
Central South) 5 5 

Kahandole, Shri Z. M. 
(Malegaon) 23 23 
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2 3 4 5 
. . ~ -._---------- --

Kailas, Dr. N.N. (Bombay 
South) 5 6 

Kakodkar, Shri Purushottam 
(Panjim) 68 358 426 

Kakoli, Shri Robin 
(Dibrugarb) 5 312 317 

Kale, Shri Saburao Jangluji 
(lalnal 

Kalyanasundaram, Shri M. 
(Tiruchirapalli) 47 129 177 

Kamakshaiah, Shri D. 
(Nellore) 4 15 19 

Kamala Prasad, Shri (Tezpur) 5 6 
Kamla Kumari, Kumari 

(Palamau) 63 698 761 
Kamaraj, Shri K. (Nagercoil) 

Karnble, Shri N.S. 
(Pandharpur) 

Kamble, Shri Tulsiram 
Dashrath (Lalur) 4 4 

Kapur, Shri Sat Pal (Patiala) 66 527 2 595 
Karan Singh, Dr. (Udhampur) 

Karni Singh, Dr. (Bikaner) 41 194 235 
Kasture, Shri Arjun Shripat 

(Khamgaon) 38 39 
Kathamuthu, Shri M. 

(Nagapattinarn) 102 537 639 
Kaul, Shrirnati Sheila 

(LuckDow) 1 
Kavade, Shri B.R. (Nasik) 3 3 
Kevichusa, Shri A. (Nagaland) 
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2 3 4 5 

Khadilkar. Shri R.K. 
(Baramati) 

Khan, Shri 1. H. (Barpeta) 

Khan. Shri Shahnawaz (Meerut) 

Khan. Shri Zulfiquar Ali 
(Rampur) 22 22 

Kinder Lal, Shri (Hardoi) 2 2 
Kiruttinan. Shri Tha 

(Sivaganja) ") 54 56 .. 
Kilku. Shri A.K. (Jhargram) 2 29 31 
Kotoki. Shri L.D. (l'owgong) 5 36 41 
Kotrashetti. Shri A. K. 

(Belgaum) 8 17 25 
Koya, Shri C. H. Mohamed 

(Manjeri) 12 123 135 
Krishna Kumari. Shrimati 

(Jodhpur) 7 58 65 
Krishna. Shri Somanahally 

Ma\1eah (Mandya) 34 105 139 
Krishna, Shri E. R. (Salem) 4 33 3!l 
Krilihnan. Shri G.Y. (Kolar) 113 711 g24 
Krishnan, Shri M. K. (Ponllani) 34 21 I 24'i 

Krilihnan, Smt. Parvathi 
(Coimbatore) 64 24'i 309 

Krishnappa, Shri M. V. (Hoskote) 15 102 117 
Kulkarni, Shri Raja 

(Bombay North-East) 33 112 145 
Kumaramangalam, Shri 

S. M. (P.,ndicherry) 

Kureel, Shri B. N. 
(Ramsanehighat) 
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Lakkappa, Shri K. (Tumkur) 122 775 897 
Lakshmanan, Shri T. S. 

(Sriperumbudur) 16 119 135 
Lakshmikanthamma, 

Shrimati T. (Khammam) 

La kshm inarayanan, 
Shri M. R. (Tindivanam) 5 67 73 

Lalji Bhai. Shri (Udaipur) 58 555 613 
Laskar. Shri Nihar (Karimganj) 95 330 425 
Limaye, Shri Madhu ( Banka) 38 606 644 
Lutfal Haque, Haji Uangirpur) 2 12 14 
Madhukar, Shri K. M. (Kesaria) 110 639 749 
Mahajan, Shri Vikram 

(Kangra) 32 173 205 
Mahajan, Shri Y. S. 

(Buldana) 18 18 
Maharaj Singh, Shri 

(Mainpuri) 2 2 
Mahata, Shri Debendra 

Nath (Purulia) 59 67 
Mahishi, Dr. Sarojini 

(Dharwar North) 

Majhi, Shri Gajadhar 
(Sundargarh) 45 274 319 

Majhi. Shri Kumar 
(Keonjhar) 5 35 40 

Malaviya, Shri K. D. 
(Domariaganj) 

Malhotra, Shri Inder J. 
(Jammu) 21 82 103 
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Malik. Shri Mukhtiar Singh 
( Rohtak) 109 633 743 

Mallanna. Shri K. 
(Madhugin) 107 649 756 

Mallikarjun. Shr i I MeJak} 2 17 19 

MandaI. Shri hgdish ~arain 
(Godda) 37 3S 

MandaI. Shri Yamuna 
Prasad (Samastipur) 8)01 503 591 

Manhar, Shn Bhagatram 
Rajaram (Jan,igir) 11 47 58 

Manjhi. Shri Bhola lJamui} 25 236 261 

Manoharan. Shri Krishnan 
(Madras North) 

Marak Shri K. (Tural 

Maran. Shri Murasoli 
(Madras South) 6 76 82 

Marandi, Shri Iswar (Rajmahal) 

Martand Singh, Shri (Rewa) II 273 284 

Maurya, Shri B. P. I Hapur) 7 7 
Mavalankar, Sbri P.G. 

(Ahmedabad) 52 423 475 
Mayathever, Shri K. (Dindigul) 

Mayavan. Shri V. (Chidambaram) 85 371 456 
Meduri, Shri Nageahwararao 

( Machilipatnam) 3 24 27 
Mehta, Dr. Jivraj (Amreli) I 

Mehta, Dr. Mahipatray (Kutch) 5 17 22 
Mehta, Shri Prasannbhai 

(Bbavnasar) 205 1473 1679 
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Melkote, Dr. G. S. (Hyderabad) 5 30 35 
Menon, Shri V. K. Krishna 

(Trivandrum) 

Minimata, Agam Das Guru 
Shirimati (Janjgir) 10 10 

Mirdha, Sbri Nathuram (Nagaur) 
Mishra, Shri Bibbuti (Motihari) 82 489 2 573 
Miahra, Shri G. S. (Chhindbara) 

Miahra, Shri Jagannath 
(Madhubani) IB 666 749 

Mishra, Shri laneshwar 
(Allahabad) 5 87 92 

Mishra, Shri L. N. (Darbhanga) 

Mishra, Shri Shyamnandan 
(Begusarai) 43 170 213 

Mishra. Shri S. N. (Kannauj) 82 598 680 
Modak, Shri Bijoy fHooghly) 9 36 45 
Modi, Shri Shrikishan (Sikar) 106 646 752 
Mody, Shri Piloo (Godhra) 51 244 295 
Mohammad Ismail, Shri 

(Barrackpore) 27 185 212 
Mohammad Tahir, Shri (Purnea) 
Mohammad Yusuf, Shri (Siwan) I 2 3 
Mohan Raj, Shri (Pol\achi) 3 21 24 
Mohan Swarup, Shri (Pilibhit) 9 90 99 
Mohanty, Shri Surendra 

(Kendrapara) 5 55 1 61 
Mohapatra, Shri Shyam Sunder 

(Balasore) 34 432 467 
Mohsin. Shri F. H. 

(Dharwar South) 
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Muhammad lsmail. Shri M. 
( Manjeri) 2 5 7 

Muhammad KhOOa Bakhsh. 
Sbri (r-.1urshid:1bad) 3 9 12 

Muhammed Sheriff. Shri 
~Periakulam) 88 428 516 

Mukherjee. Shri H. J\. 
(Calcutta North-East) 70 236 307 

Mukherjee. Shri Samar (Howrah) 57 271 2 330 
Mukherjee. Slm Saroj 

(Ketwa) :'-t :'57 411 

Munsi. Shri Priya Ranjan D.1S 

(Calcutta South) 71 504 576 
Murmu. Shri 'Yogesh eh, 

(Rajmahal) IX 18 

Murthy. Shri B. S, 
<Amalapuram) 11 95 106 

Muruganantham. Shri S, A, 
(TiT unelveli) I I X 698 !l17 

Muthuswamy. Shri M. 
(TiruchengoJa) 

Nahata. Shri Amrit IBarmer) 

Naik. Shri Balakrishna 
Venkanna (Kanara) 73 522 2 597 

Nair. Shri N. Sreekantan 
(Quilon) 20 102 122 

Nanda, Shri G, L. (Kaithal) 

Narayanan. Shri B. (Pollachi) 4 17 21 
Narendra Singh. Shri (Satna) 55 364 419 

Nayak. Shri Balcsi (Phulbani) 29 119 148 
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Nayar, Shrimati Shakuntala 
(Kaisargaoj) 

Negi, Shri Pratap Singh 
(Garhwal) 3 61 64 

Nimbalkar, Shri Rajaram 
Dadasabeb (Kolhapur) g 67 75 
Nitiraj Singh Chaudhary 

(Hoshanga bad) 17 156 173 
Noorul Huda Shri, (Kachar) 10 165 176 
Oraon, Shri Kartik 

( Lohardaga) 6 93 99 
Oraon, Shri Tuna (Jalpaiguri) 15 141 156 
Oza, Shri Ghanshyambhai 

(Rajkot) 

Pahadia, Shri Jagannath 
(Hindaun) 

Painuli, Shri Paripoornanand 
(Tehri Garhwal) 5 46 51 

P.ljaoor, Shri Aravinda Bala, 
(Pond icherry) 

Palodkar, Shri Manikrao 
(Aurangabad) 

Panda. Shri D. K. 
( Bbanjanagar) 107 582 690 

Pandey, Shri Damodar 
(Hazaribagh) 2 18 21 

Pandey, Shri Krishana Chandra 
(Khalilabad) 29 133 162 

Pandey, Shri Narsingh Narain 
( Gorakhpur) 19 90 2 III 

Pandey Shri Ramsahai 
(Rajnandgaon) 136 776 912 





Patel. Shri Nanuhhai. N. 
(Bulsar) 

Patel. Shri Natwarlal (Mehsana) 

2 

15 
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22 37 

Patel. Shri Prabhudas (Dabhoi) 44 385 429 

Patel. Shri R.R. (Dadra Nagar Haveli) 7 54 61 
Patil. Shri Anantrao (Khed) II 2g 39 

Palil. Shri CA. (Ohulia) 

Patil, Shri E.V.Vikhe (Kopergaon) 

Patl!. Shri Krishnarao (Jalgaon) 

Patil. Shri S.B. (Bagalkot) 

Patil. Shri T.A. (Osmanahad) 

Patnaik. Shri Banamali (Puri) 

Patnaik. Shri Janaki Ballva 
(Cuttack) 

Patlabhi Rama Rao. Shri S.B.P. 
I Rajahmundry) 

Peje. Shri S.L. (Ratnagiri) 

Prahobh Chandra. Shri (Gurdaspur) 

Pradhan. Shri Dhan Shah (Shahdol) 

Pradhani. Shri K. (Nowrangpur) 

Purty. Shri M.S. (Singhbhum) 

Qureshi. Shri Mohd. Shafi (Anantnag) 

21 304 

J 10 

45 374 

3 l) 

2 

4 15 

99 558 

57 533 

13 85 

89 592 

325 

13 

419 

12 

2 

19 

657 

590 
98 

681 

Radhakrishnan. Shri S. (Guddalore) 10 52 62 

Raghuramaiah. Shri K. (guntur) 

Rai. Shri Jharkhande (Ghosi) 46 285 331 

Rai. Shrimati Sahodrabai 
(Sagar) 

Rai. Shri S.K. (Sikkirn) 

3 

8 

3 

8 
• 
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Raj Bahadur. Shri 
(Bbaratpur) 

Rajangam. Shri M. (Dindigul) 2 28 30 
Rajdeo Singh. Shri (Jaunpur) 186 1371 1557 
Raju Shri M.T. (Narasakur) 

Raju. Shri P.V.G. C. (Vizagp.ltnam) 2 2 

Ram Dayal. Shri (Bljnorl 
Ram Dhan. Shri (Lalganjl 2 1 
Ram Hedaoo. Shri (Rarntek) 4 57 61 
Ram Prakash. Ch. (Ambala) 67 400 467 

Ram Sewak. Chowdhur) 
(J.l1aun) 2 3 

Ram Surat Prasad. Shri 
( Bansgaon) 1 4 6 

Ram Swarup. Shri 
IRobertsgan j) )0 10 

Ramji Ram. Shri (Akbarpur) 17 18 
Ramkanw;~r. Shri (Tonk; 37 183 220 

Rana. Shri M.R. (Broal:h) 

Ran. Smt. R Radhabai Ananda 
( Bhadrachelarn) 

Rao. Shri Bircnder Singh 
(Mohindergarh) 122 806 4 932 

Rao. Shri Jagannath 
(Chatrapur) 

Ran. Shri J. Rameshwar 
( Mahbubnagar) 

Rao, Dr. K.L. (Vijayawada) 4 55 59 
Rao. Shri K. Narayana 

(Bobbili) 61 12 
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Rao, Shri M. Satyanarayana 
(Karimnagar) I I 43 54 

Rao, Shri M.S. Sanjeevi 
(Kakinada) 38 310 348 

Rao, Dr. V.K.R. Varadaraja 
(Bellary) 

Rathia, Shri Umed Singh 
(Raigarh) 17 18 

Raut, Shri Bhola (Bagaha) 2 2 

Ravi, Shri Vayalar (Chirayinkil) 104 1223 2 1329 

Ray, Shrimati Maya (Raiganj) 2 2 

Ray, Shri Sidhartha Shankar 
(Raigang) 

Reddi, Shri P. Antony 
(Anantapur) 30 31 

Reddy, Shri B.N. (NiryaJguda) 10 62 73 
Reddy, Shri K. Kodanda Rami 

(Karnool) 14 257 271 
Reddy, Shri M Ram Gopal 

(Nizamabad) 112 664 776 
Reddy, Shri K. Ramkrishna 

(NaJgonda) 6 78 84 

Reddy, Shri P. Bayapa 
(Hindupur) 

Reddy, Shri P. Ganga 
(Adi!abad) 21 97 118 

Reddy, Shri P. Narasimha 
(Chittoor) 62 362 426 

Reddy, Shri P.V. (Kava!i) 4 4 
Reddy, Shri S.R. (Gu\barga) 
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Reddy. Shri Y. Eswara 
(Cuddapah) I II 750 X61 

Richhari)a. Dr. Govind Das 
{Jhansi) It> 99 115 

Robatgi. Shrimati Sushila 
{Bilhaur) 

Roy. Sbri Bishwanath 
(Deoria) 4 II 15 

Roy. Dr. Saradish (Bolpur) ~, _.' 9., 116 
Sadhu Ram. Chaudhary 

(Pbillaur) 6 

Saha, Shri Ajit Kumar 
(Vishnupur) 26 XX 114 

Saha, Shri Gadadhar 
(Birbhum) 17 114 131 

Saini, Shri Mulki Raj 
(Dehra Dun) IX \'., _ .... I·W 

Saito Sbri Ebrahim Sulaiman 
(Kozhikode) 

, IS 18 , 

Sakscna, Shri Shibban Ld 
( Maharajgaoj) II 46 57 

Salve, Shri N.K.P. (BetuJ) 10) 104 
Samanta, Shri S.c. (Tamluk) !n 437 520 

Sambhali, Maulana lshaque 
(Amroha) 5~ )01 356 

Saminathan, Shri P.A. 
(Gobichettipal)am) 5X 242 300 

Sangbi, Shri N.K. (Jaiore) 14R 7R7 935 
Sangiiana, Shri. (Mizoram) 1 1 

Sankta Prasad, Dr. (Misrikh) 15 g7 102 

Sarkar, Shri Sakti Kumar 
(Joynagar) 33 164 197 
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Sathe, Shri Vaunt. (Akola) 82 785 2 869 
Satish Chandra, Shri 

( Bareilly) 

Satpathy, Shri Davendra 
(Dhenkanal) 5 27 32 

Satyanarayana, Shri Biddika 
(Parvathipuram) 

Savant, Shri Shanker Rao 
(Kolaba) 90 613 703 

Savitri Shyam. Shrimati. 
(AnoIa) 65 365 430 

Sayeed, Shri P.M. 
(Lakshadweep) 7 85 92 

Scindia, Shri Madhavrao. 
(Guna) 20 36 56 

Scindia Shrimati V.R. (Bhind) 3 46 49 
Sen. Shri A.K. (Calcutta 

North West) 

Sen. Shri Ranen (Barasat) 154 768 923 
Sen, Shri Robin (Asansol) 19 155 174 
Sequeira, Shri Eralmo de. 

(Marmugao) 11 52 63 
Sethi, Shri Arjun (Bhadrak) 117 753 871 
Sethi, Shri Prakash Chand 

(Indore) 

Sezhiyan, Shri Era (Kumbakonam) 9 66 75 
Shafee, Shri A. (Chanda) I 

Shafquat Jung, Shri (Kairana) 1 

Shailani, Shri Chandra. (Hathras) 9 III 120 
Shakya, Shri Mahadeepak Singh 

(Kasganj) 51 606 657 
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Shambhu Nalh. Shri. (Said purl 
Shamim. Sbri S.A. tSrinagan 7 8 

Shankar Dc\,. Sbri tBidarl 9 9 

Shilnkaranand. Shri B. tChikodil 
Sharief. Shri C.K. Jaffcr 

(Kanakpuul 7!\ 47.~ 551 

Sharma. Shri Anlnt Prasad ( Buxnr) J 10 D 
Sharma. Dr. H.P. (Alwar) ~3 575 628 
Sharma. Shri \1.R. O":.arnaT) 2 2 

Sbarma. Shri Nawal Kishore 
(Daus.l) 101 1)05 2 IOOg 

Sharma. Shri R.:--'; (Dhanbad) 6 3h 44 
Sharma, Shri R.R. ( Banda) I~ 1'\ 99 

Sharma. Dr. Shankar Dayal 
(Bhopal) 

Shashi Bhushan, SllrI (S,luth 
Delhi) 103 766 5 ~74 

Shastri, Shri Biswanaryan 
(Lakhimpur) 23 144 167 

Shastri. Shri Rajaram (Varanasi) I 

Shastri, Swami RamananJ tBijnor) ... 4 
Shastri, Shri Ramavalar (Palna) 194 1761 1l)55 

Shastri. Shri Sheo Pujan 
(Bikramganj) ., I X 21 

Shastri. Shri Shiv Kumar (Aligarh) 65 41X 4li3 

Shenoy. Shri P. Ranganath (Udipi) 36 40~ 444 
Sher Singh, Shri (Jhajjar) 2 2 

Shetty. Shri K.K. (Mangalore) 
Shinde. Shri Annasaheb P. 

(Ahmadnagar) 



Shivappa, Shri Nuggehalli (Hassan) 
Shukla, Shri B.R. (Bahraich) 

2 

39 
24 

Shukla, Shri Vidya Charan (Raipur) 

Siddaya, Shri S.M. (Chamarajanagar) 15 

Siddheshwar Prasad, Shri 
(Nalanda) 

Singh, Shri Awdhesh Chandra 
(Farrukhahad) 

Singh, Shri Babunath (Surguja) 

Singh, Shri Chandra Shekhar 
(Jehanabad). 

Singh. Shri Dharamgaj (Shahabad) 

Singh. Shri Digvijaya Narain 
(Hajiuur) 

Singh. Shri Hari Kishore (Puri) 

Singh. Shri Kedar Nath (Sultanpur) 

Singh, Shri N. Tomhi (Inner 
Manipur 

Singh, Shri Ram Deo (Mahrajganj) 
Singh, Shri Ram Shekhar Prasad 

(Chapra) 

Singh. Shri Rana Bahadur (Sidhi) 

Singh, Dr. Rudra Pratap 
(Bara banki) 

Singh, Shri Sant Bux (Fatehpur) 

Singh, Shri Shankar Dayal 
(Chatra) 

Singh, Shri S N. (Jhunjhunu) 

Singh, Shri Surendra Pal 
(Bulandshahar) 

32 

21 

50 

77 

87 

9 

3 

147 
297 

183 

7 

5 
3 

392 
26 

21 

2 

245 
13 

218 

669 
116 

4 

149 

5 

186 
321 

198 

8 

5 
3 

424 
26 

24 
497 

2 

267 

14 

268 
702 

756 
125 
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-------._.,-_. --- . 

Singh, Shri Vijay Pal 
(Muzafi"arnagar) 19 ID 102 

Singh, Shri Vishwanath Pratap 
(Phulpur) 19 209 228 

Sinha, Shri CM. (Mayurbhanj) 10 1 1 
Sinha, Shri Dhararn Bir (Barh) 

Sinha, Shri Nawal Kishore 
(Muzaff arpur) 46 251 298 

Sinha, Shri R.K. (Faizabad) '" -,- lIn 213 

Sinha, Shri Satyendra Narayan 
(Aurangabad) 9 64 73 

Si\'asamy, Shri M.S. (Tiruchendur) .'4 239 273 

Sohan Lal, Shri T. (Karol Bagh) 19 19 

Sokhi, Sardar Swaran Singh 
(Jamshedpur) 40 441 41:>1 

Solanki, Shri Praviiinh (Anand) 8 87 95 

Solanki, Shri Sornchand (Gandhi-
nagar) 10 213 223 

Sarnasundaram, Shri S.D. 
(Thanjavur) 161 161 

Sonar, Dr. A.G. (Rarntekl 

Stephen, Shri C.M. (Mavattupuzha) 5 11 16 

Subramaniarn, Shri C. (Krishnagiri I 

Subravelu, Shri K. (Mayuram) 5 6 

Sudarsanam, Shri Maddi 
(Narasaraopet) Hi 77 95 

Sunder Lal, Shri (Saharanpur) 

Suryanarayana, Shri K. (Kluru) 28 271 300 

Swaminathan, Shri R.V. (Madurai) 81 596 677 

Swamy. Shri Sidrameshwar 
(Koppal) 
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Swaran Singh. Sardar (Jullurnlur) 

Swatantra. Shri Teja Singh 
(SangrUf) 13 54 67 

Swell, Shri G.G. (Shillong) . 

Tayyab Hussain. Shri (Gurgaon) 

Tewari, Shri Kamal Nath (Bettiah) 

Tcwari. Shri S.S. (Etawah) 

Thakre. Shri S.B. (Yeotmal) 

Thakur. Shri Krishanarao (Chimur) 2 2 
Thankappan. Shrimat Bharga\'i 

(Adoor) 86 957 1043 
Thc\'ar. Shri P.K.M. (Ramanatha-

puram) 

Tiwari. Shri Chandra Bhal Mani 
(Balrampur) 2 21 23 

Tiwari. Shri R G. (Bilaspur) 

Tiwary, Pandit D.N. (Gopalganj) 6 35 41 
Tudu, Shri Manmohan 

(Mayurbhanj) 

Tula Ram. Shri (Ghatampur) 4 4 
Tulmohan Ram Shri (Araria) 

Tulsiram, Shri V. (Peddapalli) 

Uikey, Shri M.G. (Mandla) 1 
Ulaganambi. Shri R.P. (Veil ore) 18 202 220 
Unnikrishnan. Shri K.P. (Badagara) 22 77 99 

Vajpayee, Shri Atal Bihari 
(Gwalior) 104 371 476 

Verabasappa, Shri T.V. Chandra-
sekarappa. (Shimoga) 1 6 7 
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Veeriah. Shri K. (Pudukkottail 

Vekaria. Shri N.R. (Junagarh) 139 788 927 
Venkatasubbaiah. Shri P. 

(Nandyal) 57 397 454 

Venkatswamy. Shri G. ISidJipell 12 39 51 
Verma. Shri Balgovind (Kheri) 

Verma. Shri Phool Chand (Ujjain) 92 659 751 
Verma. Shri Sukhdeo Prasad 

(Nawada) 97 1\68 965 
Vidyalankar. Shri Amarnath 

(Chandigarh) :' 42 47 
Vilal, Shri Ram Chandra 

(Baghpatl 12 JJ 45 

Virbbadra Singh. Shri (Mandi) 34 249 2!O 
Viswanathan, Shri G. IWandi\\ash) 5 27 32 

Yada .. '. Shri (handrajit (Azamgarh) 
Yadav, Shri D.P, I Monghyr) 

Yadav, Shri G.P. (Katihan 35 342 377 

Yada ... , Shri Karan Singh (BudaunJ 

Yadav, Shri N.P. (Sitamarhi) 3 3 
Yadav, Shri R.P. (Madhipura) 30 264 2lJ4 

Yada .... Shri Sarad Uabalpur) 8 49 57 

Yadav, Shri Shiv Shankar Prasad 
(Khagaria) 2 14 16 

Yajnik, Shri Indulal 
(Ahmedabad) 



5 
LEGISLATION 

A Bill is a draft of a legislative proposal, put in proper form 
which, when passed by both the Houses of Parliament and 
assented to by the President, becomes an Act. 

The legislative pr:)cess starts with the introduction of a Bill 
in either House of Parliament, Lok Sabha or Rajya Sabha. A 
Bill can be introduced either by a Minister or by a Private 
Member. In the former case, it is known as a Government 
Bill and, in the latter case, it is known as a Private-Member's 
Bill. Money Bills (e.g. Bills which contain only provisions for 
the imposition and abolition of taxes, Bills for appropriation of 
moneys out of the Consolidated Fund, etc.) can be introduced in 
Lok Sabha only. 

After the Bill is passed by one House, it is sent to the other 
House for concurrence. In regard to Money Bills, Lok Sabha 
has got the exclusive power to legislate and Rajya Sabha can 
only recommend amendments therein and must return such a 
Bill to Lok Sabha within fourteen days from the date of its re-
l:eipt. It is open to Lok Sabha to accept or reject any or all 
of the recommendations of Rajya Sabha with regard to a Money 
Bill. If a Money Bill passed by Lok Sabha and transmitted to 
Rajya Sabha for its recommendations is not returned to Lok 
Sabha within the said period of fourteen days, it is deemed to 
have been passed by both the Houses at the expiration of the 
said period in the form in which it was passed by Lok Sabha. 

If a Bill passed by one House is rejected by the other 
House or, the Houses have finally disagreed as to the amend-
ments to be made in the Bill, or, more than six months elapse 
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from the date of the reception of the Bill hy the other House 
without the Bill being passed by it, the President may call a 
joint sitting of the two Hlluses to rostll\'e the deadlock. If. at 
the joint sitting t)f the Houses. the Bill is pas~ed by a majority 
of the total number of memhers of hoth the Houses present and 
,'oting. with the amendments. if any. accepted hy them, the Bill 
is deemed to have been passed hy hoth the Hou'ies. 

When a Bill is passed by both the Houses. it i~ sent for 
President's assent. The Bill bel:omes an Act only after the 
President's assent has been given theret,l. 

The President can give his assent or withhold his assent to 
a Bill. The President can also return the Bill (except a Money 
Bill) with his recommendations t(l the Houses for recllnsidera-
tion. and If the Houses pass the Billllgain with or without 
amendments. the Bill has to be ;lssented ttl hy the President. 
However, in the case of a Bdl to amend the Constitution. after it 
is passed by the Houses with the requisite special majority and, 
where necessary. ratified hy the States. the President has to 
accord his asSent therettl. 

Legislation by lifth Loll; Sahha : 
During the tenure llf the Fifth Lok Sabha. a large number 

of legislative mea~ures pertaining to administrative. financial. 
economic and social spheres were brought on the Statute Book. 
The number of enactments aggregated 4~~. of which 173 related 
to fmancial subjects. The Constitution was amended nineteen 
times. beginning with Constitution (Twenty-fourth Amendment) 
Act, 1971. The Constitution (Forty-second Amendment) Act, 
1976 was the last in the series of amendments to the Constitution 
during the tenure of the Fifth Lok Sabha. 

Among the important enal:tments in the administrati"e field, 
mention may be made of the Maintenance of Internal Security 
Act, 1971 the Comptrol1er and Auditor-General's (Duties, 
Powers and Conditions of Service) Act. 1971, the Prevention of 
Insults to National Honour Act, 1971, the North Eastern Areas 
(Reorganisation) Act, 1971. the Rulers of Indian States (Aboli-
tion of Privileges) Act, 1972, the Former Secretary of State 
Service Officers (Cond itions of Service) Act, 1972, and the 
Departmentalisation of Union Accounts (Transfer of Personnel), 
Act, 1976. 
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In the economic field the important enactments passed were 
the Additional Emoluments (Compulsory Deposit) Act, 1974, the 
Compulsory Deposit Scheme (Income-tax Payers) Act, 1974; the 
Conservation of Foreign Exchange and Prevention of Smugg-
ling Activities Act. 1974, the Voluntary Disclosure of Income 
and Wealth Act. 1976, and the Smugglers and Foreign 
Exchange Manipulators (Forfeiture of Property) Act, 1976. 

In the social and welfare fields, mention may be made of the 
Medical Termination of Pregnancy Act, 1971, the Homoeopathy 
Central Council Act, 1973. the Water (Prevention and Control of 
Pollution) Act, 1Y74. the Cigarettes (Regulation of Production, 
Supply and Distrihution) Act, 1975, the Payment of Bonus 
(Amendment) Act, 1972: the Bonded Labour Sy<;tcm (Aboli-
tion) Act. 1976. the Equal Remuneration Act, 1976, the 
Marriage Laws (Amendment) Act, 1976, and the Untouchability 
(offences) Amendment and Miscellaneous Provisions Act, 1976. 

In the legal, judicial and parliamentary fields, the notable 
pieces of legislation were the Code of Civil Procedure (Amend-
ment) Act. 1973. the Code of Criminal Procedure Act, 1974, the 
Economic Offences (Inapplicability of Limitation) Act, 1974, the 
Contempt 0\ Courts Act, 1971. the Supreme Court (Enlargement 
of Criminul Appellate Jurisdiction) Amendment Act, 1972, the 
Salaries and Allowances of Members of Parliament (Amend-
ment) Act, 1972, the Presidential and Vice-Presidential 
(Amendment) Act, 1974. the Parliamentary Proceedings (Protec-
tion of Publication) Repeal Act. 1976, the House of the People 
(Extension of Duration) Act. 1')76, the Kerala Legislative 
Assembly (Extension of Duration) Act, 1975, and their 
subsequent amendments. 

Other nota ble pieces of legislation made by the Fifth Lok 
Sabha were the Coking Coal Mines (Nationalisation) Act, 1972, 
the Oil Industry (Development) Act. 1974, the Hire-Purchase Act, 
1972, the Newspapers (Price Control) Act, 1972, the Sick Textile 
Undertakings (Taking Over of Management) Act, 1972, the 
Antiquities and Art Treasures Act, 1972. and the Foreign Con-
tribution (Regulation) Act, 1976. 
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STATEMENT 17 

ACTS PASSED BY PARLIAMENT DURING THE 
FIFTH LOK SABHA 
(arranged subject-wise) 

(Arts indicattd with as terisk ,I' were treated as Money or 
Financial Bills) 

I. ADMINISTRATION 

I. The State of Him.tchal Pradesh (Amendment) Act, 1971 
(15 of 1971). 

2. The Mysore State Legislature (Delegation of Powers) Act, 
1971 (23 of 1971). 

3. The Delhi Sikh Gurdwaras (Management) Act, 1971 
(24 of 1971). 

4. The Maintenance of Internal Security Act, 1971 (26 or 
1971 ). 

5. The West Bengal State Legislature (Delegation of Powers) 
Act, 1971 01 of 1971). 

6. The Gujarat State Legislature (Delegation of Powers) Act, 
1971 (35 of 1971). 

7. The Punjab State Legislature (Delegation of Powers) Act, 
1971 (36 of 1971). 

8. The Pu blic Premises (Eviction of Unauthorised Occupants) 
Act. 1971 (40 of 1971). 

9. The Comptroller and Auditor General's (Duties, Powers 
and Conditions of Service) Act, 1971 (56 of 1971). 

10. The Uttar Pradesh Cantonments (Control of Rent and 
Eviction) (Repeal) Act, 1971 (68 of 1971). 

11. The Prevention of Insults to National Honour Act, 1971 
(69 of 1971). 

12. The Manipur (Hill Areas) District Councils Act, 1971 
(76 of 1971). 

13. The Commission of Inquiry (Amendment) Act, 1971 
(79 of 197 I). 
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14. The North Eastern Areas (Reorganisation) Act. 1971 
(81 of In I). 

15. The Delhi Sikh Gurdwaras ACI. 1971 H~2 of 1971). 
1ft. The Government of Union Territories (Amendment) Act. 

1971 (83 of 19711. 

17. The North Eastern Council Act. 1971 (84 of 1971 I. 
18. The Deparlmental Inquiries (Enforcement of Attendance 

of Witnesses and Productil'n of Documents) Act. 1972 
(18 of 19721. 

19. The Cant(lnments (Extension of Rent Control Laws) 
Amendment Act. 1l}72 (22 (If 19721. 

20. The Secunderahad and Aurangabad Cantonments House 
Rent Control Law (Repc;111 Act. 1972 (23 of 1972). 

21. The "atil,";!1 Service Act. 19-:'2 (2S of I(Ph 

22. The Delhi Lands f Restrictwns (In Transfer) Act. 1l}72 
(30 of 19721. 

23. The Criminal Law (Amendment) Ad. 1l}72 (.II of 1972). 

24. The Delhi Cooperative Societies :\cl. 1972 (35 of 1972). 
25. The Punja h New Capital (Periphery) Control (Chandigarh 

Amendment) Act, 1972 (49 of 19721. 

26. The Rulers of Indian States (Abolition of Privileges I Act, 
1972 (54 of 1972 J. 

27. The Former Secrelary of State Service Ofllcers (Condi-
tions of Service I Act. 1972 (59 of 1(72). 

28. The Mulki Rules Act. 1972 (79 of 11}72) 

29. The Requisitioning and Acqui'iilion of Immovable Pro-
perty (Amendment) Act, 1973 (I of 1(7)). 

30. The Andhra Pradesh State Legi~bture (Delegation of 
Powers) Act. 197) (8 of 1973). 

31. The Capital of Punjab (Development and Regulation) 
(Chandigarh Amendment) Act, 1973 (17 of 1973). 

32. The Orissa State Legislature (Delegation of Powers) Act, 
1973 (20 of 1973). 
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33. The Manipur State Legislature (Delegation of Powers) 
Act, 1973 (23 of 1973). 

34. The Mysore State (Alteration of Name) Act, 1973 (31 of 
1973). 

35. The Uttar Pradesh State Legislature (Delegation of Pow-
ers) Act, 1973 (33 of 1973). 

36. The Laccadive, Minicoy and Amindivi Island~ (Alteration 
of Name) Act. 1973 (34 of 1973). 

37. The Mulki Rules (Repeal) Act, 1973 (6g of 11)73). 

3g. The North-Eastern Area~ (Reorganisation) Amendment 
Ad, 1974 (g of 19741. 

3<). The Gujarat State Legislature (Delegation of Powers) Act, 
197~ (11 of 1(74). 

40. The Delhi Sikh Gurdwaras (Amendment) Act, 1974 
(46 of 1974). 

41. The East Punjab U ('ban Rent Restriction Act (Extension 
to Chandigarh) Act, 1974 (54 of 1974). 

42. The Delhi Municipal Corporation (Amendment) Act, 
1974 (55 of 1974). 

43. The Punjab Municipal (Chandigarh Amendment) Act, 
1974 (59 of 1974 ). 

44. The Requisitioning and Acquisition of Immovable Pro-
perty (Amendment) Act. 11)75 (2 of 19751. 

45. The North-Eastern Areas (Reorganisation) Amendment 
Act. 1975 (3 of 1975). 

46. The All-India Services Regulation (Indemnity) Act, 1975 
(19 of 1975). 

47. The All-India Services (Amendment) Act, 1975 (23 of 
1975). 

48. The Former Secretary of State Service Officers (Condi-
tions of Service) Amendment Act. 1975 (24 of 1975). 

49. The Government of Union Territories (Amendment) Act, 
1975 (29 of 1975). 
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50. The Nagaland State Legislature (Delegation of Powers) Act, 
1975 (31 of 1975). 

51. The Maintenance of Internal Security (Amendment) Al.:t, 
1975 (39 of 19751. 

52. The Delhi Development (Amendment) Act. 1976 (4 of 
1976 ). 

53. The Maintenance of Internal Security (Amendment) Act, 
197(-1 (14 of 1976). 

54. The Delhi Land Holdings (Ceiling) Amendment Act, 
1976 (\5 of 1976). 

55. The Delhi Rent Cnntrll\ (Amendment} Act. 1976 (18 of 
1976). 

56. The Urban Land (Ceiling and Regulatilm) Act. 1976 (33 
of 1976). 

57. The Tamil Nadu State Legislature (Delegation of Powers) 
Act, 197(-1 (41 of 1976). 

58. The Gujarat State Legislature (Delegation of Powers) Act, 
1976 (44 of 1976). 

59. The Comptroller and Auditor General's (Duties. Pl)Wer~ 

and Condition~ of Service) Amendment Act. 1976 (58 of 
1976). 

60. The Departmentali~a(ion of union Accounts (Tran~fcr of 
Personnel) Act, 1976 (59 of 1976). 

61. The Disturbed Area:. (Spel.:ial Court!» Act, 1976 (77 of 
1976). 

62. The Maintenance of Internal Security (Second Amend-
ment) Act, 1976 (711 of 1976). 

63. The President's Pen~ion (Amendment) Act, 1976 (79 of 
1976). 

64. The Territorial Waters, Continental Shelf Exclusive 
Economic Zone and other Maritime Zone Act, 1976 (80 
of 1976). 

65. The Government of Union Territories (Amendment) Act, 
1976 (86 of 1976). 



167 

II. AGRICULTURE 

I. The Agricultural Refinance Corporation (Amendment) 
Act. 1971 (39 of 1971). 

2. The Riee·Milling Industry (Regulation) Amendment Act, 
1972 (47 of 1972). 

3. The Wild Life (Protection) Act, 1972 (53 of 1972). 
4. The Seeds (Amendment) Act, 1972 (55 of 1972). 

5. The Food Corporations (Amendment) Act, 1972 (67 of 
1972). 

6. The National Co-operative Development Corporation Act, 
1973 (32 of 1973). 

7. The Agricultural Refinance Corporation Amendment Act, 
1973 (37 of 1973). 

8. The National Co-operative Development Corporation 
(Amendment) Act, 1974 (3 of 1974). 

9. The Agricultural Refinance Corporation (Amendment) 
Act. 1975 (45 of 1975). 

10. The Levy Sugar Price Equalisation Fund Act, 1976 (31 of 
1976). 

11. The Warehousing Corporations (Amendment) Act, 1976 
(42 of 1976). 

12. The Delhi Agricultural Produce Marketing (Regulation) 
Act, 1976 (87 of 1976). 

III. BANKING, CURRE:\CY AND INSURANCE 

1. The General Insurance (Emergency Provisions) Act, 1971 
(17 of 1971). 

2. The Emergency Risks (Goods) Insurance Act, 1971 (50 of 
1971). 

3. The Emergency Risks (Undertakings) Insurance Act, 1971 
(51 of 1971). 

4. The Small Coins (Offences) Act, 1971 (52 of 1971). 
5. The General Insurance (Emergency Provisions) Amend-

ment Act, 1972 (27 of 1972). 
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6. The General Insurance Business (Nationalisation) Act, 
1972 (57 of 1971). 

7. The Reserve Bank of InJia (Amendment) Act, 1973 (44 
of 1973). 

8. The State Bank Laws (Amendment) Act, 1973 (48 of 
197_~). 

9. The Small Cl)ins (Offences) Amendment Act, 1974 (49 of 
1974). 

10. The Reserve Bank of InJia (Amendment) Act. 1974 (51 
of 1974). 

11. The Employees' State Insurance (Amendment) Act, 1l}75 
(38 of 1975). 

12. The Banking Service CommIssion Act, 1975 (42 of 1975). 

13. The Indian Coinage (Amendment) Act, 1975 (47 of 19751. 

14. The Regional Rural Banks Ad, 1976 (21 of 1(76). 

15. The Life Insurance Corporation (Ml)dification of Settle-
menn Act, 1976 (72 of 19761. 

16. The Banking and Public Financial Institutions Laws 
(Amendment) Act, 1970 n~ of 1976). 

IV. COMMERCE A~D INDUSTRY 

1. The I mports and Exports (Control) Amendment Act, 1971 
(7 of 1971). 

2. The Gold (Control) Amendment Act, 1971 (21 of 11)71). 

3. The Forward Contracts (Regulation) Amendment Act, 
1971 (53 of 1971). 

4. The Companies (Surcharge on Income-tax) Act, 1971 
(62 of 1971). 

5. The Jayanti Shipping Company (Acquisition of Shares) 
Act, 1971 (63 of 1971). 

6. The Asian Refractories Limited (Acquisition of Undertak-
in I) Act, 1971 (65 of 1971). 

7. The Essential Commodities (Amendment) Act, 1971 (66 
of 1971). 
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8. The Industries (Development and Regulation) Amendment 
Act, 1971 (72 of 1971). 

9. The Companies (Amendment) Act, 1971 (ISO of 197]). 
10. The Indian Copper Corporation (Taking over of Manage-

ment) Act, 1972 (II of ] 972). 

II. The Marine Products Export Development Authority Act, 
1972(13 ofln2). 

12. The Newspapers (Price Control) Act, 1972 (15 of 1972). 

13. The Hire-Purchase Act, 1972 (26 of 1(72). 

14. The Indian Iron and Steel Company (Taking over of 
Management) Act, 1972 (50 of 1(72). 

15. The Indian Copper Corporation (Acquisition of Vnder-
taking) Act, 1lJ72 (58 of 1972). 

I (I. Sick Textiles Undertakings (Taking over of Management) 
Act, Jl)72 (72 of 1972). 

17. The Industrial Finance Corporation (Amendment) Act, 
1972 (74 of 1972). 

18. The Industrial Development Bank of India (Amendment) 
Act, 1972 (75 of 1972). 

II). The State Financial Corporations (Amendment) Act, 1972 
(77 of 1lJ72). 

20. The Richardson and Cruddas Limited (Acquisition and 
Transfer of V ndertak ing) Act, 1972 (78 of 1972). 

21. The Textiles Committee (Amendment) Act, 1973 (51 of 
11)73). 

" The Alcock Ashdown Company Limited (Acquisition of 
Undertakings) Act, 1973 (56 of 1(73). 

23. The Burn Company and Indian Standard Wagon Com-
pany (Taking over of Management) Act, 1973 (57 of 
1973). 

24. The Industries (Development and Regulation) Amendment 
Act, 1973 (67 of 1973). 

25. The Esso (Acquisition of Undertakings in India) Act, 1974 
(4 of 1974). 
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26. The Essential Commoditie5 (Amendment) Act, 1974 (30 
l)f 19741. 

27. The Industries (Development and Regulation) Amendment 
Act, 1974 (.'2 of I 97·H. 

28. The Alcllck Ashdl)\lin Company Limited (Acquisition of 
Undertakings) Amendm:'lt Act. 1Q14 (J.~ of 19741. 

29. The Companies (TcmpMJry Rc,trictillllS on Di\idcnds) 
Act. 1974 .. -5 of 19741. 

30. The Indian Irpn and Steel C\)mpany (Taking over I)f 
Management) Amendment ;\l't. 1974 (J6 (If 1974). 

31. The ES'>l) (Acquisitinn 11f Undcrtaking~ in India) Amend-
ment .-\Ct. 1974 (40 1)1' 1974). 

32. The Cl1mpanies tAmendment) Act. 1974 (41 of 1(74). 

33. The Sick Textile Undertakings (Nati.malisation) Act, 1974 
(57 of 1974). 

34. The Tuhaccl' Board Act, 1975 (4 of 1975). 

35. The Companies (Tempor.lry Restrictions on Dividends) 
Amendment Act. 1')75 (2S of 1975). 

36. The Burmah Shell (Acqui,ition of Undertakings in India) 
Act, 1976 (2 of 1976). 

37. The Imports and E1tp.lf(S (Control) Amendment Act, 1976 
(12 of 1976). 

38. The As~am Sillimanite Limited (Acquisition and Transfer 
of Refractory Plant) Act. 1976 (22 of 1976). 

39. The Indian Standards Institution (Certification Marks) 
Amendment Act, 1976 (54 of 1976). 

40. The Standards of Weights and Measure:; Act, 1976 (60 of 
1976). 

41. The Tea (Amendment) Act, 1976 (75 of 1976). 

42. The Indian Iron and Steel Company (Acquisition of 
Shares) Act, 1976 (89 of 1976). 

43. The Essential Commodities (Amendment) Act, 1976 (92 of 
1976). 
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44. The Braithwaite and Company (India) Limited (Acquisi-
tion and Transfer of Undertakings) Act, 1976 (96 of 1976). 

45. The Burn Company and Indian Standard Wagon Com-
pany (Nationalisation) Act, 1976 (97 of 1976). 

46. Thc Laxmirattan and Atherton West Cotton Mills (Taking 
over of Management) Act. 1976 (98 of 1976). 

47. The Metal Corporation (Nationalisation and Miscellane-
ous Provisions) Act, 1970 (100 of 1976). 

48. The Electricity (Supply) Amendment Act, 1976 (115 of 
1976). 

V. CO:\STITUTlO:r\AL 

I. The Constitution (Twenty-fourth Amendment) Act, 1971. 

2. The Constitution fTwc.:nty-fifth Amendment) Act, 1971. 

3. The Constitution (Twenty-sixth Amendment) Act, 1971. 

4. The Constitution (Twenty-sevcnth Amendment) Act, 1971. 

5. The Constitution (Twenty-eighth Amendment) Act, 1972. 

6. The Constitution (Twenty-ninth Amendment) Act, 1972. 

7. The Constitution (Thirtieth Amendment) Act. 1972. 

8. The Constitution (Thirty-first Amendment) Act, 1973. 

9. The Constitution (Thirty-second Amendment) Act, 1974. 

10. The Constitution (Thirty-third Amendment) Act, 1974. 

II. The Constitution (Thirty-fourth Amendment) Act. 1974. 

12. The Constitution (Thirty-fifth Amendment) Act, 1974. 

13. The Constitution (Thirty-sixth Amendment) Act. 1975. 

14. The Constitution (Thirty-seventh Amendment) Act, 1975. 

15. The ConstitutIOn (Thirty-eighth Amendment) Act, 1975. 

16. The Constitution (Thirty-ninth Amendment) Act. 1975. 

17. The Constitution (Fortieth Amendment) Act. 1976. 
18. The Constitution (Forty-first Amendment) Act, 1976. 

19. The Fifth Schedule to the Constitution (Amendment) Act, 
1976 (101 of 1976). 
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20. The Constitution (Forly-second Am n dment) Act, 1676. 

\'1. DEFE~("E 

I. The Defence of India Act. 1971 (42 l)f 19711. 

~ The Arms IAmendment) Act. 1971 (~5 of 1971). 

3. The Naval and Aircraft Prize Act. 19'71 (59 of 1(71). 

4. The Armed Forces (Assam and Manipur) Special Powers 
(AmeDdmeDt) Act, 1972 (70 of 1972). 

~. The Seaward Artillery Practice (Amendment) Act. 1973. 
(3 of 1')73). 

(i. The Indian WMks of Defence (Amendment) Act. 1974 
(50 of 19741. 

7. The Navy tAmendmentl Act. 1974 (~~ of 1974\. 

R. The Air Force and Army laws (Amendment) Act. 1'175 
t 13 of 1975). 

9. The Defence of India (Amendment) Act. 197~ /32 of 
19"''i1. 

10. The National Cadet Corps (Amendment) Act. 1975 (50 of 
1975). 

I. 
., 
~ .' . 

4. 

5. 

6. 

7. 
8. 

VIT. I:DUCATION 

The Viwa-Hharati (Amendment) Act. 1971 (57 of 19711. 

The Arc h itects Act, 1972 (20 of 19721. 

The University Grants Commission (Amendment) Act. 
1972 (33 of 1972). 

The Aligarh Muslim University (Amendment) Act, 1972 
(34 of 1972 J. 

The Victoria Memorial (Amendment) Act. 1972 (40 of 
1972). 

The Delhi University (Amendment) Act. 1972 (48 of 1972). 

The Antiquities and Art Treasures Act, 1972 (52 of 1972.) 

The Delhi School Education Act, 1973 (18 of 1973). 
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9. The North· Eastern Hill Universities Act, 1973 (24 of 
1973 ). 

10. The Delhi Urban Arts Commission Act, 1974 (I of 1974). 

II. The University of Hyderahad Act, 11.)7409 of 1974). 

12. The Rampur Raza Library Act, 1975 (22 of 1975). 

D. The National Library of India Act. 1976 (76 of 1976), 

14. The Antiquities and Art Treasures (Amendment) Act, 
1<)76 (R2 of 1976). 

VIII. FXTERNAL AFFAIRS 

I. The Diplomatic Relations (Vienna Convention) Act, J 972 
(43 of 1(72). 

" The Diplomatic and Consular Officers (Oaths and Fees) 
(Extension to Jammu and Kashmir) Act, 1973 (2 of 1973). 

J. The Tokyo Convention Act. 1975 (20 of 1(75). 

4. The Foreign Contrihution (Regulation) Act, 1976 (49 of 
197(-'1. 

IX. FISCAL AND FINANe}: 

*1. The Appropriation (Railways) Vote on Account Act. 1971 
( I of 19711. 

*2. The Appropriation (Railways) Act, 1971 (20 of 1971), 

*3. The Manipur Appropriation (Vote on Account) Act, 1971 
(3 of 1971). 

*4. The Manipur Appropriltion Act. 1971 (4 of 197)). 

*S. The Appropriation Act, 1971 (S of 1971). 

*6. The Appropriation (Vote on Account) Act, 1971 (6 of 
197)). 

*7. The Orissa Appropriation (Vote on Account) Act, 1971 
(8 of 1971). 

*It The Orissa Appropriation Act, 1971 (9 of 1971). 
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*9. The Mysore Appropriation (Vote on Account) Act, 1971 
(100fI971). 

*10. The Mysore Appropriation Act, 1971 (II of 1971). 

*11. The West Bengal Appropriation (Vote on Account) Act, 
1971 (I:! of 1971), 

*12. The West Bengal Appropriation Act. 1971 (D of 1971). 

*13, The Finance A(t, 1971 (14 of 19711. 

*14 The \1anipur Appropriation (No. 21 Act, 1971 (18 of 
19711. 

*15. The Appropriation I Railways) No.2 Act. 1971 (19 of 
1(71). 

*16. The Bengal Finance (Sales Tax) (Delhi Validation of 
Appointmcnh ,lIld Proceedings I Act. 1971 (20 of 1971). 

*17. The Punjab .-\ppropriation Act. 1971 125 of 19711. 

*I~. The \1YSt)re Appropriati,1n (No.2) Act, 1971 (27 of 
19'711. 

*19. The West B~ngal Appr,1priatipn I No.2) Act, 1971 (28 of 
1971 ). 

*20. The Gujarat AppropriatIon Act. Inl (29 of 1971). 

*21. The Appropriation (:\0. 2) Act. 19711300f Inl). 

* 22. The Finance (No.2) Act, 1971 (32 (If 1971). 

*23. The Central BoarJ of Direct Taxes I Validation of Pro-
ceedings) Act. 1971 1.'7 of 1(71). 

*24. The Appropriation (No.3) Act. 1971 /38 of 1971). 

*25. The Stamp and Excise Duties (Amendment) Act, 1971 
(44 of 1971). 

*26. The Tax 00 Po!>tal Articles Act, 1971 (47 of 1971). 

*27. The Inland Air Tla\el Tax Act. 1971 (48 of 1971). 

*28. The Appropriation (Railways) No.3 Act. 1971 (58 of 
1971 ). 

*29. The Appropriation (No.4) Act, 1971 (60 of 1971). 

*30. The Punjab Appropriation (No.2) Act, 1971 (61 of 
1971). 
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·31. The Indian Tariff (Amendment) Act, 1971 (67 of 1971). 

·)2. The Union Territories Taxation Laws (Amendment) Act, 
1971 (73 of 1971) . 

• )) The Appropriation Act, 1972 (I of 1972). 

*34. The Appropriation (No. 21 Act, 1972 (2 of 1972). 

·35. The Appropriation (Railways I Act, 1972 (3 of 1972). 
*)6. The Appropriation (Railways) No.2 Act. 1972 (4 of 

1972). 

*37. The Appropriation (Railv,,·aysl Vote on Account Act, 
1972 (5 of 1(72). 

*)8. The Appropriation (Vote on Account) Act, 1972 (6 of 
1972). 

*)9. The Contingency Fund of India (Amendment) Act. 1972 
(10 of 1(72) 

*40. The Appr(lpriation (No . .') Act, 1972 (14 of 1972). 

·41. The Finance Act. 1972 () 6 of 1972). 

*42. The Arrrnpri:ltion (R:lilways) No. 3 Act. 1972 (17 
of 1972). 

*43. The Taxation Laws ([xten~ion Il) Jammu and Kashmir) 
Act. 1972 (25 of 1972). 

·44. The Income Tax (Amendment) Act, 1972 (41 of 1972). 

*45. The Public Debt (Amendment) Act. 1972 (44 of 1972). 
*46. The Taxation Laws (Amendment) Act, 1972 (45 of 1972). 

·47. The Appropriati(1I1 (No.4) Act, 1972 (51 of 1972). 

·48. The Khadi and other Handloom Industries Development 
(Additional Excise Duty on Cloth) Amendment Act, 
1972 (60 of 1972). 

·49. The Central Sales Tax (Amendment) Act. 1972 (61 of 
1972). 

·50. The Appropriation (Railways) No. 4 Act. 1972 (63 of 
1972). 

*51. The Appropriation (Railways) No.5 Act, 1972 (64 of 
1972). 
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*5~. The Appwpriation (No.5) Act. 1972 (65 of 1972). 

*:'3. The Appropriatil)n INI). 6) Act. 1972 (h6 of 1(72). 

*5·t The Indian Tariff (Amendment) Act. 1972 (73 of 1972). 

*55. The Appropriation (Vote on Account) Act. 197J (4 of 
1973). 

*56. The Appropriatilln Act, II}".; (:' of 1(73). 

*57. The Appropriation (Railwaysl Act. 1473 (6 of 1973). 

*58. Appropriation tRail ... ·ays) No. ~ Act. 1973 (7 of 1(73). 

*59. The Andhra Pradesh Appropriation (Vote on Accl)unt) 
Act, 197.' (9 of 197.1). 

*/10. The Andhra Pradesh Appropriation Act. 1473 (10 of 
1973,. 

*61. The Orissa Appropriation (Yote on Accountl Act, 1973 
t II of 19731. 

*62. The Oriss3 Appr(lpri3tion o\ct. 191.' (12 of 1973). 

*6~. The Refugee Relief Taxes (Abolition) Act, 1973 (13 of 1973). 

*6-t. The Union Territories Taxation Laws (Amendment) 
Act, \97.1 (14 of 19731. 

*65. The Manipur Appropriation (Vote on Account) Act, 
1973 (16 of 19731. 

*66. The Appropriation (No.2) Act, 1973 (1Y of 1973). 

'*67. The Finance Act, 1973 (21 of 1973). 

*68. The Central Excises and Salt (Amendment) Act, 1973 
(22 of IlJ7J). 

*09. The Manipur Appropriation Act, 1973 (2!l of 1973). 

*70. The Andhra Pradesh Appropriation (No.2) Act, 1973 
(29 of 1973). 

*71. The Orissa Appropriation (No.2) Act, 1973 (30 of 1973). 

*n. The Appropriation (No.3) Act, 1973 (35 of 1973). 

*73. The Customs, Gold (Control) and Central Excises and 
Salt (Amendment) Act, 1973 (36 of 1973). 
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·74. The Appropriation (Railways) No. 3 Act, 1973 (38 of 
1973). 

·75. The Orissa Appropriation (No.3) Act, 1973 (42 of 
1973). 

*76. The Manipur Appropri~tion (No.2) Act, 1973 (43 of 
1973) . 

*77. The Foreign Exchange Regulation Act, 1973 (46 of 1973). 

*78. The Central Excises and Salt (Second Amendment) 
Act, 1'173 (5X of 1(73). 

*79. The Appmpriation (Railways) No.4 Act, 1973 (61 of 
1(73). 

*SO. The Appropriation (N,). 4) Act, 1973 (63 of 1973). 

*In. The Appropriation (No.5) Act, 1973 (64 of 1973). 

*X:!. The Oris~a Appropriation (No.4) Act, 1973 (65 of 
1973). 

*11), The Inc,)mc-ta\ (Amendment) Act. 1973 (66 of 1973). 

*X4. The Appropriation (Vote on Account) Act. 1974 (7 of 
197·H. 

"'85. The Appropriation (Railways) Act, 1974 (10 of 1974). 

*86. The Gujarat Appropriation Act. 1974 (13 of 1974). 

*X7. The Gujarat Appropriation (Vote on Account) Act, 
1974 (14 of 1974). 

*8R. The Appmpriation (Railways) No.2 Act, 1974 (15 of 
1(74). 

*89. The Appropriation (Railways) No.3 Act, 1974 (16 of 
1974). 

*90. The Appropriation Act. 1974 (17 of 1974). 

*91. The Pondicherry Appropriation (Vole on Account) 
Act, 1974 (IX of 1974). 

*92. The Appropriation (No.2) Act, 1974 (19 of 1974). 

*93. The Finance Act, 1974 (20 of 1974). 

*94. The Estate Duty (Distribution) Amendment Act, 1974 
(21 of 1974). 
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*95. The Additional Duties ,If [,cise (Goods of Special 
ImpMtam:el Amendment :\,:1. 1974 (22 of 1974). 

*96. The Union Duties of Excise (Dislrihution) Amendment 
Act, 1974 (2 1 llf 14741. 

97. The Gujarat .\ppropriation (l'\l). 2) Act, 1974 (24 of 
1974,. 

*98. The Pondicherry Appropriatll'n Act, ]974 (25 of 1974), 

99. The Direct Taxes (-\mendmentl A~·t.1974 (26 of ](74). 

*100. The Finance (No 2) Act, 1974 (31 of 1974). 

-lOt. The Additi,lna1 Emoluments (Compulsory Depllsit) Act, 
]974 (:;7 of 19741. 

*102. The Compulsory Deposit Scheme (Incnme·tax·P.lyers) 
Act, 197 4 L~8 of 19741. 

*10:;. The Appropriatilln (No. 31 Act. 1'174 (43 of ](74). 

*104. The Apprl\prtation (Railw~lysl 1:\<\ 41 Act, 1974 (44 nf 
19741. 

106. The C~lmer\a110ll or Fllrcign E,change and preventilln 
of Smuggling Activities Act. 1974 (:'2 of 197 .... 

*107. The Appropriation (NIl. 4) Act. 1974 «>I of IlJ74). 

*108. The Gujarat Apprt'priation (No. 31 Act, 1974 (CJ211r 1<)74). 

*109. The Gujarat Appropriation INo. 4) Act. 1974 (63 or 
1974). 

*110. The Pondicherry Appropriatloll (N". 2) Act, 1974 
(64 of 1974). 

*111. The Indian Tariff (Amendment) Act, 1975 (J of 1(75) 

*112. The Appropriation (Vote on Acc<\unt) Act, 1975 (5 of 
]975). 

*113. The Appropriation (Railways) Act, IlJ75 (6 of 1975). 

*114. The Appropriation (Railways) No.2 Act, 1975 (7 of 
1975). 

*lt5. The Appropriation (Railways) No.3 Act, ]975 (8 of 
1975). 
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*116. The Pondicherry Appropriation Act, 1975 (9 of 1975). 

*117 The Pondicherry Appropriation (Vote on Account) Act, 
19i5 (10 of 1975). 

*IIR. The Appropriation Act, 1975 (J I of 1975). 

*119. The Gujarat Appropriation (Vote on Account) Act, 
1975 (14 of 1975). 

*120. The Gujarat Appropriation Act, 1975 (15 of 1975). 

*121. The Nagaland Appropri;Jtion Act, 1975 (17 of 1975). 

"'122. The Nagaland Appropriation (Vote on Account) Act, 
1975 (IX of 1975). 

"'12~. The Appropriation (No.2) Act, 1975 (21 of 1975). 

*124. The Finance Act, 1975 (25 of (1975). 

"'125. The Tobacco Cess Act, 1975 (26 of 1975). 

*126. The Nagaland Appropriation (No.2) Act, 1975 (27 of 
1(75). 

'" 127. The Pondicherry Appropriation (No.2) Act, 1975 
(30 of 1975). 

*I~X. The Finance (Amendment) Act, 1975 (3~ of 1975). 

129. The Conservation of Foreign Exchange and Prevention 
of Smuggling Activities (Amendment) Act, 1975 (35 of 
1(75). 

*130. The Appropriation (No.3) Act. 1975 (36 of 1975). 

"'131. The Appropriation (No.4) Act, 1975 (37 of 1975). 

'" 132. The Taxation Laws (Amendment) Act, 1975 (41 of 
1(75). 

*133. The Delhi Sales Tax Act. 1975 (43 of 1975). 

"'134. The Provident Funds (Amendment) Act, 1975 (46 of 
1(75). 

"'135. The Customs Tariff Act, 1975 (51 of 1975). 

"'136. The Public Financial Institutions Laws (Amendment) 
Act, 1975 (52 of 1975). 

*137. The Income-Tax Amendment Act, 1976 (l of 19~6). 
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*D8. The Unit Trust of India (Amendment) Act, 1976 (3 of 
1976 ). 

* P9. The Appr,'priJti,)1l Act. )976 (5 ,If 1976). 

*)40. The Appwpriati'lll (Railways) Act. 1976 (6 of )976). 

*141. The Appropri;lti,11l C· ... ,'. ~I A..:t. 197(, (7 of 197(,). 

*142. The \"lluntary Dis.,'I'I\urc "f Im','me anJ Wealth 
Act, 1976 IS of I')~I') 

143 The Smugglers and h'r(l~n E\(han~~c \ianipulat,'rs 
(Forfeiture, ,I' p;,)pl.'n~ \\..:t. 1 ')7 I. I I,~ (If I ')7(, I 

*144. The ~agalanJ Appr,'prlati,'n .\l·t. 1')71, (I'. "f )<)76). 

*)4~. The P,'n,li..:herry r\ppr"{H!.lt '11 "..:t. 1')7(, (17 (If (976). 

146. The C,lnSer\3til'n lIt' F"-l.'i~!1 !\c'!I:ln::e and P,'c\cntion 
of Smuggling :\etl\ 11...:, ( \ rn":l1l; !11(nt I :\-:t. 1 ')7(, (20,)f 
19761. 

*147. The Apprl'prution (~o ~\ ,\-:1. 1 ()7(, (3~ "I' (976). 

*148. The P,lIldi,-'hcrry ;\ppr,'p;i;ttl,'n IN,I. 2) ALI. 1l}7() 
09 of 11)761. 

*)49. The ~agJlanJ Appr,'p:'I.tti"n iNn. 2\ Act. 1')-(, (~O of 
1976). 

*150. The Appropriation (\'ote "n Al'countl Act. 1')7(, (~J of 
1976). 

*151. The Appropriation (Railw:lyq :'\0. 2 Act. 1976 (47 of 
1976). 

*152. The Appropriation IRailway.,) N,1. 3 Act. 1976 (48 of 
1976). 

*153. The Tamil N;.II.lu Appropri:l1ivll Act. 1976 (50 of 1976). 

*154. The Tamil N:lJu APP:"lpn.ltion (Nll. 2) Act. 1976 (51 of 
1976). 

*155. The Gujarat Appropriat:on Act, 1976 (52 of 1976). 
*156. The Appropriation (1\0, 4) Act. 1976 (64 of 1976). 

*157. The Finance Act. I ()/(l (611 of 1976). 

158. The Tariff Commi,>sion (Repeal) Act, 1976 (71 of 1976). 

159. The Additional [llllJlurnents (Compulsory Deposit) 
Amendment Act, 197() (74 of 1976). 
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·160. The Contingency Fund of India (Amendment) Act, 1976 
(81 of 1976). 

·161. The Appropriation (No.5) Act, 1976 (83 of 1976). 

*162. The Tamil Nadu Appropriation (No.3) Act, 1976 (84 of 
1(76) 

*1 3. The Pondicherry Appropriation (No.3) Act, 1976 (85 of 
1976). 

164. The Cor.<;ervation of Foreign Exchange and Prevention 
of Smuggling Activities (Second Amendment) Act, 1976 
(90 of )976), 

*165. The Delhi Sales-tax (Amendment and Validation) Act, 
)976 (91 of 1976). 

* )66. The Dhoties (Additional Excise Duty) Repeal Act, 1976 
(l)3 of 1976). 

*)67. The Appropriation (No.6) Ad. 1976 (95 of 1976). 

* 1(,8. The Central Sales-tax (Amendment) Act, 1976 (103 of 
1l)761. 

*169. The Appropriation (Railway~) No. 4 Act, 1976 (110 of 
1976). 

*) 70. The Appropriation (Railways) No.5 Act. 1976 (Ill of 
197nl. 

'171. The Appropriation (No.7) Act. 1976 (112 of 1976). 

~ 172. The Gujarat ApprLlpriation (No.2) Act, 1976 (113 of 
1976 ). 

*173. The Pondichcrry Appropriation (No.4) Act, )976 (114 
1976 ). 

X. HEALTH 

1. The Medical Termination of Pregnancy Act, 1971 (34 of 
1971). 

2. The Prevention of Food Adulteration (Amendment) Act, 
1971 (41 of 1971). 

3. The Drugs and Cosmetics (Amendment) Act, 1972 (19 of 
1972). 
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4. The Maternity Benefit (Amendment) Act, 1972 (21 of 
11.)72). 

S. The Pre\'ention of F~)()d Adulteration (r,tension to 
Kohima and Mokokchung Districts) Act. 1972 (24 of 
1972). 

6, The Dentists (Amendment) Al·t. 11.)72 (42 of )9721. 

7. The Homoeopathy Central Council Act. 1973 (59 of 
19731. 

8. The Water (prevention and Clmtrol of Pol\util1n 1 Act, 
1974 (6 of 19741. 

9. Cigarettes (RegulatIOn of Prllductwn, Supply and Distri-
bution) Act. 1975 (49 of 19751. 

10. The Prevention of Food :\dulter.ltilln (Amendment 1 Act, 
1976 ()~ of 1(76). 

11. The Pharmacy (Amendmentl Act. 1976 (70 llf 11)761. 

XI. I:\FOR'1ATlO:\ A:\D BROADCASTl~G 

1. The Cinematograph (Amendment) Act, 1')73125 of 197.'1 

., The Press Council (Amendmentl Act. 1973 (53 of 19731, 

3. The Cinematograph (Amendmentl Act, 1')74 (27 of 
19741. 

4. The Press Council (Amendment) Act, 1lJ74 134 of 1'>741. 

5. The Press Council (Amendment) Act. 1975 (12 of 1')751. 

6. The Press Council (Repeal) Act, 1976 (24 of 11.)7(1). 

7. The Preventil)n of Publication of Objectiunable Matter 
Act, 1976 (27 of 197(1). 

XII. JUDICIARY 

I. The Contempt of Courts Act, 1971 (70 of Inl). 

·2. The Supreme Court Judges (Conditions of Service) 
Amendment Act, 1971 (77 of 1971,. 

·3 The High Court Judges (Conditions of Service) Amend-
ment Act, 1971 (78 of 1971). 
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4. The Supreme Court (Enlargement of Criminal Appellate 
Jurisdiction) Amendment Act, 1972 (37 of 1972). 

*5. The High Court Judges (Conditions of Service) Amend-
ment Act, 1976 (35 of 1976). 

*6. The Supreme Court Judges (Conditions of Service) 
Amendment Act, 1975 (36 of 11)76). 

7. The Contempt of Courts (Amendment) Act, 1976 (45 of 
19761. 

8. The High Court at Patna (btablishment of a Permanent 
Bench at Ranchi) Act. 1976 (57 of 1976). 

XIII. LABOUR 

l. The Labour Provident Fund Laws (Amendment) Act, 
1971 (16 of 1(71). 

.., -. The Indu~trial disputes (Amendment) Act, 1971 (45 of 
19711. 

~. The Persl1!1al Injuries (Emergency Provisions) Amendment 
Act, 1971 (74 of 1971). 

4. The Personal Injuries (Compensation Insurance) Amend-
ment Act, 1971 (75 of 19711. 

5. The Industrial Disputes (Amendment) Act, 1972 (32 of 
1(72). 

6. The Payment of Gratuity Act, 1972 (39 of 1972). 

7. The Payment of Bonus (Amendment) Act, 1972 (68 of 
1972). 

H. The Coal Mines Labour Welfare Fund (Amendment) 
Act, 1972 (70 of 1972). 

9. The Apprentices (Amendment) Act, 1973 (27 of 1973) 

10. The Payment of Bonus (Amendment) Act, 1973 (39 of 
1973). 

11. The Employees' Provident Funds and Family Pension 
Fund (Amendment) Act, 1973 (40 of 1973). 

12. Maternity Benefit (Amendment) Act, 1973 (52 of 1973). 
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U. The Payment of Bonus (Second Amendment) Act, 1973 
(:;:' of 197J). 

14. The Payment of Bonus 1 Amendment) Act, 1974142 of 1974). 

15. The WL)rking J,)urnalists (Conditions of Service) and 
~1iscellaneou~ Pr(l\isi,)[1s Act. 1974 160 of 19741-

16. The Sales Prl)I111)t il1ll Employees (C,'nd it ions Ilf Service) 
Act. 1976 (II (If 19761-

17. The Bonded Lahour System (Ab,)litionl Act, IlJ7(1 (19 of 
19761. 

18. The Payment (If B,lnUS (Amendment I Act, 1976 (2.1 of 
19761. 

19. The Equal Rcmunerati,'n Ad, 197(, (2:' of 197(,1. 

20. The Payment of Wages (Amendmenu Act, 1')/'(, (29 of 
197t> I. 

21. The Industrial Disputes (Amcndmenu Act. 197('132 of 
19761. 

22. The Maternity Benefit (Amendmentt Act, 1976 (:'3 of 1976,. 

*23. The Iron Ore Mines and \1anganese Ore Mines Lahour 
Welfare Cess Act, 1976 (5:' of 19761. 

* 24. The Beedi \\' orkers Welfare C e~s Ad, 1976 (56 of 1')76 \. 

25. The Iron Ore Mine __ and M,mganese Ore \tlnes lahnllr 
Welfare Fund Act, 1976 (61 of 19761-

26. The Beedi Workers Welfare }·und Act, 1976 (62 of 
1976). 

27, The Workmen's Compensation (Amendment) Act, 1976 
(65 of 1976). 

28. The Factories (Amendment) Act, 1976 (94 of 1976). 

29. The Labour Provident Fund Laws (Amendment) Act, 
1976 (99 of 1976). 

XIV. LEGAL 

1. The Administrators-General (Amendment) Act, 1972 
(8 of 1972). 
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2. The Delimitation Act, 1972 (76 of 1972). 

3. The Code of Civil Procedure (Amendment) Act, 1973 
(49 of 1973). 

4. The Authorised Translations (Central Laws) Act, 1973 
(50 of 197.1). 

5. The Advocates (Amendment) Act, 1973 (60 of 1973). 

6. The Code of Criminal Procedure Act, 1974 (2 of 1974). 

7. The Lconomic Ofler.ce!. (Inapplicability of Limitation) 
Act, 1974 (12 of 11)74). 

8. The Repealing and AmendingAct, 1974 (56 of 1974). 

9. The Representation of the People (Amendment) Act, 1974 
(58 of I 97·n 

10. The Trust Laws (Amendment) Act, 1975 (16 of 1975). 

II. The Code of Civil Procedure (Amendment) Act, 1976 
(104 of 197(,). 

12. The Advocates (Amendment) Act, 1976 (107 of 1976). 

X\'. PARLIAMF:\TARY 

1. The Salaries and Allowances of Officers of Parliament 
IAmendment) Act. 1971 (22 of 1971). 

2. The Salaries and Allowances of Members of Parliament 
(Amendment) Act, 1972 (29 of 1972). 

3. The Presidential and Vice-Presidential Elections (Amend-
ment) Act, 1974 (5 of 1974/. 

4. The Salaries and Allowances of Memben of Parliament 
(Amendment) Act, 1974 (65 of 1974). 

5. The Kerala Legislative Assembly (Extension of Duration) 
Act, 1975 (33 of 1975). 

6. The Election Laws (Amendment) Act, 1975 (40 of 1975). 

7. The Salaries and Allowances of Members of Parliament 
(Amendmt"nt) Act, 1975 (48 of 1975). 

8. The Election Laws (Extension to Sikkim) Act, ]976 (10 
of 1976). 
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9 The Parliamentary Proceedings (Prote~·till(l of Publication, 
Repeal Act, 197(, (28 of 197(11. 

10. The House of the People ~ ExtensllHl of Duration) Act, 
1976 (.~O of 1976). 

II. The I\.erala Legislative Assembly (Extension of Duration) 
·\mcndrnent Acr. 1976 (~6 of 19761-

I~. The Representation of the People (Arnc:ndmen') Act. 1976 
11'8 of 19761. 

13. The Kerala Legislati\c AS~ClIlhly (lxten~llln of Duration) 
Second Amendment Act. 11)7(, ~ 1O~ (If 1976). 

I~. The S.llaries and Allowance" of Members of Parliament 
~Amendment) Act, I'1i6 (105llf 19761. 

IS. The lhllbe of the Pe,'ple ~ l\tcnsil)l1 of Duration) Amend-
ment Art, 1976 (109 of 19-6. 

XVI. PETROLFU:\t, CHE\lIC\LS. \1I:"ES :\:"D METALS 

I. The Coal Bearing Areas (Acquisition and Development) 
:\ mendment and \'al idation Act, 1971 15 ... (If 197 I). 

2 The Coking Coal ~tines Ifmergency ProvisioDs) Act, 1971 
(64 of 1971 I . 

.3. The Coking <. oal 'tines (~ationalisationl Act. 1972. (.30 of 
197~1. 

4. The Insectlcidcs (Amendment) Act, 1972 (46 of 19721. 

5. The \11:1e, and Minerals (Regulation and Development) 
,\mcnJrnclt Act, 1972 (56 of 1972). 

6. Thc LIn1c,tone and Dolomite Mines Lahour Welfare Fund 
Act, 1972 16~ of 19721. 

7. The Coal \1ines (Taking Over of Minagement) Act, 1973 
(15 ( f 1973) 

8. The Co:11 Mines ("iationalisation) Act, 1973 (26 of 1973). 

9. The Coking and Non-coking Coal Mines (Nationalisation) 
Amendment Act, 1973 :41 of 1973). 

10. The Coal Mines (Conservation and Development) Act, 
1974 (28 of 1974). 
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II. The Oil Industry (Development) Act, 1974 (47 of 1974). 

12. The Coal Mines (Nationalisation) Amendment Act, 1976 
(67 of 1976). 

XVII. SOCIAL 

I. The Public Wakfs (Ex.ten~ion of limitation) (Delhi Amend-
ment) Act, IY72 (9 of 1972) 

2. The Foreign Awards (Recognition and Enforcement 
(Amendment) Act. 1973 (47 of 1973). 

3. The Puhlic Wakfs (['(tension of Limitation) (Delhi 
Amendment) Act, 1974 (9 of 197.t) . 

.t. The Marriage Laws (Amendment) Act, 1976 (68 of 1976). 

~. The Untouchahility (Offences) Amendment and Miscella-
neous Provisions Act, 1976 (106 of 1976). 

6. The Scheduled Castes and Scheduled Tribes Orders (Amend-
ment) Act, 1976 ( 108 of 1976), 

XVIII. TRAi'iSPORT A~D COMMUNICATIONS 

1. The I ndian Telegraph (Amendment) Act, 1971 (33 of 
1971 ). 

2. The I nterna tional .\ ir-ports Authority Act, 1971 (43 of 
197 I). 

*3. The Railway Passenger Fares Act, 1971 (46 of 1971). 

4. The Air Corporations (Amendment) Act, 1971 (49 of 
1971) 

5. The Delhi Road Transport Laws (Amendment) Act, 1971 
(710fI971). 

6. The Aircraft (Amendment) Act, 1972 (12 of 1972) 

7. The Indian Telegraph (Amendment) Act, 1972 (38 of 
1972). 

8. The Carriage by Air Act, 1972 (69 of 1972). 

9. The Indian Railways (Amendment) Act, 1972 (71 of 1972). 

10. The Indian Railways (Amendment) Act, 1973 (45 of 1973). 
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11. The Indi.ln Railways (Second Amendment) Act, 1973 
(5-4 l,r 19i)). 

12. The Konk.1n Pa~~enger ships (Acquisition) Act, 1973 (62 
of 19i3). 

13. The Majc1f PMt Trusts (Amendment) Act, 1974 (29 of 
1974) . 

14. The Indian Telcgraph (Amendment) Ad. 1974 (29 of 
1974). 

15. The TclegrJph Wires (UnLl\\ful Pl)ssession) Amendment 
Act. I'P5 (4-4 "f 19i51. 

16. The Indi;ln R.lllways (Amcndmcnt) Act, 1976 (9 of 1(76). 

17. The Ml)lM Vehicles (AmcndmcllI) Act. 1976 (26 of 1976). 

18. The IndlJIl Lighthl)use (Amendment) Act, 1976 (37 of 
lY761. 

19. The Hetwa Ri\Cr Board Act, 1976 (63 of 1976). 

20. The \1crch:.tnt Shipping (Amendment) Act, 1976 (69 of 
197(». 
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MOTIONS, 

RESOLUTIONS, ETC. 

Pre<iident's Addrl''is and the :\1otion of Thanks 

The Constitution, Viti,' article X7 (I), mJkes it incumbent 
up,," the President to address hoth Houses of Parliament assem-
hJc.d together at the commencement of t'1e first session after 
e:lch General Election to the Lok Sabha as also at the commence-
ment of the fir!>t session of each year, and inf,'rm P . .Hliamcnt of 
the causes (If its summons. 

In the case of the first session after each General Election 
to the Lok Sabha, th~ President addrcs~cs bc)th Hou~es of Parlia-
ment assembled together after the members have made and 
subscribed the 01th or affirmation and the Speaker of Lok Sabha 
h:h been elected. No other business is transacled till the Presi-
dent has addressed both Hou\es pf Parliament assembled 
t0cicther and infurmed Parliament of the causes of its summons. 
In the case of the first ses;;ion of each year, the President 
addresse<; both Housc~ of Parliament at the time and date 
notified for the c,)mmencement of the session of the two Houses. 
Half-an-hour after the conclusion of the Addre5s. o,)th the 
Houses meet separately in their respective Chambers when a 
copy of the President's Address is laid on the Table of either 
House. 

Discussion on matters referred to in the President's Address 
takes place on a Motion of Thanks moved by a member and 
seconded by another member. According to established practice, 
the mover and the seconder of the Motion of Tlllnks are 
selected by the Prime Minister. 
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During the span of the Fifth Lok S:lbha, the President 
addressed hoth Houses l,f Parliament assembled I0gether six 
times. I'i= .. in the First. Fourth. Seventh. Tenth, Thirteenth and 
Fifteenth sessions. The matters referred to in these Addresses 
were discussed in dctaill)n each occasion on a M(,tion of Thanks. 
The total time involved in these discussions was !l7 hours and 53 
minutes. 

Adjournment motions 
The primary object of an adjournment motIOn is to draw the 

attention of the Go\crnmcllt to a matter of urgent public 
impl'rtance in regard to which a motion or a resolution with 
proper notice will be too 1.lIe. Such a matter can be discussed 
through an adj,'urnment motion hy interrupting the regular 
busines~ of the House, if the Speaker gives his consent thereto. 

An adJtlumment motllHl i, considered to be in the nature of 
a censure moti()n, though not at>",lutely. If adl1pted by the 
House. it indicates a strong disapproval of the policy of the 
Government. It i-; distinct from a mLlti,'n ot' no-confidence in 
the Coum:II of Mmisters which is a cemure motion proper and 
which, if adoptee\. re~ulh in the re~igl1ation of the Government 
of the day. 

During the span of the IIfth Lok Sabha. notices of 996 
adjournment mutlons were received of which ~ I, repre~entinl 
5.12 per cent of the total, were brought before the House. Of 
these, 10 "ere admitted and discussed, taking a total time of 
63 hours and ~9 minutes. Some of the subjects raised through 
the adjournment motions related to the failure of the Govern-
ment to check the abnormal rise III prices of essential com-
modities anJ to ~uprly adequate quan! ities of foodgrains to 
people, arrest l'1 leaders of railway workers, failure to avert 
riots in the S.ldar MaL.ar area in Delhi, failure III effectively deal 
with the famine conditions in West Bengal, Assam, Orissa, 
Bihar, eastern U.P., and other parts of the country, and the 
failure of the Government to solve the mystery of the Samasti-
pur bomb case and the inordinate delay in setting up a Commis-
sion of Inquiry. All the adjuurnment motions were negatived 
by the House. 

No-confidence motions 
During the span (\f the Fifth L(,k Sabha, 15 no-confidence 
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motions were brought before the House. Out of these, 5 were 
admitted and discussed, I was barred and 9 were withdrawn by 
the members con<.:erned on the floor of the House. All the 
no-confidence motions which were discussed were negatived by 
the House. 

Calling attention 

A member may. with the previous permis~ion of the Speaker, 
call the attention of a Minister to any matter of urgent public 
importance and the Minister may make a brief statement 
immediately or ask for time to make a statement at a later 
«.late. No debate is permitted on the statement made by the 
Minister but every member who c.dlcd the attention may ask a 
specific and brief ciarificatory question. Urgency and public 
importance are the main tests of adrnissiblity of a calling atten-
tion notice. Not more than two calling allention notices can be 
taken up at anyone sitting of the House. If notices of 
more than one matter are received for the ~ame day, the Speaker 
selects one matter which in his opinion is more urgent and 
import an t. 

The conl:ept of calling attention notices is of Indian origin. 
It is an innovation in the modern parli.lmentary procedure and 
combines the as]."ing of a question for ;\Dswer, with supplement-
aries and slwrt comments, in which all points of view are ex-
pressed conci~ely and precisely :md the Government has 
adequate opportunity to state its case. 

A record number of 28,924 calling attention notices on 
matters of urgent public importance were received during the 
Fifth Lok Sabha. Of these, 4.338 notices were admitted repre-
senting 14.9 per cent of total received. In response to the 
notices admitted, 315 statements were made before the House 
hy the Ministers concerned. 

Short duration discussions 

In order to provide opportunities to members to discuss 
matters of urgent public importance, a convention was establi-
Ihed in Lok Sabha in March, 1953 whereby members could raise 
discussion for short duration without a formal motion or vote 
thereon. This procedure, which was started as a convention, 
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was later incorporated in the Rules of Procedure of the Houle. 
Normally. short duration discuasions can be taken up only 

on tWl' days in a week. namely. Tuesdays anJ Thursdays. In 
exceptional circumstanccs, it may. in addition or substitution, be 
taken up on an~ other day. 

There i, no formal motion berorc~ the House nor voting in 
re"pect l'f !luch;! disl"uss;on. The member whl) gives notice 
may mal-e a ,hlll1 q,ltcmcnt and any other memher. who has 
rreviousl~ intimated tl~e Speall'r, may I'e rerolitted to take part 
in the discusslc'n. Tne melll~cr who raises the discussion has 
no right of reply. :\t the cnd of the discus\ion. the Minister 
concerned g"es a hricf reply. 

Durin!! the term of the Fifth L,lk S.lbha. as many as 63 
short duratioll dlscu~,ion" wc:e rai,rd hy IT'emhers. Among the 
important dISL'uss;pn, raic;eJ w;;re the foll.l\v;'lg : wnrk :ng of 
nati)n3\is~J hlnb. l'eilm:,! ,In ,lg'l'::iJltu'a l h,':dlD~" payment of 
t-onus tv wOike,s. C.I.A. :H:tivitic, III InJia. student unre~t. strike 
in the railways. repr-rted atr0citi('s commi:ted l'n Harijans in 
various rarts of the country. tck·out in the Indian Airlines. the 
atomic explos~on ~y Injla. attempt 0n the life "r the Chief 
Ju~:ice uf India ,lnJ the aCCident in the Chasnala (;lU\ mines. 

Statement 21 shows thc short dur.ltion discussions raised 
during the term of the Flfth Lok Sabha. 

Motions 

Save in so far as i~ othcrwise proviJed in the Constitution 
or in the Rules of Prl)('l:dure and Conduct of Businels in Lok 
Sabha. n,) discu~~idn 011 a mailer of gC1erai publi~ interest can 
take place in the Hou~e except on a m,l illn made with the con-
sent of the Spe.lker. 

Aithough n,) particular f()~m has been prescribed, motions 
for raising dis-:uss!ons on m.1tters of g~ne:al public interest are 
usually tabled in two form'> Under the tirst form, the House 
takes note of a documclt hij on the Tahle, while under the 
lecond, the position rcgarJing a specific matter is taken into 
consideration by the Hou<,c. 

The first form is generally u~ed in respect of a motion which 
seeks to dhcu~s a repol t or a statement et~., laid on the Table 
of the House. The motion in this form is a non-committal 
substantive motion and is submitted to the vote of the House 
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at the end of the discussion. Such motions are discussed under 
rule 191 of the Rules of Procedure and Conduct of Business in 
Lok Sabha. 

The second form of motion is generally used when a policy 
or a situation or a statement or any other matter is to be taken 
into consideration. Such motions are discussed under rule 342 
of the Rules of Procedure and COllduct of Business in Lok 
Sahha. The motion in thic; form is not submitted to the vote 
\If the HOllse and at the close of the debate. no further question 
is put. However. if a mem her moves a substantive motion in 
substitution of the original motion. the vote of the House is 
taken thereor'. 

Among the important m:ltters rai~cd during the Fifth Lok 
Sabha through l11otions under rules 191 and 342, mention may 
be made of the following: disapprlwal of the conduct of a mem-
her during the President's Address to both Hl)USeS of Parliament, 
shipment of Americ.m arms \0 Pakistan. Treaty of Peace, 
Friendship and Cooperation betv.cen India and U. S. S. R, 
agreement on bi·lateral relations between India and Pakistan 
signed at Simla, Approach to the ... Fifth Plan, 1974-79, Report 
of the Sugar Industry Inquiry Commission. Report of the 
Commissinn nf Inquiry into the Disappearance of Netaji Subhas 
Chandra Bose. Prime ~1inister's statement in relation to the 
State of Jammu and Kashmir, Report of the Committee on the 
Stlltus of Women in India. and the National Poliey for Children. 

Statement 22 shows the motions moved under rules 191 and 
342 during the term of the Fifth Lok Sabha. 

Half-an-hour discussions 

Half-an-hour discussions are generally raised by members 
on a matter of sufficient public importance which has been the 
subject of a recent question, Starred, Unstarred, or Short-Notice, 
and the answer to which needs elucidation of fact. The discuss-
ion is limited to half-an-hour and is held in the last thirty 
minutes of a sitting of the House. Half-an-hour discussions are 
usually held on three days in a week, namely, Monday, Wednes-
day and Friday. Normally, only one half-an-hour discussion is 
taken up on any particular day, but during the last few days of 
a session. more than ore such discussion may be allowed. There 
is no voting on a half-an-hour discussion as there is DO formal 
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motion beforr the House. The Minister's reply to the discussion 
ends the dehate 

Statement ~3 ~hows the half-an-hour discussions raised 
during the lerm (If the Fift h 10k Sabha. 

Rl'Solations 

A memh-r or Ii Minister may, suhject 10 the Rules of 
Procedure, ml've a resolution relating tn 8 matter of general 
public intercst. Resolutions may he br,)adly divided into three 
categories: 

( i ) resolutions which are mere expressillns of opinion by 
thc H()use; 

(Ii) resolutions which have a st,ltutory effcct; and 
(iii) resolutinns which the !f(luse passes in the matter (If 

control over its (I\\n pr,'ceedings. 
Res(llutions may als() be categorised as : 

II) Pri\are Members' resllluti0ns; 
(ii) Govel nment res()luti()fls. and 

(tii) Statutory resolutions. 
A resolution may be in the form of a declaration of opinion. 

or a recommendation, or it may be in the form so as to record 
either approval or disapproval by the House of an act or policy 
of the Government, or convey a mcssage, or commend, urge or 
request an action, or cal1 attention to a matter or situ:ltion for 
consideration by the Government. or in such other form a~ the 
Speaker may consider appropriate. 

A resolution must purport tll convey the opinion of the 
House as a \\ hole and not only of a section thereof. Moreover, 
the subject-matter of a resolution should relate to a matter of 
general public interest, and only those mallcrS which are pri-
marily the concern of the Government of India can form the 
subject matter of a resolution. 

The last two-and-a·half hours of a silting on every ;lltern,lIe 
Friday, !otarting from the sewnd Friday, of a session are uS1Jally 
allotted for the discussion <If Private Members' rc~olution~. 

Government resolutions are subject to the SJme rules a~ the 
Private Members' resolutions. Tile three broad categories 
under which Government resolutions may be cJas"ified are: 

(i) relOlutions approving international treaties, conventioDs 
or agreement. to which the Government is a palty; 
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(ii) resolutions declaring or approving certain policies 
of the Guvernment; and 

(iii) resolutions approving recommendations of certain 
committees. 

Statutory resolutions are those which are moved in pursuan-
ce of a provision in the Constitution or an Act of Parliament. 
Such resolutions can be moved both by Government and Private 
Members. Certain enactment. expressly require the Govern-
ment to bring forward a resolution within a specified period of 
time. The Constitution also provides for resolutions to be 
moved in P,uliament for the following purposes:-

(i) impeachment of the President; 
(ii) removal of the Vice-President; 

(iiI) removal of the Deputy Chairman of Rajy.t Sabha ; 
(iv) removal of the Speaker and the Deputy Speaker; 
(v) disapproval of the Ordinances promulgated by the 

President; 
(vi) legislation hy Parliament with respect to a matter 

in the State List; 
(vii) creation of all-Indi.! Services in national interelt; 
(viii) approval of a Proclamation of Emergency; and 
(ix) approval of a Proclamation in case of failure of 

constitutional machinery in a State. 
In all, 140 resolutions were discussed during the Fifth Lok 

Sabha as again~t 79 in Fourth Lok Sabha. 84 in the Third, 83 
in the Second, and 67 in the First Lok Sabha. Out of the 140 
resolutions discussed during the Fifth Lok Sabha. 14 were 
Government resolutions all of which were adopted, 87 were 
statutory resolutions out of which 44 were adopted, aDd 39 
were Private Member~' resolutions out of which 4 were adopted. 
The Private Members' resolutions which were adopted related 
to land reforms, creation of job opportunities and fixation of 
wages for agricultural labourers, etc., constitution of a Parlia-
mentary committee to make recommendations for countering 
fascism in the country, and measures for removing the injustices 
against Indian women. 

Statement 24 shows the resolutions-Government, Private 
Members' 8IId Statutory-moved during the term of the Fifth 
Lok Sabha. 
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STATE.\fF ... ·T 18 

DATES OF THE PRESIDENT'S ADDRESS 
AND TlMr INVOL YEO IN DISCUSSION ON 

MOTION OF TH:\NKS DURING THE 
FIFTH LOK SABHA 

St'ssio" 

First 

Fourth 

Seventh 

Tenth 

Datt' of Prrsi-
tit'''t's A dtift'sl 

2 

V .. l .1971 

U.3.1972 

19.2.1973 

18.2.1974 

Date of dis-
cl/Hinn 0" 
.\/0/ ion 01 
Tha"J..~ 

, 
.' 

.'03.1971 
31.3.1971 

1.4.1971 
2.4.1971 

I·U.1972 
10.3.1972 
29.3.1972 
30.3.1972 

3.4.1972 
4.4.1972 

21.2.1973 
22.2.1973 
23.2.1973 
26.2.1973 
27.2.1973 

25.2.1974 
26.2.1974 
27.2.1974 
28.2.1974 

1.3.1974 

Totaitime 
taJ.. e" 

Hrs.Mts. 

12.25 

15.19 

15.35 

13.54 



Thirteenth 

Fifteenth 

2 

17.2.1975 

3 

20.2.1975 
21.2.1975 
24.2.1975 
25.2.1975 
26.2.1975 
27.2.1975 

6.1.1976 
7.1.1976 
~u .1976 
9.1.1976 

sr·fTnrr\T 19 
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4 

Hrs. Mts. 
15.25 

15.25 

ADJOURNMEl\T MOTIONS IN THE FIFTH LOK SABHA 

(a) :\umber of notices receh'edbrought before the 
House, admitted and the total time involved 

thereon 

rellr and 
sessio/l 

ToTal /lum-
her of /latices 
receivcd 

NOT ices 
brought 
blfore thc 
Housc 

Number ~~oftota/ 

2 3 4 

Sumber of 
notices 
admitted 

5 

Total 
time 
taken 

6 

Hrs. Mts. 
1971 
First 21 
Second 28 
Third 38 

1972 
Fourth 19 5.26 
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STATL\fE.\7 -:0 
!Io:OTlCES C:\LlI~G ATTE1':TION OF ~lINISTERS TO 

\1.-\TTERS OF LRGENT PUBLIC IMPORTANCE 
L'~DER Rl'LE 197 DURING THE FII-.H 

St'.Dion 

First 
Second 
Third 
Fourth 
Fifth 
Sixth 
Seventh 
Eighth 
Ninth 
Tenth 
Eleventh 
Twelfth 
Thirteenth 
Fourteenth 
Fifteenth 
Sixteenth 
Seventeenth 
Eighteenth 

LUI\.. SABH:\ 

So. of 
VO I~( Vll .oJ Col.3 Stat,'- Col.:; Total 
1/01;- n(J(i- (lJ p..,. 111..,1[1 G.f pcr- lime 
res rt'- Ct'J ad- ('entLJR" ".1' c('ntagc tG~tn 
(fired 1IIiTtt'iI I~I (o/.: lIil/l.I' (~f (01. I app-

9~O 

:;S30 
I :;·HI 
12(,9 
·U60 
23·H; 
I ~L\5 
3298 
256X 
14~0 

22R2 

112 
230 
129 
59 

61 

I.'X 
471 

99 
2~7 

!l74 
313 
261 
·no 
3-'-' 
179 
-'32 

1 
22 
25 
5 

IX,04 
I ~.Ol 
14 ~ 

16 (, 
7.9 

20.2 
20.04 
13 .. , 
14,2 
12.7 
12.9 
13.0." 
14,5 

OX 
9,5 

19.3 
!I,4 

In.l· 3 rox) 

5 

47 
13 
.'g 
12 
24 
48 
19 
IS 
30 
17 
9 

21 

7 

6 

l) X 
!IS 
9.4 
g.06 

12.1 
9,3 
54 
607 
fl.R 
7.1 
5,1 
7.2 
6.-' 

100.0 
3U 
20 
20 

.... 
I 

H.M. 
-',15 

24.3.1 
X.3'J 

2037 
7.4R 

16 -,R 
.16.56 
14.9 
13.55 
21.47 
14.02 
6,37 

19,5S 

0.08 
2.29 
3.07 
0.59 

._------_ .. _---_ ... _._" -- - ...... ----

Total 28983 4343 14.1) 315 7.04 211.18 

• In certain casel more than one notice was received OD the same subject, 
aDd a siDgle statement was made in respect of all such notices. 
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7 
STATEMENTS 
PAPERS LAID 

Statements made by Mini!ltl'rs . 

In order to keep the House mformed about matters of 
public importance or to state the Government's polil'Y in regard 
to a matter of t,'pil:al interest. \linisters make statements in 
the Hou~. from time to time. under rule 372 of the Rules of 
Procedure. With the eTent ('If the Speaker. 

As a rule. no question, are permitted after a statement is 
made by a \1mistt"r be\.:au,>e there IS no formal motion before 
the House on .... hich dehate rna: take place. 

In order th.lt Parliament may come to knllw at the earlie~t 
opportunity abllut all serIOus occurrences in the country, a 
c,lnvention is bemg fol\'lwcd that \1inl~ters make statements in 
the House regardmg ~uch occurrences .11111 1110111. As a general 
rule pollq statemenh are first made on the floor of the House, 
when it j~ in ~e~-;;on. before releasing them to the Press or the 
pUblic. 

Statement 25 gi\'e~ the important statements made by 
Ministers during the te~ m of the FIfth Lok Sabha. 

Papers laid on tbe Table: 

In parliamentary parlance, 'Papers laid on the Table' signify 
any document, statement. report, rules and regulations, Govern-
ment notifications etc., which are laid on the Table of the 
House in order to bring them on record. The purpose is to 
make available to Parliam=nt autho;itative facts and informa· 
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tion with a view to preparing ground for discussion on various 
matters in the House. 

Lok Sabha is vested with the power of ordering all papers 
to be laid before it which are necessary for its information, 
Papers are, however, generally laid in compliance with specific 
provisions contained in the Constitution, various Central 
Statutes. Rules of Procedure of the House, Directions issued 
by the Speaker from time tt) time and the !.ettled practices and 
conventions in regard thereto and the recommendations of 
Parliamentary committees. 

Papers laid under the Constitution: 
The following paper~ are laid on the Table of the House in 

pursuance of the constitutional provisions:-
(i) Budget and other documents connected therewith 

(article 112); 
(ii) Demands f\)r Supplementary and Excess Grants (article 

II 5); 
(iii) Ordinances prolTIul!!ated b~ the Pre5ident (article 123); 
(iv) Reports of the Comptr\llier and Auditor-General (arti-

cle 1511: 
(v) Reports of the Finance Commission (article 281); 
(\i) Reports of the Union Puhlic Service Commission (arti-

de 323); 
I vii) Reports \If the Special Officer for Scheduled Castes and 

Scheduled Tribes (article ~~g); 
I viii) Report5 of the Backward Classes Commission (article 

340); 
(ix) Reports of the Spel.'ial Oftlcer for Linguistic Minorities 

(article 350 H); 
(x) Proclamation of Emergency (article 352); 
(xi) Proclamation regarding President's rule in a State 

(article 356): 
(xii) Presidential Orders issued under article 359; 
(xiii) Proclamation regarding Financial Emergency (article 

360); 

Papers laid under Statutes: 
The following papers are laid under various Statutes :-
(i) Annual reports and audited accounts in respect of 
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puhlic undrortakings incorporated under the Companies 
Act. 1956. or cre:lIed under specific Acts of Parliament; 

(ii) RepMt!l of statutory b\lJies. other than public under-
takings. created under spedfic Acts of Parliament; 

(iii) Rules, suh-rules. regulations. bye-laws framed by the 
Government 10 exercise of the power of delegated 
legisla t ion: 

(i\'1 Government resolution, statutor\, or executive orders 
or any other paper issued under \ari\lus central statutes. 

Papers laid ander the Rules of Proct'dure : 
The foll"wing categori~" of papers are 1.Iid on the Tahle 

under the Rules of Pr~lCedure and C(lOduct of Business ill Lnk 
SJbha :-

(i) Reports l,f Select and Jumt Committee on Bills; 
(Ii) Reports (If stand 109 Palliamentary committees; 

(iii) Petiti,)n": 
(iv) Statement-. regarding Ordinances: 
(v) Rules, regulJtions etc,. as modltieJ in ac..:ordance with 

amendments adopted hy hoth House .. : 
(vi) BII\" a..; pas~ed hy Rajya S,lbha. including Bills returned 

by Rajya Sablu with amendmenh: 
(vii) Bills returned by the PresiJent for reconsideration: 

(viii) Replies f(lr Lnstarred que .. tion~ or Starred queslion, 
n(lt reached for oral answer, 

Papers laid under Directions by the Spt:al!.er : 
In pursuance of the Direclinns isslIcd by the Speaker. the 

following papers are required to be laid on Ihe Tahle : 
(il Statements by \1lnister~ in replv In half-an-hour dIS-

cussions when a full reply (,','uld not bc !!iven in tho 
time allotted for the purpll"c; 

(ii) Opinions on Blll\ cir(,'ulateu for the purpose !If eliciting 
public opinion thereon; 

(iii) Bills assented to hy the Pre~idcnt: 
(iv) Statements in response to clllin~'attcnt"ln in ca~e more 

than one notice is admitted on the last day of a session; 
(v) Minutes of standing Parliamentary committees; 
(vi) Documents connected with the report of a select or 

joint committee. 
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Papers laid on the recommendation of a Parliamentary Committee: 

Parliamentary committees may sometimes make recommenda-
tions in their reports presented to the House requiring certain 
documents, reports, explanatory memoranda etc., to be placed 
hefore the House. In pursuance of such recommendations, the 
relevant papers arc laid on the Tahle of the House. 

A Private Member can also lay a paper on the Table of the 
House with the permission of the Speaker. Thus, when a 
Private Member quotes from a document, he may lay it on 
the Tahle of the House either of his own accord or in pursuance 
of a demand made in the House. A Private Member may also 
he required to lay on the Table documents to suhstantiate allega-
tiom in connectillll with a question of privilege raised by him. 

During the Fifth Lok Sabha. a total of 12.3.t9 papers were 
laid on the Table of the House. Statement 26 shows the num-
hers of different categories of papers laid on the Table during 
the sessions of the Fifth Lok Sahha. 
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8 
COMMITTEES AND 
CONFERENCES 

Committe{'~ 

The wNk done hy the Parliament in mollern limes is not 
only varied in nature. hut cc)nsiderahle 111 Vlliume. The time 
at its disposal is limited. It cannnt, therefllre. give close consi-
deratic1n to all the leg;slati\'c and other matters that come lip 
before It A gooJ de:!1 llf i~s husiness is therefore, transacted 
by what are called the PJrliamentary Committees. 

Parliamentary cnmmittces arc of tw() kinds: £lei hoc commi· 
ttees and the s!.tnding committees. ·ld hoc commiltee~ are appo-
inted for a sprcdi,' purp(\se and they cease to exist when they 
cOmpl(~le the ta,k a,slgned to them and suhmit :1 report. The 
principal ad h"c committees arc the Select and Joint Commi-
!tecs on Bills. Other ad ho( committees are appointed for a 
specific purpose and they become June filS officio as soon as they 
~uhmit their rcport. 

Apart from the ad hoc committees, each House of Parliament 
has ~tanding committees like the Business Advisory Committee. 
the Committee on Petitions, the Committee of Privileges and the 
Committee on the Welfare of Scheduled C.lstes and Scheduled 
Tribes, the Rules Committee etc. Of special importance is yet 
another class of Committees which act as Parliament's 'Watch 
dogs' over the c:xecuti\'(~. rhese are the Committee on Subord-
inate Legislation, the Committee on Gov-:rnment Assurances, 
the Estimates Committees, the Public Accounts Committee and 
the Committee on Public Undertakings. The Estimates Commi-
ttee. the Public Accounts Committee and Committee on Public 
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Undertakings play an important role in exercising a check over 
governmental expenditure. 

During the Fifth Lok Sahha, the standing parliamentary 
committee'> held 2, J 55 sittings the three Financial Committees 
accounting for as many as I, 13H sittings. 

The Committee on Estimates held 362 sittings of 791 hours' 
duration. The Committee constituted 48 Sub·committeesStudy 
Groups and presented 102 reports. The Committee visited 458 
establishments organisations during their tours. 

The Committee on Puhlic Accounts held 406 sittings of 1,053 
hours' duration. The Committee constituted 45 Sub·commi-
tteesSludy Groups and visited J 85 offices during their tours. 
The Committee presented 262 reports. 

The Committee (In Public Undertakings held 370 sittings of 
814 hours' duration. The Committee constituted 40 Sub·commi-
ttees, Study Groups and visited 238 establishments organisations 
during their tours. The Committee presented 90 reports in all. 

The Committee all the Welfare of Scheduled Castes and 
Scheduled Tribes held I J 5 sittings of about 245 hours' duration. 
The Committee constituted 39 Sub· committees Study Groups 
and visited 114 places during their tours. The Committee pre-
sented 59 reports. 

Of the ad hoc committees, the Select Committees on Bills 
held 164 sittings in all and pre~cnted 9 reports. The Joint 
Committees on Bills held 356 sittings and presented 13 reports. 
The Joint Committee on Amendments to Election Law, the 
Joint Committee on Judges (Inquiry) Rules, the Study Committee 
on sports and the committee on the Conduct of a Member 
during the President's Address held 35, 2, 6 and 16 sittings 
respectively. Thc Joint Committee on Amendments to Elec-
tion Law presented one report and the Committee on the 
Conduct of a Member during the President's Address presented 
3 reports. The other two Committees did not present any 
report. 

Statement 27 gives an account of the work done by the 
Parliamentary committees during the term of the Fifth Lok 
Sabba. 

Conferences 

A brief resume regarding the nature and purpose of 



impurtant Parliamentary conferences held in India and abroad 
is given below: 

(i) C(Jnl;'rlnCt' of Prl',\iding OffiCl'r,\ of /egis/ath'c Bot/il's in 
II/dia 

The Conference of Presiding Offi~ers of Legislative Bodies 
in India had its in('ept ion in 1921 in the wake of the Montague-
Chelmsford Reforms, The idea <'f holding the Conference of 
Presiding Officers of all Legislatures in India waS originally 
mooted by the late Lord M,'ntague, the 1hen Secretary l,f State 
for India. wht) took keen interest in the estahlishment of parlia-
mentary institutions in this country. 

The object of the Cl)nference, as stated in the resolution 
adopted at the Third Conference held in Delhi in December 
1923, is 'to secure the appropriate co-ordination of parlia-
mentary procedure throughout Indi<t.' As many as forty-two 
Confererces have heen held so far. the last one having been 
held at Simla in 1976. 

The Conference of Presid ing Otlicers is now convened 
annually for 2-- -' days at different places hy rotation. The 
agenda for the C'nferenl e is decided upon hy the Chairman after 
inviting poinb fur discus,ion frnm the Presiding Officers of 
State Legislatures. BesiJc~ the points Oil parli'lmentar), proce-
dure, matters of commoll interest are also discussed at the 
Con ference. 

fiji Con/erer1C(' af SafClarit's {~r Lcgi.</alivt' Bodi('s il1 India 

The Conference of Secretaries of Legis1ati\e hodies in India 
either precedes or follows the Presiding Omens' Conference, 
A similar procedure is folluwed fl'r flllalising the agenda and 
for discUI;sion 011 matters con1ained therein. The points, \\hich 
really confront the Secretaries, arc taken up in this Conference. 
The first such Conference was held ill Gwalior in 1953 and 
the last one was held in New Delhi in January, 1977, 

(iii) Conference 0/ Inter-Parliamentary Union 
The Inter-Parliamentary Union is an association of Parlia-

mentary Groups constituted within the various national 
Parliaments for the purpose of promoting personal contacts 
bet\\een memtels d different Parliaments (constituted into 
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National Groups) ano to unite them in common action to 
secure and mainiain the full participation of their respective 
countries in the firm estahlj~hment and development of demo-
cratic InstitutIOns. The Inler-Parliamentar) Union is directed 
by an Inter-Parli,lmentary Council. Each National Group is 
represented on the COllncil by two delegates. Meetings of the 
Council are held in spring, i,e. nearly six months prior to the 
annual Conference. 

The Inter-Parliamentary Union holds Conferences once a 
year, its meetings being held in the c.lpitals of various countries 
where the Parliament huilding of the host country is always 
placed at its disposal. The Inter-Parliamentary Group of the 
country in whid1 the Conference is to meet is responsible for 
the organization of the meetings, 

The delegations are composed of members from the various 
Parties or Groups in National Pdfliaments and thus both 
Government and Opposit ion mem bers from various countries 
are represented at the Conference, Each delegate is entitled 
to offer his 0\\'0 views on any matter hef0fe the Conference 
and the same delegation may present two or three points of 
view. Each National Group keeps its Parliament informed of 
the resolutions adopted al thc Conference which call for Parlia-
menlary or Governmental action and also reports to the office 
of the Inter-Par:iamenlary Union as to the action taken thereon. 
Thc Inter-Parliamentary Union has so far organised 63 Confe-
rences, the last (63rd) having been held at Madrid in 1976. The 
Indian Parliamentary Group ha~ been sending delegations to the 
annual Conferences of the Inter-Parliamentary Union since 
1949. An eight-member Inuian Parliamentary delegation was 
sent to the last annual Conference held at Madrid in 1976. 

01') Conference of the C01ll1llollll't'aitlz Pariiamelllllry AS5ociation 
The CPA is an association of Commonwealth Parliament-

arians who, irrespective of race, religion or culture, are united 
by community of interest, respect for the rule of law and the 
rights and freedoms of the individual citizen, and by pursuit of 
the positive ideals of parliamentary democracy. 

In providing the sole meam of regular consultation between 
Commonwealth Parliamentarians, the Association aims to 
promote understanding and cooperation among them and also 
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to promote the study or. and respect I'M. parliamentary institu-
tions throughout the ClHlllllPllWealth. These ohjectives are 
pursueJ by means ,If ("llnfacnces. plen,lry and regiOJul. the 
interchange llf dckg.1 t illns sem I IlMS. puhl icat illllS. notably. the 
Parliamentarian. and through the wllrk of the Parliamentary 
Information anJ Reference Centre. 

The Associat,lHl. rllundcd in 1911. has evoln:d with the 
Commonwealth. Starring as the Empire Parliamentary Asso-
ciat ion, administered by the United I\. ingdom Branell. it chang-
ed its name in 19.t8 to the Comnwllwealth Parliamentary As~o

ciation and the dirccti,)n of Its alTairs CJme under a General 
Council. 

The Assllciation is composed of Branches formed in \.egis-
latures in the Commonwealth c,luntries. The memhers of the 
Legislature in which a Branch is fMrncd are entitled to hecome 
members of that Branch. 

The Presiding Ofiicers of Legislative (harnhers are normally 
the Branch Presidents. whik the leaders of the parliamentary 
parties are Vice-Presidents. The Clerk or ( krk-Assi,tant 
of the Legislature usuall: performs the duties of Ilorhlrary 
Secretary of the Brandl. 

[very Branch is autollonlL1US and its a fIt irs are cuntrolled 
by an Executive Committe...: elected annually hy mC'mhers and 
representatives of all main parties or groups. \fost Branches 
require their members to p.ly an annual suhscription. A mem-
ber may apply for as~ocbte status on ceasing to helong tll the 
Legislature. 

Branches are grouped geographically into seven regions for 
certain purposes of the Association. 

The Officers of the Association are the President. the Vice-
President and the Hon. Treasurer. They are elected hy the 
General Council, the President and the Vice-President for one 
year and the Hon. Treasurer normally for a three-year term. 

The convention is that the President is chosen from the 
Branch that is to be host to the next Plenary Conference and 
the Vice-President from the Branch to be host in the succeeding 
year. The Constitution requires the Hon. Treasurer to be a 
member of the Executive Committee of the Branch in the 
country where the Association hal its headquarters. 

All the Branches of the As<;ociation are represented on the 
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General Council. The Constitution vests in the General Coun-
cil the management of the affairs of the Association. It reports 
on its work to the Annual General Meeting. 

There is an Executive Committee of the General Council 
which, subject to the General Council's approval, is empowered 
to act in furtherance of the aims of the Association. 

The (nmmittee consists of nineteen members and includes 
in its memher,hip a Chairman. the Officers of the Association, 
the immediate past President. and two representatives from 
each of the regions, known as Regional Councillors. 

The Secretariat of the Association is in London, England. It 
is headed hy the Secretary-General, who is the chief administra-
tive ofTicer of the Association. He is responsible for the mana-
gc:mcnt of the atrairs of the A'>st)ciation under the direction of 
the Fxc,'utivc Committee and the General Council. The Secre-
tary-General and the other members of the Secretariat maintain 
closc rdations with all Branches and promote liaison and co-
operatit)n het\\een them. 

Plerury Conferences of the Association are held annually 
ant: they take place in a different Commonwealth country each 
year, 

Thc,e Conferences. norma1\y lasting a week, debate matters 
of immeJiate concern to the Commonwealth. 

The African. Australasian, Canadian, Caribbean, and the 
U.K. and M;!diterranean regions regularly arrange Conferences 
of Branches in their respective regions. The agendas for these 
Confcrences devote special attention to matters of regional 
interest which would he less appropriately discussed at the 
Plenary Conferences of the Association. 

Statement 28 gives the list of the Parliamentary Conferences 
held in India and abroad during the term of the Fifth Lok 
Sabha. 
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(iii) Other Standing Committees 

Name oj the Commiflce No. of No. of 
.Ii I f ings Reports 

held presented 
---------

2 3 

Committee on Petitions I}g 34 
Committee on Privileges I}-t 20 
Rules Committee 15 7 

General Purposes Committee 12 Nil 
Committee on Subordinate 107 20 

Legislation 
Joint Committee 011 OJllces of Profit 65 19 

Committee on Government Anurances 59 JI) 

Committee on Private Mem bers' Bills 70 66 
and Resolutions 

Committee on Papers Laid on the 20 .. 
Table of the House 

Committee on Absence of Members 33 31 
from the sitting5 of the House 

Business Advisory Committee 77 65 
Library Committee 9 Nil 
Library Su b-( 'ommittee 30 Nil 
House Committee 3~ Nil 
Al:col1ll11ouation Sub-Committee 9 Nil 
Joint Committee of Chairman, 46 Nil 

House Committees of both the 
Houses of Parliament 

Joint Committee on Salaries and 41 Nil 
Allowances of Members of Parliament 

Railway Convention Committee 79 14 
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2 

8. Ad hoc Committl'l's 

Select Committee on Bills 164 9 

Joint Committee on Bills 356 13 

Joint Committee on Amendments to 
Election Law 3:' 

Joint Committee 011 Judges 
(Inquiry) Rules 2 Nil 

Study Committee on Sports 6 Nil 

Committee on the Conduct of a 
Membrr during the President's 
Address 16 3 

ST.4TF\fFYT _,,' 

PARLl -\ \fE"iTARY CO~FERENCESMEETINGS DURING 
THE PERIOD OF FIFTH LOK SABHA 

\0. of 
thc 

COl~/t'r

encc 
.\fl'ct-
ing 

nate 

3 

A. Indian 

Rcmar"s 

(i) Conferences of Presiding Officers of Legis/atirc 
Bodies in India 

37th Bhopal 27th & 2Xth October, 1971 
3Xth Madras 5th, 6th & 7th October, 1972 
39th Gandhinagar 29th & 3 hI December, 1973 
40th Shillong 5th & 7th November, 1974 

4 



41 st 

42nd 

2 

New Delhi 

Simla 

3 

23ro & 24th August, 1975 

31st May & 1st June, 1976 

(ii) Co"ferences of ,")I'crctaries of Legislative Bodies in India 

17th Bhopal 26th October, 1971 

18th Madras 4th October, 1972 

19th Gandhinagar 28th December, 1973 

20th Shil\ong 4th November, 1974 

21st New Delhi 22nd August, I 75 

nnd Simla 30th May, 1976 

23rd New Delhi 13th & 14th January, 1977 

(iii) Symposia held IInder the auspices of the conferences 
of Presiding Officers oj" Legislative Bodies in India 

Madras 

Gandhinagar 

Shillong 

Simla 

5th & 6th October, 1972 

30th December, 1973 

6th November, 1974 

2nd June, 1976 

(ir) ."'·ymposilllll of the Indian Parliamentary Association 

New Delhi 18th, 19th & 20th April. 1975 

(v) Confercnces of Chairmen of Parliamcntary Committees 

(1) Conference of Chairmen of Public 
Undertakings Committees 

New Delhi 8th and 9th March, 1975 

(2) Conference of Chairmen of Committees 
on Subordinate Legislation 

New Delhi 15th & 16th March, 1975 

347 

4 



(3) CORfen'nn' of Cnairml'1I of E ... timatl'!> 
CommiUl't.'S 

'\ew Delhi ::!7th April, 1975 

( ... ) Coof{'n'nce of Chai rml'n of ('ommi !ll'l'S 
on th{' Wdfan' of Sdl{'dlllt.-d Ca~tl'''' and 
Srhcdllled Trihes 

~e\\' Delhi 1"7lh ,\. 18th J.lTlUary. Iln() 

(~) Confl'H'nn' of Chairnu'n (If COllllllittl·l· ... 
on GUHrnml'nt As",urann's 

~ew Delhi Il)th ,\: 2()~h M.lr.:h, 1')7(\ 

(6) COnrl'rl'nCl' of Chairml'n of Lihrary 
Committl'l'" 

:\ew Delhi 4th .lnd :'Ih ~o\'crnher. I <)7(l 

8. Commonwealth and Inter-Parliaml'ntary Con-
ferences which Indian Dl'legatiun attended 

. i) COII/crt'lIees ()f 11I11'r-Porlitill/('JI(ary ['Ilion· 

4 

59th Paris JrJ to 10th 
Septemher 1071. 

Twelve-member 

60th 

61 st 

62nd 

Rome 

Tokyo 
(Japan) 

London 
(U.K.) 

21st to 29th 
Septemher. 1972. 

2nJ to 11th 
October, 1074. 

4th to 12th 
September, 1975. 

I nJian P.lrl iamcntary 
Delegation attended. 

An eight-member 
Indian Parliamentary 
Ddegation attended, 

A nine-member 
Indian Parliamentary 
Delegation attended, 

A seven-member 
Indian Parliamentary 
Delegation attended. 

*The Conft:rence li.xcd to he held in October, 1973 at Santiago (Chile) 
was cancelled. The medings of the Inter-parliamentary Council were held 
from the 20th to 26th October, ('.173. 

The Speaker, Lok Sabha & Secrelary-(;.:neral of Lok Sabha attended, 



Madrid 
(Spain) 
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4 

2~rd September to An eight-member 
I st October, 197(1. Indian Parliamentary 

delegation attended. 

(ii) Spring ,\lcctil1g~ oj the /illt'r-/Jar/iallll'ntary Union 
Caracas 12th I'l IX(h A three-member 
(Venezuela) April,I')7I. Indian Parliamentary 

Yaounde 
(CamcrO(ln) 

A bidj:ln 
(I\'ory 
CO;!\!) 

BlIchare~t 

(R()ll1ani~1 ) 

Sri Lanka 

Me~ico 

4(h ((1 (>th 
April. 1972. 

23rd to 2Xth 
April, 1973 

I (lth to 20th 
April, 1974. 

I st to ~th 
April. 197~. 

20th to 24th 
April, 1976. 

Delegation attended. 

A four-member 
Indian Parliamentary 
Delegation attended. 

,.\ four-member 
Indian Parliamentary 
Delegation attended. 

A four-member 
Indian Parliamentar~ 
Delegation attended. 

A seven-member 
I nd ian ParI iamentary 
Delegation attended. 

A four-member 
Inuian Parliamentary 
Delegation attended. 

(iii) cO!~ra"I!(l'S (l( COIllIl1()I/\I'['alth Parliamentary Association 

17th Kuala Lumpur 
(Malaysia) 

18th Blant yre 
Malawi 

19th London (U.K.) 

September 
1971 

October 
1972 

September 
1973 

A six-member 
Indian Parlia-
mentary Delega-
tion attended. 

-do-

-do-
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,_ .. _., .. _--
20dl Colombo (Sri 

Lanka) 

21 st New Delhi 
(India) 

22nd Port Louis 
( Mauritius) 

, , 

September. 
1974 

October-
November 
1975 

September. 
1976 

4 

A six-member 
Indian Parlia-
mentary Dele-
gation attended. 

An eleven-mem-
ber I nd ia n ParI ia-
mt:ntary Delega-
tion attended. 

A six-member 
Indian Parlia-
mentary 
Delegation at-
tended. 

(il') .\lectingI 0/ tht' tht' General COl/neil oj IIze C.P.A. 

Kuala Lumpur Septemher. 
(Mala)sia) 1971 

Blantyre 
(Malawi) 

London 

Colombo 
(Sri Lanka) 

New Delhi 
(Ind i;t) 

Port Louis 
(Mauritius) 

October, 
1972 

September. 
1973 
September, 
1974 

October-
November, 
1975 

September, 
1976 

A two-member 
I ndian Parlia-
mentary Dele-
gation attended. 

-do-

-do-

-do-

-do-

-do-

. \feelillgs of 
Shillong 

Presidents of Indian Branches of C.P.A . 
7.11.1974 

New Delhi 
Simla 

24.8.1975 
1.6.1976 
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2 3 4 

(vi) .\/el'lings 0/ .,,'e('fctari('S of Indian Branches 0/ C.P.A. 

New Delhi 19.5.1975 
New Delhi 24.8.1975 

(I'i j) COllference of Commonwealth Sprakers alld Presiding 
Oflicers 

3rJ Lusaka September, Speaker Lok 
(Zambia) 1973 Sabha attended. 

4th London Septemher, Speaker. lok 
1976 Sabha attended. 

(!'iii) J/eetinKs of the A Hociatioll of S,'t'r . .' far it's· General of 
Parliamell (s 
Yaounde April. Joint Secretary. 
(Cameroon) 1972 lok Sabha. 

attended. 

Rome Octoher. Secretary. Lok 
1972 Sabha. attended. 

AbiJjan April. Secretary-Gene-
1973 ral. Rajya Sab-

ha, attended. 

Bucharest April. Secreta ry-Gene-
1974 ral. Rajya Sab-

ha attended. 

Tokyo Octoher. Secretary Gene-
1974 ral, Lok Sabha 

attended. 

Sri Lanka April, Secretary-Gene-
1975 r<ll, Lok Sabha 

attended. 

London September, Secretary-Gene-
1975 ral, Lok Sabha 

attended. 



Me, iell 

\tadriJ 

April, 
197h 

Sept~rn her, 
1976 

Additional 
SClTctarv. Lok 
Sa hha aOttended 
Secreta ry ° Gene-
ral. Lok Sahha 
attendedo 
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VISITORS 

During the sitting5 of the Lok Sabha, admission of strangers 
to those portions of the House which arc not re,erved for the 
elCclusive use of the members is regulated in accordance with the 
orders ma,'e by the Speaker. All persons other than members 
of the House arc regai·oeJ as strangers, with the exception of 
the Ollicer~ of the House and staff on duty. When the House is 
sitting. the Chamber is reserved for the exclusive use of mem-
bers and no strangers are permitted therein. The other portions 
of the Hou.,e where strangers may be permitted to go under 
specified conditions are the Inner amI Outer Lobbies, the Gal-
leries and the Central Ilall whidl is treated as a part of tbe 
Lobby. The area covered by the Chamber, the Lobby and 
thc G..llleries forms the inner precincts of the House. 

Admis~i()n of strangers to the various Galleries of Lok 
Sabha is regulated in accordance with the rules made in this 
behalf under the directions of the Speaker. Admission to the 
Galleries is by cards with the exception of the Special Box 
for admission to which no cards are issued. 

The Spcakas' Gallay and the Distinguished Visitors' Gal/er)' 
are intended fur use by persons who are members of State 
Legislatures in the Clmntry, former rncm bers of t he Central 
Legi~lature and Parliament, wives/husbands of sitting members 
of Lok Sabha. high oflkials, men of standing in public life, 
distinguished visitors from foreign countries and the like. 

The Dip/o/llalie Gallery is meant for the exclusive use of 
foreign diplomats. 

The Sp('ciai Box is reserved for the family and guests of 
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the President, Gl1vernl1rs l,r States, Heads of State, Prime 
Ministers and Cr"W!1 Pri!lC~~ of foreign clHI!ltries and other 
high personage" ,'.,1.'., l'x-Prc~i,!cnh ;!nJ c\-Governor-Gencrals, 
Chief Justice llf lndil, Chief \lInis!erc; of States, etc. 

The I'ilnli .. (i,J!lt,,\' I, m~'Jl1t L1r thl! use of the general public. 
A memher ell I arr!:- r,'r i,su"~ of VisitMs' cards only f\)f per-
sons Wh'l are per~,)naliy knl1wn to him or fOf those Wllll have 
~een in!nlJucd by PcrSl)f1S pers,lll~lily 1,.:1<)\\,11 to him. 

Tile RaJ),,] S,;/>'1<J G,If!,u is me:lnt f,'r the exclusive use of 
the memher~ of Rajya SJ\:1ha wlll1 :~1I~' like to watch the pr\l-
ceedings of Lok S;!bha 

The Ofli(ia! (i,If/,ry i~ intended only fOf n1fieills (If the 
Government of India and. In certain case,. I'llI' ollicials of the 
Governments llf State~, wh,IS': pusellL'C is reqUIred in Cl'nnec" 
tion with the husine~~ I'cfore [lie 11"lISC. 

Statements 29.1.e "~O SllllW the f\lreign Jcicga!illns and digni-
tarie:) who visi'cJ i\,dlamcnt Hllu<e :tnJ thL' numher of visitors 
to the different Galleries Juri!1g the term 01' the Fifth Lok 
Sahha. 

During the perioJ.; whc'1 ttlk S:lhll.l is lwt in scssion, 
arrangements are made III take the \'i~itors rOllnd the Parliament 
House building. The Vi'il,li., arc taken ill convenient hatches 
of 40-50 persons at a tim::: :lfter e\cry h;tll"-an-llOur, They are 
taken round the hui:Jiil~ lln the aUlhc1. it:; of a sl~ht-~eer~' 
permit is,ued by th~ RCcC[1tilll1 Ollice. The vislturs are also 
taken to the Llk S.itl:l.i Ci1Jrn'.)cr and the Central Hall alld 
shown around the huilding !'rum inside, 

Statement 31 ~hows the ),'ar-wise numh~r of sights\:crs to 
Parlian:ent House during the Filth 10k Sahha. 
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STATf..\f£VT :!() 

FOREIGN DELEGATIONS;DIGNITARIES WHO 
VISITED PARLIAMENT HOUSE DURING THE 

flFTII LOK SABHA 

(Fro/ll March, 1C)7J to January, 1977) 

S. 
1\'0. Dc/ega 1 ion / Dig nitar), 

2 

Remarks 

3 

April-December, 1971 * 
I. 5-member team of Indonesian Watched the proceedings 

M.Ps. of Rajya Sabha. 
2. Mr. R.Y. \'andcrfelt, Secretary-

General of C.P.A. 
3. Two British M.P~. 

4. Three Can;ldian M.Ps. 

5. Two Irish M.l's. 
6. lion. Sir Emile Fashole-Luke. 

Speaker of the /Iollse of Re-
presentatives, Sierra Lepne 

7. J-memher GDR Parliamentary 
Delegation 

8. Senator Edward Kcnnedy of 
USA 

9. Deputy Speaker &. 2 M.Ps. of 
Lebanon 

10. Two South Korean M.Ps. 
11. Mr. Kinoo, M.P. (Japan) 
12. 7-member Soviet Cultural 

Delegation 

13. 5-Councillor delegation of the 
Swazi National Council 

Watched the proceedings 
of Lok Sabha 

-do-

-do-
Watched the proceedings 
of Lok Sabha & Rajya 
Sabha 

Addressed the Members 
of Parliament. 

Watched the proceedings 
of Lok Sabha 

*Apart from the Delegations and DignitJries m~nlioned \':1 distinguished 
visitors also visited Parliam:nt H0U5! during the V:~lr 1971 
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1-+. Twu Souh Americans 

16. H.E. \Ir. 
F l)rrner 
Leha!ll)n 

Rashid }\':name, 
Primc t-.linister l)f 

, 
.' 

\V.ltched the proceedings 
tlf Lok Sa hha & Raj) a 
Sahha 
Watched the prlK'cedings 
llf Lllk Sahha 

AJlril·Dt'l'rmbl'r, llJ12' 
17, 15-memher Yugosb\ Parlia- Wakhed the procecdings 

mentary Dcleg..ltion of I ok Sahha &. R:tjya 
Sabha 

I ~. 

19. 

Hon'hlc R. D. Patel. Speaker 
of the House of Rcpre,cn ta-
ti\cs of Fiji 
}fnn'hk D;I~lw Shin!.'khar 
Lam, Spcab:r (If the National 
As'\embly of Bhutan 

20. II-memher Poll~h I'arll;\mcn-
tar:- Dc\egati'ln 

21. H.E. Senator Petrollio Portclla 
Nunez, President of the Sen:lte 
of Brazil and Mrs. i':unez. 

22. 

23. 

24. 
25. 

Two memhers of the Constitu-
tion Commi,;sion of Trinidad 
and Tohago 
Mohamed Kassim, Minister of 
Cornrnunicatillns, Guyana 
Mr. John,on, M.P. (Australia) 
Mr. Rodriguez I turhe. M.P. 
(Venezuela) 

26. Mr. Jiri Meisner, Secretary-
General of Czechoslovak Society 
for International Rclations. 

dll-

do-

Watched the proceedings 
of Lak Sabha & Rajya 
Sabha 

-do-
-do-

-Apart from the f)eJcg:ltions and Dignitarie~ mcntioned IS distinguish. 
ed visitors also visitcd ParlJam:llt Hou~e during the y..:ar 1972. 
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27. Mr. Gordon H. Dowding, Spcaker 
of the Legislative Assembly of 
British Columbia and Mrs. Dow-
ding. 

(Dc .... cmh{·r. 1972-.January, 1973)* 
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2X. 7·memher GDR Parliamentlry Watched thc procee-
Delegation dings of Lok Sabha 

and Rajya Sabha 
29. Hon'hle R. Carpio Cl5tillo, M.P. 

(Venezuela) and \1rs. Castillo 

.10. IO-member Swiss Parli:ll11cntary 
Delegation 

--do-

31. H.E. Mr. Stanley TilleJ...cratne, -do-
SpeaJ...er of the !\atil)nal State 
As~emhly of Sri Lanka and Mrs. 
TilleJ...eratnc . 

.12. (,·mcmbcr team of British Parlia- Wall:hed the proceed-
ment ings of Lok Sabha 

33. 5-lllcmher Blilgarian Parliamcnt-
ary Delegation -do-

34. M r. lIn din :\ ina RibeIro, Brazil iall M. P. --do -. 

35. 9-ml'mbcr Parliamentary Dclegation 
from the Republic of Korea -do-

3(). 12 British M.Ps. 

37. Senator Charles f\1. Mathias 
(Maryland) 

38. Dr. Saifullah Wahid Nia, M.P. 
(I ran) 

39. Mrs. Irene Jai NaraY.ln, M.P. 
( Fiji) 

Watchcd t he proceed-
ings of Lok Sabha 

Watched the pro-
ceedings of Lok 
Sabha & Rajya 
Sabha . 

.. Apart from the delegations and Dignitaries mentioned, 20, distingui-
shed visitors also visited Parliament House during the year 1973. 
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-w. H.E.\Ir. Kyu Hdll Ch,1i. Spccial 
En,,'y of thc President llf thc Repu-
blic nf K,lI'ca 

Watched 
ceedings 
Sahha 

the pro-
of Lak 

~ I. Sir H:lI'ris,)n Cl)urtc:nay. 
l)f British Honduras 

Speaker Watched the proce-
cdings of I.ok Sabha 
& Rajya Sabha 

~2. G'J\,ernor John West of South Caro-
lina 

-B. Dr. (\ir!!.) Jo11nS,)n, Prcsident of 
the Senate of B;lilamas 

4~. \lr. Roger White. \1.£>( L'K) 
45. H.E. Chief .\dam Sapi Mk\\,a\\:t. 

\linistcr of State ofC.lpita\ Dc\'c\up-
ment Project, Governmc:nt of 
Tanzania 

46. Dr. Pio-Carlo Terenzio. Secretary-
General of 1 PU 

197 .. P 
47. 9-mem ber Austral ian Pari iamen-

tary Delegation 

48. H.E. Sir Magnus Cormack. Presi-
dent of the Australian Senate 

do·--
. --do-

49. 19-member Czechoslovak Parlia- Watched the proce-
mentary Delegation cdings of Lok Sabha 

& Rajya Sabha. 

50. 4-member team of French Sena-
tors 

51. H.E. Mr. Abrdul Malik Ukil, Spea-
ker of Bangladesh Parliament 

52. lO-member Arab Republic of 
Egypt Parliamentary Delegation 
(Transit to Bangladesh) 

-do-

-do-

• Apart from the Ddegations and Dignitaries m~ntioned 21 distin.uis-
bed visitors also visited Parliament House during the year 1974. 
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54. 

2 

Mr. Ratu JusJia T.lv:lqia, til\! Tui 
VuJa and Member of the Senate 
of Fiji 

H.E. 1\lr. Sa,·,! N:lrain, Sp.:aker of 
the National Asscmbly of Guyana 
amI Mrs. Sase Narain 

54A. Mr. l{u~sel lJ. Rowc, lJeputy 
Sp\!Jkcr, Lc.'!i,i:ltive Assembly. 
Ontario and !\1rs. John:\ Holthy, 
SeCrd:lry Le!!i~lati\e Assemhly, 
On!ario (Transit \Isit) 

55. 11.1. Scn:ltor G,)nzale Barrios, 
Presi,knt ur Vcnczuci:ln Congress 

(i.t'. Speaker of Venezliel:!) 

56. /-mclllbc;' Romlni:1l1 
tary D\!!eg:lllOll 

i'ariill11Cn-

57. H.r Mr. Gutt<lrm '-L1nsan, Speaker 
oC the ;\;,)J"w.:glan Pariia,ncnt, I'vlrs. 
lLlIh.:n ;lnd Mr. Gunnar 1I0tr. 
Sccretary-Gl.'ncral L1f the Norwegian 
Parliament and \lr~. Holl" 

5~. S-:nem:).:r New Zc;'!land Parlia-
mcntary Delcgatil)n 

59. 7-member Polish Pari iamcntary 
Delegation 

3 

W.!tched the 
c.:edings of 
Sabha & 
Sabha 

-00-

-Jo-

-do-

--do-

-do-
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pro-
Lok 

Rajya 

60. Dr. L. Mung!"a, M.P. (Surinam) Watched the pro-
ceedings of the Lok 
Sabha 

61. Mr. G.H. Dowding, Speaker. British -do-
Columbia (Canada) 

62. West German M.Ps. -do-
63. Prime Minister of Nepal -do-
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64. 
1975" 

Mr. He.:tM (·herry. M.P. President 
of the F,)reign Relali,)ns Committee 
Mr. Ram,'1\ Fern.ldcl. M.P. and Mr. 
Fcrnandll Sanl·lerncnt~. \1.P. or 
(",)Iomnia and their wives 

65. 6-memner \fongCllian Parliamentary 
Delegation 

66. 5-memner Parliament.lry Delega-
tion frl)m the Democratic People's 
Repunlic of Korea (1\orth Korea) 

67. 4-memh.:r GDR P.I rl iamcntary 

6S. 

Delegation (Transit visit tn (",)Iom-
bia) 

H.E. Mr. Milk<l Tarahant'Y, First 
Deputy Chairman of the '\ational 
Assembly of Bulgaria 

69. 5-member Yugos'av Parliamentary 
Delegatinn 

70. 3-member Nepalese Parliamentary 
Delegation (Transit visit) 

71. 10-member Soviet Parliamentary 
Delegation 

72. Sir Robin Vanderfelt. Secretary-
General of CPA 

73. 5-member of the Parliament of 
Colombia (t\"o with their wives) 

74. 9-member Indonesian Parliament-
ary Delegation 

75. 8-member Parliamentary Delega-
tion from the Federal Republic of 
Germany 

Watched 
ceedings 
Sabha 

3 

the pro-
of Lok 

-·_·-do--

-do-

\\atched 
cecdmgs 
Sabba 
Sabha. 

do-

the prll-

"f Lok 
& Rajya 

-do-

---do-

-do-

--00--

---do--

--do-

·Apart from Delegati()ns and dignitaries mentioned 29 distinguished 
visitors also visited Parliament /louse during the year 1975. 
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2 

Deputy Chairman of State Council 
ofGDR 

77. President of the CommissiuIl of 
European Cmnrnunities 

n. J'oreign Mini,ler of the Republic of 
Kl'rca 

79. G.D.R. MPs 
SO. Mr. Jagannath Dihal. M.P. (Surinam) 

)1)76 
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3 

Watched 
ceedings 
Sahha 

the pro-
of Lok 

--do--

-do--
. -do-
-do--

HI. Mr. K. Suna"ee. \l.P. and Chief \\latchcd 
Whip (>1' Lab<lur Parliament of cecdings 
Mauritius and ~\tr. A.V.Chettiar, Sabha 

the pro-
of Lok 

& Rajya 
!\l,P. of Mauritius Sabha. 

1\2. II-mcmbel Ku\\ait Parliamentary 
Delegation 
Iinn'ble Dllm<) ('runoto. Deputy 
Speaker of Indnr,csian Parliament 
(Transit \isit) 

X4. Mr. N.M. Chibesakunda. Clcrk of 
the National Assembly of L.:lll1bia 

l:;5. Secrctary of til\.: U.'iA Senate 

86. Hon. Mr. 1.K. Muregi. 1\1.1'. Deputy 
Speaker or Kenya Natil)lwl Assembly 

H7. ~hs. Margarett' \lucller. M.P. (GOR) 
HH. lIOll. Mr. Arnott C. Jackson, MLC 

( Bermuda) 
1977 

1\9. II-member Yllg,)sl.lv-Parlialll~nt

ary Delcgatil1l1 
90. 7-membcr Japanese Parli,IITIcntary 

Delegatioll 

Watchcd 
ceedings 
Sabha 

-do-

-do-

the pro-
of Lok 

-------_ .. _--_._------------
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SI. 
/\'0. 

I. 
2. 
, 
.' . 
4. 

5. 

h. 

7. 
S, 

srI n',\11 \TiO 

/'IjUMBER OF \'ISITORS TO DII'TERr~T 
GALLERIES DlJRI;\G THE SITTINGS OF 

THI SESSI( )~S OF THF I:!FTH 
LOK SABHA . 

.\",mlt' (1/ Gollt ry .\" 1/11/ he r of \ i.ii.'ors P"re"n/age 
10 th .. (lal/, ry /0 W(al 

2 ., 4 

Public Galkry .2 P,201 90. 7')~) 0 

Otlicial Gallery 6.~.2(' .2,()7~~ 

Speaker's Galkry 2.(,2.' rUe" ~ 
Distinguished \'isitl)(' . ~.077 .2 ~6"~ 
Galler) 

Rajya Sabha Galler> 6.120 1.93 0 (\ 

Diplomatic Gallery 2.91.) j 0.94"" 
Special Gallery 2.3~ 7 O. 7(1 0 ~ 

Special Box 41~ ().I-'~~ 

Total . ;.1 (, .. 1 44 100 0 • ,0 
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1971 

1972 

1973 

1974 

1975 

1976 
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STATU.f/:',\T 31 

NUMBER OF SIGHT-SEERS TO PARLIAMENT 
HOUSE DURING FIFTH LOK SABHA 

No. 
----- .. --~ -------- -_._-------

2,22,219 

28,!i86 

71,767 

29, I 81 

12,708 

3,896 

Total 3,75,657 



10 
PRESS 

F\("II In!'s PRO\lnH> 1(1 PRI SS 
CllRRISP( I~DI '\,1':-

Press Galler~ Facilities 

The Galkry h3S ~eating ;lcl..'prnm,ldatillll f,lr l)X corre,-
pondents, each ~cat having a loud "peake!" nearhy, Seats in 
the tir~t t\\(l rpw,. pr,wideJ \\ ith small writing desks. are 
allotted to spel..'ili-: new,paper~ ;1I1J news-agencies in l'lHlsul· 
talion with the Press (jallery COlllmittee, Sixty-eight head-
phone~ connected with the Sirnultane,lus Interpretation Sy,tern 
are also prI.1\'ided in the Press Galler:, 

Suppl~' of l'arliamentary Papl'r~ and Rtfcrcncl' Facilitil's 

In order to enable the Press COlle'>rondeilts tn fllllClw thc 
proceedings. neceSSHY l\nliamcnLlry parers and Hills, as 
introduced in the Houw. are prO\iued to them. 

Besides, a set of Dehates of the various sessions, reports 
of Parliamentary committees. Paper" Laid on thc Table, etc .. 
is maintained f,lr their usc. In addition. a small Press Library 
containing books generally needed by Press Correspondents, 
has also been provided, 

Facilities in the Prc .. ~ Rooms 
Three Press Rooms. provided with chairs and tables, have 

been set aparl for Corre"pllndents of news-agencies and leading 
newspapers to work and prepare their reporls. Each room 
is provided with a telephone for the general U'ie of the Cor res-
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pondents, in addition to telephone booths in these rooms which 
are allotted to ~pecific newspapers and news-agencies. 

Is"ue of Pn's!'! Relcasc!'! 
To help the Corresp:,ndents in preparing their despatches 

on the reports presented to the House by various Parliamentary 
committees, ~uch a~ the Committee on Estimates, the Commi-
ttee on Puolic Accounts and the Committee on Public Under-
takings. Press Rdeases are i~sued 0: the Lok Sabha Secretariat 
highlighting the salient poinb in the recommendationsiobser-
\ations contained in the reports. 

Press Release~ arc also issued regarding summoning and 
prorogation l,f the sessions of Lok Sahha, meetings of Parlia-
mentary committees and Conference and visits of Parliamentary 
delega tions. 

Statement ."12 shows the figures (based on the 16th session 
of Fifth Lol-.. Sahha) relating tLl the Press Correspondents 
;ldmitted. ne" "p:trers and news-agencies represented, Indian 
as \\ell <IS f,'rci!,n, in the I're~s Gallery of Lok Saoh;l 
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M ISCELLANEO us 

liBRARY AT"n RFITRFT"CE RESEARCH, 
()()CUML:-"TATIO:\ A!':D I~H)RMATION SERVICE 

The prim:lry object of the Lihrary and Reference, Research, 
D()Cllmentatinn and Information Ser\icc (LARRDIS) is to 
kcer the memher, of P,lriialllent well-informed of the day-to-day 
dcvel\)pmellt~ in India and abro:ld, hy maintaining an up·to-
date and well eqllippe,l Lihr:lry and efficient research and re-
ferellcc sen Ice~, The Scnice provides refercnce material on 
Iq·jsiati\c me:tSJres :lnJ other matters coming lip before the 
\\\'l) f'lIlUsc,- I ," Sahlla and Rajya Sabha·-so as to enahle the 
mcmhers t\) eIT,xti\ch participate in the debates of their res-
pecti\e House,. 

The Service has two distinct and compilct Divisions, namely, 
the Lihrary. Rcfaence and Documentation Division and the 
Research and Information Division. 

Librar)'. RefcrcnCl' and Documentation Division 

The Library, Reference and Documentation Division con-
sists of three Wings, viz., (i) thc Library Wing lii) the Reference 
Wing and (iii) the Documentation Wing. which function in 
closc co-ordination with one another. 

(i) I,ihrary Wing 

Lihrary service to memhers is provided by the Parliament 
Library which is located in the Library Hall and in the rooms 
adjoining it on the Ground Floor of the Parliament House and 
in a number of rooms in the Library Sector on the First Floor. 



Its principal functi,'ns arc the acquisitl()n. prlll.'essing, issue and 
preservation of hl)O~S. PC:il)dil.·.lIs. repPrls etc. 

The presen: 1. d'r.HY twIll ing' e:\l:ccd 5.00.000 and these 
have hl!en ,lrra!l~cJ accllrJmg to the Dewey Decimal system 
of clas~i(ic.ltil)(l. The I ihrJry regubrly receives 197 Indian 
and f,'reign ne\\Sp.lpas and 'J 12 rcri<ldicals in English and 
Indian languagcs. 

Only memhers l,t" l',lIliarnent ::re entitled to LI!"C books on 
loan frl'm the Llhrar~. Tile is,ue of lW\I~' frllm the Lihrary 
is regulated hy the Llhrary Ruks. Durlllg the term of the 
Fifth Lo!.. Sahha. a tl)t.ti of SS.II~ publication, were issued 
f[()m the Lihrary. 

(ii) Rl.fl'rence \\ ing 

The Reference Wing pro\ iJe~ facilities to memhers \\ hidl 
fall hroadly under the !",)III)\\ing C.llcg,lfies : 

(a) supply l)f L'n·the-~p,)t rcferenl"C~ l.'unt'lined in puhlished 
d,'\.UI11Cnh: 

(h) colkl.'tlon of materi:11. factu:d dat:l. statistics etc.. in-
vnl\ ing study and rcferencin~ w(lr~: 

(C) prepar:ltil)n of hihli(1graphic~ on impnrtant Bills corn-
Ing up hd'l)re P.lrliamellt : and 

(JJ preparatil)n of R~fcrence l\ntes. Current Infllrmation 
Digests and lad Sheets llll import:lnt topics coming 
up hef'l)Ie I'arl iamcnt. 

Gcnerally. members who require infurmatiun on any point 
send a written requisition to the Refcrcnl'c \Ving. Howe\er. 
reference enquirics are recei\cd orally also-either personally 
or over the teltplwne. The required inf,lrmation is collected 
and compiled, in suitahle factual form from authoritative books, 
reports and oflicial puhlicltions and supplieJ to the members 
so far (1') posslhle within the stipulatcd time limit. 

During thc FIfth Luk S.1bha, detailed information was sup-
plied to memher, in connectilln with thcir Parliamentary work 
on 4,094 references received from them. In addition. informa-
tion was furnished to ll1el1lher~ orally on the spot on 4,gg9 
references. 

The Refercnce Studics Section of the Wing tries to anticipate 
reference needs of members from session to session and from 
day to day and aims at advance preparalion of necessary material 
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so that the same can be made available at short notice. In 
order to assist interested members in the study of literature 
relevant to Bills or other topics of discussion before the Houses, 
Study Boxes are also maintained in the Library (Ground Floor) 
during session times. All books, reports and other documents 

~ relating to a Bill or any other topic coming up before the 
House are collected together and placed in these 'Boxes' so as 
to be available to members at one place. 

(iii) Documentation Wing 
The Documentation Wing is re<;ponsible for locating, collec-

ting and subject-classifying cataloguing all documents and re-
cords, such as books, reports, periodicals, pi'ess-c1ippings and 
other material received and maint:tined in the Parliament 
Library. These are suitably annotated or abstracted, depending 
upon the importance of the mJterial. The annotated'abstrac-
ted material, apart from being made aV,lilable to members, 
serves as an invaluable aid for further research and reference 
work. The documentation work done in the Service is 
published in the form of periodical publications and ad hoc 
documentation lists. 

Research and Information Dh'ision 
Conceived as an adjunct to the Reference Service for 

members, this Division aims at assessing in advance the needs 
of the legislators by identifying the topics of current interest on 
which there is likely to be a more general demand for infor-
mation. 

This Division has two separate formations dealing with 
specified subjects I'iz., the Research and Information Division (I) 
which comprises three self-contained functional wings, I'iz., 
Economic and Financial Affairs Wing, Pariiamentary Affairs 
Wing, and Legal & Constitution:ll Affairs Wing, alld, the 
Research and Information Division (ll) which comprises two 
wings, viz., Social Affairs Wing and Political Affairs Wing. 

Research and Information Studies 
The Research and Information Division seeks to keep the 

members informed of the current problems in various fields by 
the timely issue of Brochures, Information Bulletins, Back-
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ground Notes. etc. Based on authentic data and up-to·date 
information gleaned from various sources. comprehensive 
studies and hand pamphlets l)f information are also brought out 
and made a\.lilable to interested members. 

Periodicals 
Some important pcripdicais issued by the Division are: (i) 

Tht! Jl)urnall)f Parliamentary InfIHm:lIil)O (a quarterly publica-
tion containing articles and other features on parliamentary and 
constitutional developments in India and abrllad). (ii) the Digest 
of Central Acts (containing digest of all Central laws enacted by 
P .lrl iamen n. (ii i) C nnstitutional and Legisla t i\\: Case Law Digest 
(~ontaining abstracts l)f judgements of the Supreme Cuurt and 
the High Courts involving important legislative and other cases), 
(iv) the Diary of Plllirical Events (a monthly publication con-
taining abstraCts of impnrtant news--items relating to pnlitical 
events in India and l)~her countries arranged subject-wise and in 
chronological order) and (vI the Digeq of :\ews and Views on 
Public Undertakings (a monthly publication containing abstracts 
of news-items and comments about the various public under-
takings, appearing in important newspapers and journals received 
in the Library). 

Briefs and Research :'\ote5 
The Re,earch and Information Division also deals with 

assignments like the preparation of 'Briefs' and 'Research Notes' 
for the Indian Parliamentary delegatil1ns to various parlia-
mentary conferences. sllch as the Inter-Parliamentary Conference, 
the Commonwealth Parliamentary Conkrence. etc. 

Press and Public Relations 
The Press and Public Relations work of the Lok Sabha 

Secretariat involving, in main, maintenance of liaison with the 
Press and the various Government publicity organisations and 
communications media, is looked after by the Pre~s and Public 
Relations Section. All matters concerning the Press Gallery of 
the Lok Sabha. including issue of Press Gallery passes and 
provision of facilities to the correspondents covering the pro-
ceedings of Lok Sabha. dissemination of information to the 
Press and public on the business transacted by Lok Sabha and 
allied matters are handled by this Section. 
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In order to keep the members well informed about the latest 
news, I ndian as well as foreign, English and Hindi teleprinter 
machines havc be!.!n installed in Parliament House. During the 
session periods, important news-items are displayed on the 
display boards outside the Ground Floor Library, at regular 
intervals. throughout the day. 

This Section, il/ta alia, brings out the Members' Who's Who. 
It also arranges, from time to time, in cooperation with Govern-
ment agencies. exhibitions and is~ues information folders on the 
activities of Parliament. 

Hindi Section 

The Hindi Section of the Division attends to references 
received from members seeking information in Hindi. Besides 
preparing and issuing research and reference material on selected 
subjects in Hindi, this Section also brings out a Hindi quarterly, 
namely, Sansadiya Patrika containing articles and features on 
parliamentary and constitutional matters. 

Sale of parliamentary publications 

With a view to providing facilities to the public to purchase 
Bills, Debates, Reports of Committees and other parliamentary 
publications, a Sales Counter functions at the Reception Office 
of Parliament House. All priced parliamentary publications 
and some important publications of the Government of India 
can be b,)ught at the Sales Counter. A 25 per cent rebate is 
allowed to members on priced publications. 

Statement 35 shows the sale of parliamentary publications 
Juring the term of the Fifth Lok Sabha. 
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B. Reference Service 

The Statement below shows the number of references 
received from Members from year to year during the periods of 
the Third, Fourth and Fifth Lok Sabhas. In addition to 
these reference'> to wh ich written answers were supplied, 
as mlny as 1950 spot references were an,wered during 
Third Lok Sabha, 3000 during Fourth Lok Sabha and 4Sk9 
during Fifth Lok Sahha. 

Year 

1962 
1963 
1964 
1965 
1966 
1967 
I%X 
1%9 
1970 
1971 
1972 
1973 
1974 
1975 
1976 

So. of R(jercllccs reccircd 

340 
317 
326 
434 
480 
668 
725 
832 
700 
500 
600 
890 
950 
580 
574 

C. Volume of Puhlkations brought out during Fifth 
Lok Sabha by the LARRDI Service 

Nal/le (~( 'he Publication 

Brochures & Monographs 

Souvenirs 

Books 

Information Bulletins 

Background Notes 

No.o/pagcs 

2 

1989 
1110 
1230 
823 
809 
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Current InformatIon Digests 
Facts Sht'ets 

Bibliographies Documentation Lists 

Plan Committees' Proceedings 
Information folders .'\:. booklets 

English 
Hindi 
Hindi Publicati()ns 

Periodicals 

Abstracts & Index of Reports and Articles. 
(Discontinued from December 197-') 

Abstracts of Books. Reports & Artidcs. 
(Started from January 1975) 

BOl)ks of the Week. 
(Discontinued from April 1975) 

Diary of politIcal Events. 
(Started from January 1975) 

Digest of Central Acts and COD5.titutional 
Cases. (Discontinued from 
December 1975). 

Digest of Central Ads. 
(Started from January 1976) 

Digest of Legislative and Constitutional 
Cases. (Started from January 1976). 

Digest of News and Views on Scheduled 
Castes and Scheduled Tribes. 
(Discontinued from July 1974). 

Digest of World Events. 
(Discontinued from June 1975). 

Documentation Fortnightly. 
(Started from January 1975). 

2 

83 
261 

4S5 

356 

320 
225 

1082 

1526 

4241 

147: 

1246 

223 

130 

1507 

3194 

2796 



Journal of Parliamentary Information. 
Parliamentary Library Bulletin. 
Public Undertakings-Digest of News 

and Views. 
Sansadiya Patrika (Hindi). 

375 

2 
5n7 
3419 

3596 
5136 ----------------------------------

.\ TAT F.\f l..\T 34 

SAL!" OF PARLIAMENTARY PUBLICATIONS 
DURI~G THE FIFTH LOK SABHA 

Amollnt 
rear No. oj copies Rs. P. 

1971 155,506 81,977.96 

1972 239,499 66,423.94 

1973 396,94g 70,507.94 

1lJ74 4!l3,274 105.159.29 

1975 338,620 65,629.95 

1976 29,301 85,095.51 

1977 (up to 18.1.77) 275 864.00 
-~---

-~----- _. .-~---- --~-

Total 16,43,423 475,658.00 
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BUREAU OF PARLIAMENTARY STUDIES 
AND TRAINII\G 

With a view to ensuring smooth, efficient and prompt servi-
ces to the legislative hl.)dies hoth at the centre as well as in the 
States, a Bureau of Parliamentary Studies and Training was set 
up on January I, 1976. as an integral Division of the Lok 
Sabha Secretariat. The Bureau is designed to provide institu-
tionalised opportunities f\)r systematic training. orientation and 
problem and practice-oriented ~tudies in the various disciplines 
of parliamentary instituti\)ns. proce~ses and procedures to all 
those responsihle for the running of the democratic system-
the legislators. the policy-makers. the administratMs anu various 
other functionaries at ditTerent levels. 

The programme of activities of the Bureau includes orien-
tation programmes fLH new legislators, training and refre-
sher CLlurses f(1r officers of Parliament anu State l.egislature 
Secretariats a ppreciat ion cou rse..; for senior and 
middle level officers of the Government of India and for 
lAS, IFS, IPS. and other all-India Services probationers. 
The Bureau ahu Ivoks after the foreign training, study visits 
and deputation of legislati\e officials from India and training 
in India of f\)reign legislative personnel. Training of scholars, 
University teachers and organisation of "Model Parliaments" 
for University level students arc some of the other activities 
envisaged by the Bureau. 

Since its inauguration by the Hon'ble Speaker, Lok Sahha 
on May 17, 1976, the Bureau conducted 25 training courses 
and programmes (Statement ~o. 35) covering 649 Officers in 
all. 
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SUBJECT INDEX 

A 

Acts passed by Parliam~llt 
Administration 
Agriculture 
Banking. Currcncy 

and Insurance 
Commerce and In-

dustry 
Constitutional 
Defence 
External Affaire 
Fiscal and Finance 
Health 
Information and 

Broadcasting 
Judiciary 
Labour 
Legal 
Parliamentary 
Social 
Transport and Com-

munications 
Additional Emolu-

ments (Compulsory 
Deposit) Act, 1974 

Adjournment Motions 

Agreements 
India-Bangia Dcsh 
India-Sri Lanka 
India-Indonesia 

Agricultural Refinance 
Corporation (Amcnd. 
ment) Act, 1971 

163 
161-166 

167 

1(,7-168 

16R-171 
171-172 
172-173 

173 
173-1 R 1 
181-1R2 

182 
182-183 
183-184 
184-185 
18~-187 

187 

187-188 

178 
S,76. 

190-191 
197·209 

321 
321.331 

322 

167 

Agricultural Situation 
Air Crash 

Aligarh Muslim Univer-
sity (Amendmenl Act) 
1972 

All India Services Regu-
lation (Indemnity) 
ACI, 197~ 

Antiquities and Art 
Treasures (Amend-
ment) ACI. 1976 

Asians in l 'ganda 
Association of Secreta-

ries-General of Parlia-
ments 

Autumn Session of Lok 
Sabha 

B 

B,P.S.T. 
Courses and Progress 

BangIa Desh. recogni-
tion of 

Bangia Desh - India -
Pakistan Agreement 

Banning of Communal 
Paramilitary Organi-
sations 

Bassein Structure 
Bi \I s Passed 

Government 
Private Members 

Bombay Offshore Drill-
ing 

Bonus 

313 
307,315 

172 

165 

173 
303 

351 

11 

9 
377-380 

277 

320 

279 
331 

158-159 
160-162 

324, 333 
333 
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Boundary Dispute: 
MaharliShtrl- Karn;l· 

tala 
Budgct 

Andhra Pradesh 
Ocncral Budget 

GUJ.Lr.Lt 
Manipur 
Mysore 
Nagallnd 
Orissa 
Pondiche:rry 

Punjab 
Railway 

State 
Tamil Nadu 
Union T crritonc:s 
West Bengal 

Budget Session of Lok 
Sabha 

Bureau of Parliamen-
tary Studies and 
Training Set' B.P.ST. 

Business A d vis 0 r y 
Committee 

C 

C.I.A. link~ of varlUus 
organization 

Calling Attention 

Car Pennit Case 
Cauvery Water Talks 
Cease-fire violations by 

Pakistan 
Ceiling on agricultural 

holdings 
Central Excise and Salt 

(Amendment) Act, 
1973 

38 
16, 17, 
21', 3~, 
48,60, 
(19,76, 
1'I,4S 
15, 39 
1(" 19 

68 
Ih, 38 

50,60, 
68 
IS 

I~, 17, 
2:-:, 37, 
4S, ~9, 
(,9, 76, 

76 
69 
':6 

16,19 

II 

345 

246 
6,76, 

191,210 
243 
333 

302 

301 

176 

Cc:ntra I Fllrces 
Chairmen of Commit-

tees lin liovernment 
Assurances, Con-
fCI en,:e 

CIHllrmen (If Commi t-
tt'e~ on Subordinate 
Legislation, Confe-
rence 

Chairmen of Cl1mmlt-
tCt'S ,'n the \\'t'lfarc 
(If Schcduled C.IStcS 
and Schl'dulcd Tribes. 
C,)nfcrence 

Chairmen of Lstimates 
C(lmn11ltccs. Con-
fere ne..: 

Chairmen of Library 
Committees, Con-
ference 

ChOlirmcn of PubliC 
Undcrtaklngs Com-
mittees, Confcrcnc..: 

Chasnala Coal Mines 
ACCident 

CI,i1dren 
National Policy for 

Chron(llogy of Impor-
tant Events 

Coal Industry 
Coal Mine~ (National i-
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ment Assurances 
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Industrial Develop-
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Half-an-hour Short 
Duration 
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Drought Conditions 
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India 
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Foreiln exports In 
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Food Situation 
Foreign Oil Companies, 
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Government Bills 76, ISR-

Government of Union 
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Government Resolutions 76, 247-
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H 
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sions 
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Hindustan Petroleum 
Hindustan Steel Limited 

Import Licence Case 
Import Policy 
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57, 324 
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Imports and Exports 
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Act, 1976 170 
India-Banlla Desh 

Agreements 309, 310,321 
IndIa-Indonesia Agree-

ments 322 
India-Iran Joint Com-

mission 317 
India-Korea Relations 314 
India-Pakistan Agree-
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India· Sri Lanka Agree-

ments 
India-USSR Treaty 
Indian Ocean 
Indian Satellite 
Indian Tariff (Amend-

321,331 
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ment) Act, 1971 175 
Indian Telegraph 

(Amendment), Act, 
1971 187 

Indian Railway's Ame-
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Industrial Disputes 
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1971 183 

Inter - Parliamentary 
Union 338, 348 

International Airports 
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Irrigation Commission 300 

J 
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Judicial Powers and 

Functions 
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Korba Fertilizer Pro-
ject 
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Allocation of Scats to 
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Sessions 
of 

Duration of Sittins5 15 
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Programme for Train-
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Termination of Ses-
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Dess 76 
Training Courses 9 

lok Sabha dissolution 283, 284 

M 
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255, 267, 
271,275. 
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M.P.L.A. Government. 
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Age Distribution 
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Amendment) Act, 
19-:'(1 
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Minister of Agriculture 

& Irngation 
Minister (If Atomic 

[nergy 
Minister of Chemicals 
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~finister of Commerce 
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Affairs 
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Minister of Defence 
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Affairs 
Minister of Finance 
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Agriculture 
Minister of Food & 

Irrigation 
Minister of Foreisn 

Trade 
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93 
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Minister of Health & 
Fumily Planning 

Minister of Heavy 
Industry 

Minister of Home Affairs 

Minister of Industrial 
Development 

Minister of Industry 
M mister of Industry & 

Civil Supplies 
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& Broadcasting 
Minister of Irrigation 

and Power 
Minister of lahour and 

Rehabilitation 
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Employment and 
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Minister of La", &. 
Justice 

Minister of Parlla-
mentary Affairs 

M illister of Petroleum 
Minister of Petroleum 

& Chemicals 
Minister of Planning 

Minister of Railways 

Minister of Science & 
Technology 

Minister of Shipping & 
Transport 

Minister of Space 
Minister of Statc:-

Agriculture 
Minister of State-

Agriculture and Irri-
gation 

Minister of State-
Atomic Energy 

Minister of State-Civil 
Supplies and Co-ope-
ration 

Minister of State-
Commerce 
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96 
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93 
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95 

106 

Minister of State 
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Minister of State-
Defence 

Minister of State--
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Minister of State-Edu-
cation and Social 
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t-.linister of State-
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Minister of State 
External Affairs 

\1 inisler of State--
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Minister of State-
Food and Agriculture 
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and Family Planning 

Minister of State-
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Minister of 
Industrial 
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State-
Develop-

Minister of State--In-
dustry 

Mini-;Ier of State-In-
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98 
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Minister of State- Rail-
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Mini~ter of State Re-
venue & Banking 

Minister of Statl"- Sci· 
ence and Tl'chnolog~ 

Minister of State- Ship-
ping and Transport 

Minister (If StateStec1 
and Mines 

Minister of State-Sup-
ply 

Minister of Statc-Tou-
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Development 
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Half-an-hour Discus-

sion 
Short Duration Discus-

sions 
Motions under Rules 

191 and 342 
Mulki Rules 
Muslims. Facilities for 

N 

Naptha Prices 
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Nuclear Co-operation 
Nuclear F'plosion 
f'uclear Weapons 
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l'umher of Question,-

Ministry·wise 
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o 

O,l',G.c. 
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Oil Fxplosion 

p 

Package scheme 
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ings (protection of 
publication). 

Patna Floods 

338, ~47 
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Adulteration (Amend-
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84 
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Referenc!! Wing 
(LARRDlS) 

Refugees 
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Shipyard -- Haldla 
Short Duratipn 
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Balakrishnan. K .• 126 
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Bansi Lal, 85 
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Bhatia, Raghunandan Lal. 128 
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Bhuvarahan, G., I)R 
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207,208,214,217, 219-221,224, 
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27H 

Brahman, Rattanlal, 128 
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Chak1eshwar Singh, 128 
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Chandrika Prasad, 206. 238 
Chatterjee, Somnath, 129,275 
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Chaudhuri, Arnar Singh, 129 
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